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1 LOK SABHA DEBATES 2

LOK SABHA

Friday, May B, 1970, Vai<akka 18, 1842
(Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPeAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

HostiLe NaGas SerTing U Bases
IN MaNIPUR

*1502, SHRI BEDABRATA BARUA :

Will the Minister of HOME AFFAIRS
be pleased 10 state :

() whether it is a fact thay the hostile
Nagas have set up hases insids Manipur:

(b) whether the Manipur  Government
have asked for any assistance to suppress
the hostiles: and

(¢) whether the bases have since  been
destroyed ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (¢) . Naga
hostiles have some camns in parts of Mani-
pur,  All reaonsatble assistance is provided
1o the Manipur Adminisirarion to deal with
hostile activities and the Sczeurity Forges
take action agtinst hostiles indulging in
unlawiul activities.

SHRI BrLDABRATA BARUA : My
qnestion wes insnired by recemt reports of
congatration of hostile activities in Mani.
pur, There are reporis— | do not know how
tur they are true—-thay they have recently
shified their nperational headquarters of
NNF from Nagaland o Manipur and that
they hive been irying 1o sct upan operational
are1s in  Thangel of Manipur, which
is 2 very denscly furest aea, and that
thay are trying to sneak from East Pakistan,
T would like to know whether it is fact.

SHRI Y. B. CHAVAN : | do not want
1o confirm it or deny i1, We are aware of
certain underground activities of the Nagas
and necuisary action is bang (aken,

SHRI BFEDABRATA BARUA - h
whs reported (that Mr, Tune Seli, Com.
mander in chicl of the hostilc Nagas wag in
East Pakistan and that ke is irving 10 sneak
into Manipur via Chittagong tract, Have

government any information whether he
has entered Manipur or not 7 May I know
whether the government have thwarted
th: efforts of the Chinese trained Nagas to
enter Manipur and. if not, how many of
them have entered Manipur ?

SHR1Y. B, CHAVAN : It is very difficult
for me to give detailed infv: mation on this
question, Certainly, there are many people
on the other side and they make continuous
effort 1o sneak in and it is our continuous
effort 1o fustrate their anempis,

SHRI HEM BARUA : May 1 know
whether it iv not a fact that the Naga arcas
of Manipur were unconiaminated by Naga
hostiles activities, Lven then, the cessation
of hostilities ugreement was cxtended to
cover this arca and it is ynder the cover of
this agreement that the Nzaga hostiles are
building up their centres of operation in
this particular arca of Manjpur, Then, is
it 4lso not & fact that the Naga hostiles are
going to China and 10 Pakistan through
these arcas of Manipur 7 If so, what
has Government done to disrupt this con.
nection ? Szcondly, Mr. Phizo who is
a fugitive from India in  Londun has
repo:tedly asked the Naga pcople 1o
collect funds 10 enable him 10 rise the Naga
issue in United WNaijons with the help
of West Germany, Whay sieps have
Government faken to dicrupt this connec-
tion ?

it firw wor W7 snaw AETET, 9TRE
A ATETR | 1T F F AT AT
3T % § 999 H7C o971 g § Monday
May, 8.

weaw wgnew: e st o
AT §t s gar &, Iwer ot ang W
wifarg

SHRI Y. B, CHAVAN : Sir, he has
raised this question of Phizo and cessa-
tion of hostilities many a time on the floor
of the House, 1 think this cessation of
Hostilines Agrecment has auriainly  given
us overail advanivge in thie matter, 1 do
not think I can ag.ec with him that because
of this Agreement there is 2 spunt in the
underground Naga activity. In the two
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Divisions which arc inbabited by Naga
tribes these hostilities have been operation
for some time,

SHR] HEM BARUA : These areas
were not contaminated previously before
you extended this so-called cessation of
hosilities agreement to cover this area,

SHRI Y, B, CHAVAN : | do not agree
v;ith you, They were contaminated before
that,

SHRI BALRA) MADHOK :1s it a
fact that this area in Manipur got involved
only when the Governmemt of  India
without reference 10 the Manipur Govern-
ment brought it within the purview of the
so-called Peace Council and enabled the
Naga hostiles to extend their activities
without any kind of hindrance from
Manipur Government ? May I know whe-
ther it is also a fact that this growing hos-
tile activity in Manipur hills and valley
is because of the feeling of discremination
that is being felt by the people of Mani-
pur that Nagaland is a full-fledge State
and Manipur is not, and this fecling is
being exploited by not only Naga people
but by foreing elememts ? Will Govern-
ment take carly steps (0 give Manipur full-
fledge State-hood so thai the Manipur
Administration could t1ake that much of
interest in tackling its problcms ?

SHRI Y. B. CHAVAN : There is no
denying the fact that there is a demand
for Statehood in Manipur not only in Mani-
pur but in other Unjon Territories like
Tripura and Himachal Pradesh ajso,
These demands will have to be considered
separately from the hostilities of MNagas
in Manipur,

SHRI BAL RAJ MADHOK : They are
connected jssues,

Y. B. CHAVAN : Everything is connecicd
in that sence., What is unconnected,
In our political life, all issues arc, in a
weay, inter-dependent. But this s a
separate question which will have 10 be
considered separately.

oft gee qWo WY : FT WA WENET
g AT W7 FIT FG F T A A3
WY @ § 7g 77 N efcar i s
uftRz § q1, FHwA AR Freefadiy
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T 4138 W o g WY § AW
o

SHRI Y. B. CHAVAN : I had shown
some rejuctance to indicate this, But,
I can say generally that they are in both

dreas,

MR. SPEAKER : ShriB. K, Daschow-
dhury-absent; Shri Shivappa,

SHRI N. SHIVAPPA : 1 put Q. No,
1504.

AN HON, MEMBER
‘Fifth Freedom® right ?

THE MINISTRY OF CIVIL AVIA-
TION (Dr, KARAN SING) : you can
usk when the supplemeniarics are put.

: What is this

WitHDraWING OF Alr InDIA's ‘Fipih
FreepoM' RIGHT By Lehanon

*1504, SHRI N, SHIVAPPA : Wil
the Minister of TOURISM AND CIVIL
AVIATION be piased 1o stae

(a) whether it is a fact that the Lebasen
Government has decided 10 withdraw the
‘Fifth Freedom® right of the Ajr India;

(b) whether it is also a fact the Lebanen
Government's attitude is due 1o the new
fares for immigrants fron India by the
Air India and BOAC : and

(¢) if so, the reagtion of Government
there 10 ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (Dr, KARANSINGH):
(@) 10 (¢). The Sth freedom passenger
rights of Air-India beyond Lebanon, and
the 6th freedom rights of Lebunese pass-
enger carries from India were cxercisable
after 31st March 1970 only on the basis
of a commercial arrangement between
the airlines concerned, Since such as arrang-
ement has not materialised so far, these
rights have lapsed from 1st April 1970,
It is proposed 1o take up this matter with
the Lebanese authorities.

SHRI N. SHIVAPPA : The hon, Min-
ister was not prepared 10 give the mean-
ing of the ‘Fifth Freedom®right. I have
got a little hint of that. The fifth freedom
in aviation connotes off-loading of
passengers at A particular port and taking
passengers from that port, This frecdom
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of Air India has been withdrawn by the
Labanese authorities, Beirut is an inter-
nationa] port and a Jager number of pass.
engers stay in Beirut for a day or two,
Withdrawal of the fifth freedom would
amount to a lot of passengers taking
other airlines flight, So, may I know from
the hon, Minister whether withdrawal of
the fifth freedom of Air India by the Leba-
nese authorities is not considered an
unfriendly act and, if so, whether the
Government of India has formally taken up
this issue with the Lebanese authorities ?

Dr. KARAN SINGH : Sir, there is no
question of my not agreeing 10 clarify
what the ‘Fifth Freedom® right means,
1 merely stated 10 the hon, Member, when
he asks @ supplementary, 1 will be happy
to clarify it. The fifth freedom right is
the right of putting down in the territory
of another State a passenger who has been
picked up from  third Stne,

Sir. these agreements between Air.
lines are the result of commercial under-
standings belween the airlines concerned,
In this case, it would be between Air India
and the opposite Lebanese Airlines and
the governmental agrecments, When the
agreements are not arrived a1, these rights
lapse,

The way the hon. Member has put
it that they have unilaterally withdrawn
the fifth freedom right and, thercfore, that
is an unfriendly act, that is not correct.
The fact of the matter is that the whole
matter has been under negotiation, We
have not been able to arrive at a <uitable
commercial agreement,  Therefore, to that
extent the fifth freedom right has lapsed,
Buj, as 1 said in my answer, wc have
taken up the matter with the Lebanese
authorities and, perhaps, later this year,
there will be talks in that regard,

SHRI N, SHIVAPPA : In view of the
reply given by the hon, Minister, may I
know the extemt to which Air India is
likely to suffer as a result of this order ?

Dr, KARAN SINGH : The loss to
Air India is likely to be somewhere in the
neighbourhood of Rs. 35 lakh< to Rs,
40 Jakhs, However, there are several other
factors which 1 must mention because 1 do
not want t0 give an incorrect picture,
The fact is that as a result of the failure
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of this agreement, the Lebanese Airlines
which used to fly 1o India has stopped
functioning.  Therefore, there is an
assumption that it should be possible
for Air India to pick up that additiona]
traffic because that is not fifth freedom
right, That is third and fourth freedom,
That is not affected by this  agree-
ment, 1 am hopeful that Air India should
be able to pick up the additional traffic and,
therefore, 10 some extent, make goodby
such losses as may be incurred as a result
of the withdrawal of fifth freedom right.

SHRI N. K, SANGHI : May 1 know
from hon. Minister when these &re
bilatera] agreements, why Air  India
or Government of India did not take up
this matter carlier so that there would have
been no cancellation of this agreement?
The maiter could have been taken up ear-
lier. Either it has been a failure on the
part of Air India or of Government of
India or of Lebanese authorities or it is that
the agreement has been cancelled unilat-
erally.

Dr. KARAN SINGH : As I said, it
is noi a unilateral action, The matter
has been under negotiation constantly for
the last many months, [t just so happ-
encd that we were not able 1o reach a
commercially satisfactory agreement, It
often happens. It is not & question of
apportioning blame,

Entry OF Pouce INTO EDUCATIONAL
INsTITUTIONS IN WEST BENGAL
*1506. Suri RaBl RaY :
SHRI S. M. Banery
Will the Minister of HOME AFFAIRS
be pleased 10 siate

(a) whether there has been a significant
change in the policy regarding entry of the
Police into educationa] jnstitutions in
West Bengal;

(b) if so, whether the Government of
West Bengal issued a Press Note to this
effiect on the 14th April, 1970 and, if so,
the details thereof; and

(c) which are the educational institutions
in West Bengal in which the Police has
entered after the issuing of the said Press
Note ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) () 10 (c). A
staiement is laid on the Table of the House,
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STATEMENT
The Stte Governmeni had care.

fully reviewed, in consylttion with the
Vice-Chaneellor of Jadavpur University
and the Principal of the Bengal Engineering
College, Sibpar the situation which had
arisen due to law Jess and violent action
of a small group of students. 1t had been
decided that a contingent of the police with
sufficient strength would remain posted near,
but outside, the campus of the Jadavpur
University and the Bengal Enginecring
College and that the police would go into
the campus as soon as they receive infor-
mation of any violent disorder or attempts
to destroy the property of institution or any
other organised violation of the law. This
had becn clarified in the press note issued
by the Government of West Bengal on 14th
April, 1970, The names of the educational
institutions into which police may have
entered after the 14th of April are being
ascertained from the State Government,

off fa T ;oo wERm, @
AT F AR T F qAI WEIET & AT
s § v o= foest av oreafa
FT UEA M § 97 Iq 79 TG A
FqeE & a7 Guen fear a1 f&  farn
weqralt 7 qfere &1 78 & e @ A fow
¥y aorg & o awre it 35 7 ofrada
F ¥ fm g wWr é

SHRI Y. B, CHAVAN : When the
situation goes on changing, the response also
will have to be modified what cver be the
general principles accepied, 1 would like to
give some information to the House about
our thinking on the subject. Firstly that it
was thought that the police should enter the
campus when they feel that there is a serious
situation and there is likely to be a threat
1o peace and order in that arca, Later
«n, after consultation with the Education
Ministry, it was thought, as far as the think-
ing is concerned, thai normally the Police
should enter the educational institutions
only with the consent or @t the request of
the head of the institution or the university,
The thinking is still there, At the present
momant what we have done, and that too in
consultation with the University Vice-
Chancellor is to siation the Police outside
the campus so that they cun  immedjaiely
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enter and be effective when the request is
made by the Vice.Chancellor,

ot ofw Tw ;A gEw wAw ag d
& wn vt wErRE ) wer T o
srar @ f smarag an foragz Sshfaafar
wifest & ot a% 9w B qF &
IR ATZT F AW WY STHT AT FA
# o ¥ 3w i A wEAwT T@d
§U welT Wy qaTa aifE o g7 §
ot =t £ 32 ¥ oF FenEfae faw
ol YT forgwt & Tt § aram & A
T ag foen 5t & qrg aasnT 7
=8 fagas %1 w2 F ol v afw
ST yFa 1 It agaT 9T W E
TAH UF A0 A Twgerataat & A
FOAEN A I E I A TF v
7% | 59 feefasr 7 ¥ 5t #@ERw
G TAHEA |

SHRI Y. B. CHAVAN : As far as the
Bill is concerned, 1 am sure that the hon,
Member has seid has been taken note of
by the Education Minister who is present
here.

About the Police problem regarding
denling with the siwation in the campus
and in the university, 1 &m having o dis-
cussion with the Edvcation Ministor and
the Chairmen of the University Grints
Commission in the course of the next
week.

SHRI S. M. BANERJEE : Sir, this is
not the only case where the Police enter-
ed the campus of Jadavpur University but
in many colleges in Calcutta and in West
Bengal Police forces entered 2nd in seme
cases they have beaten the studerts mer-
cilessly, 1 do not justify whatever the
students have done, Firstly, has his atten-
tion been drawn 1o the fact that this is not
the only incidem in Cajcuta in Jadavpur
University 7 The staterent  says thag
details are not  available and they are
being obtained from the State Goveronient,
1 would like 1o know whether any effort hi's
been made to cscertcin the causes for the
discontent among the students. It is not
that all the students bave become Naxalites,
Deep-rooted frustrotion, disappointn.ent
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and lack of security—these are the rea.
sons, Why the students have sometimes
taken the law into their hands and tried
to create a sitvation, Would the hon,
Home Minister ask the Union Educa.
tion Minister to convene a conference of
the Vice-Chancellors of these wuniver-
sities in West Bengal to discuss the entire
issue 7

SHRI Y, B, CHAVAN : As far as the
general problem of student unrest is con-
cerned, T think, even earlier the Education
Minister has clarified on severa| occasions,
I think even the University Vice-Chancellors
have gone into this matter, But cerainly
what is happening in Bengal in the univer-
sity campuses should not and cannot be
explained away merely by certain general
conditions, Tt is becoming a special problem
by itself and it will have to be dealt with as
such,

SHRIMATI 1LA PALCHAUDHURI :
May 1 know, Sir, is it not a fact that the
police was siationed—the C.R.P. and the
B.S.F.—outside the Sirpur College or inside
the campus and yet the stores-shed con-
taining valuable things was burnt and the
Vice-Chanceljor was made to walk for about
90 minutes and he was made 10 shout
Mao.Tse-tung  Zindabad and other
slogans at the point of guns and dag.
gers and also two students were on the inch
of death, but the Police were brought theic
in time 10 prevent the death ? But. in spite
of the Police being there, how is it that the
stores were burnt at 7.30 AM, end yet the
Police did not take any cognisance of it and
nothing could be done in time. This is
what agiiates the mind of the people and
1 would like the Hon, Minister 10 tell us
about this,

SHRI Y. B. CHAVAN : 1 c2n under-
stand the anxiety of the Hon, Member
but about this particular case, 1 don't have
any details, But, from memory, | can say
that when burning of stores etc, took place
the police were not around, That was really
speaking the main reason; there may be
other reasons, But she her.self has admitted
that because of police intervention some
people’s lives were saved,

SHRIMATI ILA PALCHAUDHURI :
Their lives were saved by an inch of death,

VAISAKHA 18, 1892 (SAKA)
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SHRI Y, B, CHAVAN : Yes, quite right,
but it only shows that the Police presence
can make some change in the situation, It
is exactly for this, in order 10 ensure time]y
intervention by the police, that the decision
10 keep them just outside the campus was
taken,

SHRI LOBO PRABHU : Sir, 1 refer to
the Home Minister’s stotement that the
thinking on the subject is that the university
should be protected from the Police, unieas
and unti! the Vice-Chancellor requests them
to interfere, 1 would like him to consider
whether this does not conflict with two very
important considerations : First, the Cri-
minal Law of the Jand knows no [imits,
Of course, there are some conventional
exceptions like diplomatic immunity and
the Speaker has now taken away the pre-
mises of Parliament from the jurisdiction
of the police. But otherwise, the Crimi-
nal Law must run throughout the land
and you have no right. by executive under-
standing or convention, to prevent the opera-
tion of the Criminal Law, That is my first
point on which I would like the Minister 10
reply,

Secondly, Sir, you are placing the Vice-
chancellors in a very difficult position,
Already they have their own difficuliics
and conflicts with the siudents; and
if you leave the initiative to them, 1o
invite your interference, the interference
of the Police, you are making things more
difficult and thercfcre you sre adding to the
aggravating condition thcre, as at present,

I now come 10 my praciical guestion, Sir,
The troubje in the univeisitics can be tizced
to two broad seis of cavees,  First, they nre
political and agitational,

SHRI UMANATH : Is it Hajf-an-Hour
Discussion ?

SHRI1 LOBO PRABHU : Wil] you please
listen to me ? Secondly, Sir, they are the
result of the grievences and the frustrations
of the students to which Mr. Banerjee refer-
red, 1 would like the Minister 1o consicer,
whether in respect of the political interfe-
rence or political pene tration of the univer-
sities you should not call a convention of
all perties and ask them to give up this kind
of penetration, because, it is not fair to the
students and it is against proper prolifera-
tion of politics,



11 Oral Answers

AN HON. MEMBER : It is their birth-
right to indulge in party politics.

SHRI LOBO PRABHU : Then, Sir, my
second point is this,

Mr, SPEAKER : This is the Quesiion
Hour and so you can ask guestions only,

SHRI LOBO PRABHU : 1 am asking «
question, In respect of the grievances and
frustrations of the siudents, would the
hon, Ministers—both of Education and
Home-—consider why some system should
not be evolved jn the University so that the
conflict—it may not necessarily become 2
conflict—between the students apd univer-
sity authorities can be avoided ?

MR. SPEAKER : May 1 tell the hon.
Member that I have jost touch with the first
part of his question because of his lona
question 7

SHRI LOBO PRABHU : Would you
like me to repeat my question ? 1 think the
hon, Minister has followed my quesijon
quite clearly.

SHRI Y, B, CHAVAN: The hon, Mem-
ber covered the Criminal Law etc. by his
question, I think that it is the duty of the
police to see that the I.P.C. or Cr, P.C. i=
properly administered. 1 have no doubt
about that. But this is not an abstract
situation and it has to be tackled with cer-
tain humane considerations, The problem
of students is not the problem of this coun-
try alone but it is a global problem and
one has to be very careful in this magter,

Therefore, 1 think that it was a wise
decision 10 leave the initiative with the Vice-
Chancellors of the Universities. The hon,
Member was saying that it must be made the
responsibility of the Vice-Chancellor.  If we
do that, we would be putting him in a
difficult position. On the contrary if you
leave the discertion with the police 1o go
inside the university then that will make
the position still worse, As a head of the
university I think the Vice Chanceller should
take the responsibility as to when the police
should beinvited or should not be invited,

As far as the conference of leaders of the
pelitical parties is concerned, I think that
the hon. Minister of Education, in reply
to a calling attention notice in the House
has stated that he would invite the leaders
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of a1 political parties in Parliament to dis-
cuss this matter,

SHRI SURENDRANATH DWIVEDY :
Sir, apart from the general proposition
whetherthe police should be ajlowed inside
the educational institutions or not, it appears
that in Bengal what is happening is part of
new cultural movement by the Naxalities,
And educational institutions have become
the target of auack, May I know whether
the Government  of Tndia, because there is
Presidents Rule there, is providing any
security so that the educational institutions
are saved from such atacks ?

What special steps are being 1aken in that
regard ?

SHRI Y. B. CHAVAN : That is how
the whole question arises. In Calcutta,
in the carly stages, we found that Jadhav-
pur University was very much the target of
attack of these activities as also the engi-
ineering college. Therefore, immediate
decisions were taken in consultation with
the Vice-Chancellors and  the heads of
Engineering Colleges that the police should
be made available. Of course, this is
subject to the condition that the police
should enter the campus on the invitation
of the Vice-Chancellor, There may be a
time-gap between the request reaching the
police and the police reaching the spot. In
order to mininise this time gap, it was
decided to locate the police outside the
Campus so that they may intervene timely.
This has raised certain other problems. 1,
of course agree with the hon. Member that
in Bengal, Assam and other arcas, the
educational institutions are becoming
centres where these things are flourishing.

SHRI HEM BARUA : You must thank
the Assam Government for being alert,

SHRI Y. B. CHAVAN : I thank the
Assam Government as also the hon. Mem-
ber.

So, Sir, it is because of this and in the
light of our experience, I propose to discuss
this matter with the Education Minister
and the Chairman of the University Grants
Commission. 1 am meeting them in the
course of next week.

oY WaTETe o : qg 4% 3 AT AT
¢ % et werew 7 oy v faarfeal &
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TREMT A mww g @AW
FAT gEHT AHTAAT A A & -
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A1 39 & @z gfaw agr o7 oFeAr €
FqEY F10 & fF 778 vgfazg Faars
TErE WY | zafAd 6ot wEmg &
gt J1EdT g % 39 a1 #7 v @ma
gu f& o mfest 39 1 & 3= 7 &8
ghfdes  wra? 48 #1 @ f e
FFaTse ofezfads ' 9@ @ g,
T 7 TRHF2q F2H B ST @Y
2 fom AgasITea & &1 THW (A
o & Fet SE a7 AT £ ATl
2 a1 77 TEERe w=izE WA E, q@
A #7 fwr dwy F afqafedt &, arfs
IAR! TFT ATAF | EH T IR A
Y AwweTen ®1 g fdweew fa+,
St TEEE FTA £, AR I fefweew
fr@, a1 &7 Fvaew |, A1 09 TAFA
fafeex @ am &G | TWaF & A
w¥za § o w WY wwr AR E A
AFEALZH FT HF@EA Fw fAU
o #f 4R m A #1 ¥ ffaey
qaHe AT Y, W AT H Al AT
wrE ATk FTTRE

SHRI Y. B. CHAVAN : When I men-
tioned the generality of the problem. I had
no intention of ignoring the special
aspects of the Bengal situation. When
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the hon. Member had raised the general
question of criminal jurisprudence, I had
to make a reference to that. I am very
sorry that my hon. friend did not sec the
aim or object of my reply.

As far as preparation for preventive
action is concerned, it can be only this
way; suppose, the police get information or
get intimation about certain preparations
for certain incidents, naturally the police
will have to be in communication with the
principal or the hcad of the institution or
the Vice-Charcellor and give him that in-
formation. Certainly, one should not merely
wait for that. But actual entry of the police
into the campus, at the present moment,
is to be only onthe request of the Vice-
Chancellor. | have been repeatedly saying
that.

1n order 1o be a little more effective in
this matter, some ncw steps have bcen
taken such as locating the police near the
campus. But sometimes, that itself scrves
as a red rag to the students. When they
see the police, they immediately get worked
up and excited. That also has happened on
many occasions. In fact, in this House,
many hon. Members have criticised even
this step. But looking to the special
conditions obtaining in Bengal, this step has
been taken in consultation with the heads
of the institutions.

The other thing that he said was about
organising other sections of students. 1
think thisis also a general approach but
Government cannot and should not do
that.

SHRI KANWAR LAL GUPTA :If
Government cannot do it, then let the politi-
cal parties do that.

SHRI1Y.B.CHAVAN : Amlina posi-
tion to advise the other polictical parties?

AN. HON. MEMBER : He can.

SHRI Y. B. CHAVAN : If I can, then
I would request them to do that.

Y ot fa : O% QU6 w9 ¥
AT § Y WA A w@war & Faner &
fawafaarerai 7 o g et o
it I frgr 5 ot & weng A
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¥ wTH-AT o wTEeT E fs w for
st off & g qemy % fr qg W
N E amdta T N g AR
Hat o & g forar gt & ez A
AT 7 Aifa w1 92 & 1 0w fory A
Fgmafuda € | gfew & afa aewi
F1 9T, TR A frvadg qEEE
R WA F AW 9T @T gfew 7
W AN € 7@ F qon aAveAn g fw
fom e & w2 foren wat ot &
qarg ot N, v faafaat & sfafafu
Hed, Iaw sfwwawt ¥ sfafafy
qu AT IE A @ oAgr & 0 fore-
T AN G, Ao weqredi & S Faww-
T WA 4, T AT &7 vw fazey
TRAT AT F AL T WY T G AR
q ¥ o wmwer g fEovar s
e AR &Y | zEE i aE
H/HET |

SHRI Y. B. CHAVAN : As regards
the entry of the police into the campus of
the Jadavpur University or the engincer-
ing college in Howrah, I did not have any
discussion with the Education Minister
here. But in these matters, | do not think
that the police had anything to do with
the students’ unions as such. They had
discussions with the heads of institutions.

st oA faw: miswgs & a9 &
7Y &, I vefgvm & 1T w40
T &1 foerwr  Seanit @ gf w
T W q2T AEHT FT AL, FAT AR
Y& | HT A9 &Y W9A FEEHT FT A
F g awd § | ofew @ aga & fao A,
yaRl ¥ g4 & fao ) mfwgw @
AT FATE FAT AFT AT | THAET FAE
g T &

SHRI SAMAR GUHA : Muy 1 know
whether it is a fact, that the violent
activities have assumed such a dangerous
proportion in West Bengal in the educa-
tional institutions that the Jadavpur

University, the Burdwan University,
ths Yish wabharati, the Kalyani Univer
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sity, the Sibpur Enginecring College and
other colleges have been closed down ?
May I also know whether it is a fact that
the laboratories in many of these institu-
tions like the Presidency College, the Jadav-
pur Engineering College etc. have been used
for making or manufacturing of bombs*
May I also know whether it is a fact that in
the Presidency College, a red flag was
hoisted and it took two days for the
police to pull down that flag........

MR. SPEAKER : He should come to
his question now.

SHR1 SAMAR GUHA
coming to the question.

MR. SPEAKER : It is a simple ques-
tion, but it has been complicated by the
hon. Member. The main question is a
general question relating to the entry of
police.

;1 am just

But he has brought specific instances
reply to which can only be given by the
Education Minister.  He has Lo give separate
notice for that. The present question
is being rep'ied tolby the Home Minister.

SHRI SAMAR GUHA : Will Govern-
ment consider providing sccurity to the
students as also the authorities there ?
It is absolutely wrong 1o say that only the
Naxalite students are indulging in these
activites; there are other unruly studenis
and political parties who are cqually
associated with such activities.

AN. HON. MEMBER : There are goon-
das also.

SHRI SAMAR GUHA : The present
position is that a small section of students
are holding the whole educational institu-
tion concerned to ransom. Will Govern-
ment take effective steps to give protection
to the larger community of students
against the destructive activities of the
smaller section  ?

SHRI Y. B. CHAVAN : | have already
answered in reply 1o Shri K. L. Gupta that
it is certainly necessary to mobilise and
organise every section of students  opposed
to this sort of thing . | am sure there must
be a large number of students who do
not like their academic life being disturbed
like this. It is necessary to mobilise the
opinion of such students. But will the
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hon. member expect Government to start
any official agency for this ? That will
not be effective.

SHRI KANWAR LAL GUPTA : Let
Government assure students of such help.

SHRI SAMAR GUHA : A conference
of the representatives of all the students’
unions should be called.

MR. SPEAKER : Next question. Shri
Baburao Patel is absent. Next question.

SHRT D. N, TIWARY : This question
should be replied to. Otherwise, it creates
a wrong impression.

MR. SPEAKER : He should not ask
me. Let him bring Shri Baburao Patel
from somewhere.

Buses Requmep By D. T. U. to Merr
TRAFFAIC INEFDS

*1508. SHRI HARDYAL
SHRI JAI SINGH :
SHRI YAINA DATT SHARMA

DEVGUN:

Will the Minister of SHIPPING AND
TRANSPORT be pleasced to state :

(a) the total strength of the Delhi Trans-
port Undertaking fleet at present ;

(b) the total number of buses required
by the Undertaking to meet the traffic
needs of the capital ; and

(c) the role of the Central Government
in strengthcning  the Declhi Tiansport
Undertaking fleet ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND IN THE MINI-
STRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) 1193
buses as on 30th April, 1970

(b) According to the General Manager,
Delhi Transport Undertaking, the tra-
fic needs of the Capital as on 31st March,
1970 would require 1620 buses.

{¢) The Central Govt. advance loans
to the Delhi Transport Undertaking for
purchase of buses. A loan of Rs. 130
lakhs for the purchase of buses was sanct-
ioned for the Undertaking during 1969-
70. A budget provision of Rs. 200 lakhs
has been made for advancing loans for
the D. T. U. during the current year.
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FEIT FIFTC FT gl @) e 2,
forerY faeeft o< o Y 1 sy WY
7 ot agt ®r qonfaar ¥ afEga
A1 A FWC GErAAT K §, A
TR Fr gE9E gar & oW At
FH ag AT qTH A A% b o
7 wfowra qafr awTe ggw w
21 maw srem R @ w1 i agl
#Y oftage §a1 & HCHTC HY qAT
# fau g, F=0g aoee 7 foeely afc
77 # fav @wd dw-adiy Qo &
9 F0T gy T oy ar, fras
s feedlt afcags #1 wfd aw

1.80 FIIT 94T &47 ITfE0 | 947 A
gwi f& 3= o3FA 1968-69
7 {a% cowra@ wyar faar 11969-70
AT 1.80 FI0T TET AT AICEY
oqT, FE A & AT@TH, FAT 25 A,
1970 %t fagr mar -+ -

MR. SPEAKER : The question should
not have long introduction. You are
giving information, it is not permitted by
the rules. Please ask a question.

St gomw qw § W 99
wEfs smagavg fv 1. s0%0%
wqar, @Y fE A, 1969 7 famr o
wifgu w1, T & afaed faar mamy
WA TERWE ¥ | Ug §AT
7% @1 5w ag ww f fr ¥
FTHE A A w7 v g
1968-69 ¥ 4% 60 =& sq@T fTm
my & Al 1.80 FT FTWI
1969-70 ¥ W€ & TN wfEgq w,
o aoe & " (e man g, o )
nfeaee & @ fem g, @AW ¥
FrfET & fegqy w4y | & ag AT g
g s Garwf feam v
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WEqR ApT . AT g d
Tnw g8, difer s € e
Tq8 |

ot gwwre oy : wef a%  =afafe
] & awRw F, vAr Fr dgmrem
TE o T Az A wIA
ag 3 ¢ f fores @1 o = o
fear T = oA 160 wEm
TT—— 1,30 1@ w7 A% afaw
&Ry ¥ fAu o 30 Ar@ @y A9
¥ # F A%T %9 & fav—- fza
T | s e & fam o #Te weE
AT AT § | TR AT T A AT A
¢ & o ot 71 fro wn, faeelt &
FMT T vE fEAET S E, A
IHIT ATAEAT | BIAT G A BT E,
s f& gaf swrr 7 1 =rm 38 97,
fam Y awg & fooT am 75 0= 41
AT &0 7 91 4T | gH AR 7
f feeeft wfafare stiomm, A o=
Fal 1 ™= W'Ti';. Zte ZTo qo F1
AT FT AT AT FT FHT F7 )
e W F faw qar E, gw e
ZAT ATed § AT gW A vy frav d o
Twe | srge fray @, dfew o= %
TG HIA TLHT AF A K, 9T T g
fae g8 Fom wfr= 7

o gorare Jww ;o wy gfrar ¥
fody dt wgz # AZiofees gia9z
odY &, S A% F q=Ar £, A1 A2 F 4wy
ot § 1 faeelt wgre afveg & w4-
wewfer ¥ ag wwIE N 5T F W §
fe feedlt &1 a8 &2 71 qury ¥ fom
5 ®UT &4 *f wafadr €1 W ) w4
HIE A I gEAET A1 AT w79 E
e 7 fwre fFmr 70

ot ywarw oy : @@ @ anfe
forafen s w1 T w0 o1 T ¢,
fawelt wr g@ W) & geen w2 fear
W HWAT | UTEEC «@ AW
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804 # w1 %A §, o fi e 2o
Jo 1 WA 4098 # wrer N E
R o7 mafed) & am & ot &
Fafad gaufeEe o 78 91 oy qwd
21 BT g A g7 w1 A w9, g
HEZ AT AA(A ISAT

it RYSg WA : TH IV § ATHA,
froww o zfeee awt A e o
wEar § A7 W & fafww st
q I 1 IeqeA-war  fwAr #

st gwar fag ARG AR
ATERIN F AT | e Aqaver afAeE
are. Tefema EATE 1 FT
= AIAg qATT © 9T HAl HEIRY
¥ O 9TRA FATCH AW A E,
Al 97 ATATGFAT F ATCH FATF |
FqqA  WERT . ATEATEFAT AT
I FT FAA A1 UF FAIA FFEEAA

2

SHRI M. L. SONDHI : First of all 1
seek your prolection.

MR. SPEAKER : | wani Lo be protect-
ed from you also.

SHRI1 M. L. SONDHI : The Minister
must disclosc all the facts and not mislead
this House. In his reply he refers to what
the gencral manager of the DTU has said
There is an cxperl commitiee report on
the study of the Road Research Tnstitute
Okhla and that report has been in the poss-
ession of the Government—1 do not know
in which echelon it is stuck up and that
report makes it clear that the people of
Delhi are suffering; there are long queues
and the entire muddle of transport reg-
uires immediate attention. Will he be
prepared to tell us how far the policy of
his Ministry had been guided by this report
of the Road Research Institute 7 Is he
prepared 10 disclose full facts to the House?

oft gewrw fog 0 d F O foad
seftaye %) fodre 7Y & & | W W
*ﬁ!?ﬁﬁuﬂoio%ﬂ%‘(ﬂﬁ?ﬁl‘(
# qud § s s & €Y sy Iww
£ 1 (wwwm)
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SHRI M. L. SONDHI : It is an expert
study. You can get any statement out of
the general manager. How can you mis-
lead this House. Mr. Speaker, [ invitc you
to come this afternoon to sec what happens
in front of Shasiri Bhavan and in what
temper a person will be if he stood in the
queue for one day to catch a bus ?

MR. SPEAKER : 1 will come.

SHRI M. L. SONDHI : This is the
reply we get. 1 quoted a specific report.
You must compel him to give a proper
answer,

MR. SPEAKER : 1 can assure you of
that. 1 hope you will keep in mind and
follow my advice.

SHRI M. L. SONDHI : I am prepared
to come 1o your Chamber whenever you
invite me.

MR. SPEAKER : You arc the most
well-behaved person when you are in my
Chamber or outside. Then what happens
to you in this House ? You should
be a little more ¢alm and speak in a lower
ione; that will not any way detract from
the importance of the question. If you
speak as you do and also make gesturcs
like this, T am lost and the Minister is lost
and the whole House is lost. With all
your capabilitics, if you only exhibit some
composure, you are a gem of a Member,

iy gwars fag - waAw mEem g
qgst @17 39 foarE & faw frar &0
R qg T @@ & & ag few e
# feZ 2 1 77 39 o %174 3=
¢ 1 &fw of 39 %) TmA 1 I H
FEAT 1 BT T 1. 30 FLIT §Y471 TRIAT
faar & v werdw afaw s=€ s
N faeelY &1 WHAT § TIEIIE FT IT 7
g & & fav §1T sew ovm aww
& fau geife aga & gfvwena o,
w0 o ¥ W T @ g
fFPeMgragA &I gad F79 & fA0
=gy fzar |
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Wo FUIWT ATYT : AW AETEA,
faeet # giware wweEr wew § |
ag ot oA § 3 99 w1 0F qw
Fr7o ¢ s aga v dfww s areri
1z 8, qAw Fer g, mw A g
& fea ¥ 4 éfew gen 7 § v
FS qT2T oY q%ar & IF el WA 7
® 9 ar ot aftfeafa § oF g
T A9 9EF AT 97 9 FrANE
T qgHAT AT O 97 faeet 2z F,
f£ Az Amw Tfzar e afEw
¥R # T F aifE S
ST FHA 97 9T AT g6 AT AL
AT 9T FT TAATA &1 76 AT GIET
T § 90 TAEI A%, IWAOCH
Fa7 FEHTE A #1% fa=r< fear &,
I FALH THWE H9 ¥, 99 9
FUAR! FCA FT FIHT F W& E
ar ¥ Awear #1 gamn & favw e
W gAE @ FOWE |

ot gwaT™ ag « 59T SF TF T AT
s & o 9w AR 9 S o o
areas e fafaeex ff &Y 7g &t
d wE Fg o | afew e ) fedt
feeft g &2 ot fear mar § anfw
At fiF oaq & g T fF0 9T 7% |
v dve smw A 7 ffew dxaw ot
ft ag a1 9 ¥ w07, 34T I HT 9, W
a8 & w07 2 femrmr @ W
ag TR A% AT & anfedw o,
noEaE SRR 3 Wi e aft
snfwdte &, 98 w6 & 97 & ot e
% fou fiw sw = fear ome, o)
Fiforw ET AT & | WG AF AT
g am 12 537 & fag s fear &
N TEEE Afgdy ¥ 150 d@T W
o T AR 200 WY W qH
mwmag i fmdfrgerye
ToERe  HTT AT |
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ot quo gHe wWiw : A WERT
& vy fn faeelt ot g wfaw Wi
7 weft § R gE e FR A
wFy e g ifes E madm
wae § o1 7T Iww fAQ gawa @ a1
Farae fom & aww & w1
g & o &Y 7€ & T o T i
g7 v ow ifew E@ag W A
Y wwelt §, w9 % foq amefy samEr
WTCE T T AT & 7 IR FT O
W | i Tk § AW A
vt § T qw A W an
q oft 7t werdt §, dr aw awan
BE drFror = 7 wmA wxd
A E

it e forg : o1 @ aga didee
wiw FTAEY & @O w1 o= A
@Ei(wm) .........

M. L. SONDHI : The report of the
Road Research Instituic is there. Why
is the Minister misicading the House 7
Sir, 1 sought your protection against his
misleading the House, The report is
there. Please ask him to bring the report
here tomorrow. That report has gives
full details, and he is answering extempore,

st yware fag : oyt aw foeeht &
W12 T ATeE & T8 W) AT g area
@A g, o &floJo Famq Wl AT
g, A A & ft @@ F@E
¥y O ame F 7o w5 § fe oo
s oot & 87 § &7 § o
TWHYRE FTHCT FE G FHar g
fis o age Gen g, &« fewe
AGE, AW FIW F § fav e
& fear oAt =i o

THE MINISTER OF PARLIAMENT-

ARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU

RAMAILAH) : Sir, I would like to supple- -

ment the aniwer, because, a question bas
been asked, why there is loss in Delhi and
not in Bombay, 1 am speaking subject 1o
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correction, and off-hand. My information is
that in Bombay ulso, if you take the bus
operation ~lone into account, there is a loss,
But it is combined with the operation of
clectric supply by ihe Corporation, So,
both of them, together, bulance, That is
how they huve beem manuging.

About Delhi, I must say it is not as though
the Government of India are unawire
of the requirements of the metropilitan
city. There is no misleading at all. The
main answer itsclf shows that our require-
ments are 1,620 buses, We huve, at the
moment, only 1,193 buses. The poini
is this, The enuire capital requirement
of the transport authority is borme oul of
the Government of India loan, Oul  of
Rs. 11 crores or so, Rs. 9 crores odd arc
outstanding. Even interest is not being
paid, Il itis a gquestion of ,oan, the
loan must be repayable. They do not
cven pay the interest. They do not
want to give us ewven & schedule or
chart of repayment. It is found thin o
fare increase would balance the cxpendi-
ture and income. 1 am sorry 10 sy this,
but I say it with a full sence of responsibility
—1 belive for political reasons, they do no
want to increased the fine. Evary time
they comeé to the Government of India
to make up the loss and deficit, 11 is not
that we are not sympathetic (v the Delhi
Transport Undertaking or to the Delhi
citizens, but 1 must place the problem
before the House, (Interruptions).

SHRI BALRAJ MADHOK : He¢ has
brought in political consideietwvn, W
must be given a chance to 1eply to that,
He is trying to mislead the House,

MR. SPEAKER : I am un:ble 1o hear
any of you. You are all spei king simult-
aneously. 1 em not’ going to sllow it,

Fgr fF agt ox o s ey m ag
arrg 4@ fear man g, TR W ad
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WA AR QA 7§ smawdie o §
o A% qE 200 79 T LT FB TGN
g, (smwemw) qifafes
Ffaztom t 79 § 9w 2w Ad
7 1 § | Nfafersr  wfastom g2
Ao, ga &% & s

MR. SPEAKER : This is not a point of
order, Unfortunately you are all interest-
ed in one side and he is interested in the
other side, 'You should not raised a cont-
roversy unnecessarily.

SHRI BAL RAJ MADHOK : This
Government  hus  deliberately not given
the money which was due 1o Delhi for this
purpose, They are creuting an artificial
scarcity of buses in Delhi for political
purpose. We charge them with that. They
should have given the money laid down
in the third plan, but they have not given
the money. They arc responsible for all
this. (Interruption).

MR. SPEAKER : M:uy Ircquest all of
you to sit down ?

SHRI. M. L. SONDHI : There is areport
by the Road Restarch Institute which holds
them responsible for this @ (Interruptions).

MR. SPEAKER : Will you sit down,
Mr. Sondhi ? 1im not going to tolerate
it any more., This is the final warning.

SHRI M, 1. SONDHI : Why don’t
they clarify.... (Interruption).

MR. SPEAKER : 1 am bringing it lo
the notice of the House that the hon. memb-
cris interrupting the proceedings in spite
of my warning him several times. 1 will
have to take the extreme step. Il you
want to discuss it, you cin have a dis-
cussion some other time. (Interruption).

St THTEATC WTENT @ AETH WENET,
g o faeeht ofcagw €1 a@w §
A0 N wrer g & fomw Awe gt
TCEIHT 4 @IE, d A W &
wrAAr g g fE gw o A A
gu 3T AT wTe FA Y A G
e & vow gw fasmd ¥ fau
wr gore freht ofgm woF™
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T F &% & fog firdt e o e
& % fog dar< § 7

SHR1 KANWAR LAL GUPTA : How
can you do it ? It is functioning under an
Act. We would not allow it 10 be taken
over,

'ﬂ'mm:ﬁﬂ‘ﬁﬁﬁoﬁew’
71 ofers  srwefer awm % fag
faesft &% s 7 oF faer G frr
T at AfFT g€ Fiw T & ag qg
fom & g mar | FET 9w faw
arr @ fan ol FRfaew #fifee
famas woft oWt gw &

MR. SPEAKER: 1 have requested the
Housc a number of times that we must
go Tarther with the number of questions
covered. Today we have been able to cover
only four. That is not very creditable,
cither to the members or to me. After
twee o1 three supplementarics, the members
themselves should take note of it and not
gt up urnless, of course, the question
15 5o important in which case two or three
more questions can be allowed. [ am sorry
that we could st gy bheyond for today.

WRITTEN ANSWERS TO QUESTIONS
Core Books PROGRAMME

*1501, SHRISRADHAKAR SUPAKAR:
Will the Minister of EDUCATION AND
YOUTH SERVICES be rleased to state:

(4) the progress made so far in the
production of books vnder the core books
progromime:  and

(by the number of books already published
or under preparation under the programme 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.Y.
RAO): The followirg programme of
public*tion has been npproved under the
core books programme so far ;

(1) Transiation of the 11 volumes of
History and Culiure of the Indian People
published by Bharatiya Vidya Bhavan
in  Assamcse, BRengali. Gujarati, Hindi,
Kannada, Malayalam, Maraithi, Oriya,
Punjabi, Tamil. Telugu and Urdu. The
National Beck Trust which has been en-
trusted with this work is negotiating for
the translation rights with the publishers
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and are also setting up suitable machinery
for taking up translation work,

(b) The National Book Trust has also
been entrusted with the responsibility of
producing textbooks each on Anatomy,
Physiology and Surgery in collaboration
with the respective professiona] associations,
Advisory panel on Anatomy has alrcady
met and assignments have been given out
to various contributors for the textbooks
on Anatomy, Similar action on the pro-
duction of the remaining two books is
ajso being taken.

DEMAND FOR OPENING A NIW BENCH OF
ALLAHABAD HIOH COURT AT AGRA

+1503. SHRI B.K. DASCHOWDHURY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a demand has been made by
the Agra Bar Association for opening a
new Bench of the Allahabad High Court
at Agra instead of ar Mcerut; and

(b) if so, the decision taken by Govern-
ment in this regard?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (3) Yes Sir.

(b) No proposal hs been reccived from
the Government of Uttar Pradesh for the
Establishment of a Bench of the Allahabad
High Court at Agri or Meerul or any
other place in the Siate. The question
of the Central Government 1aking a deci-
sion in the maiter has not therefore ariscn.

M.P5.’ VISIT TO VIOLENCE-AFFECTED AREAS
OF WEST BENGAL

#1505, SHRI D. AMAT :
SHRI P.C. ADICHAN :

Will the Minister of HOME AFFAIRS
be pleased to stalc

(a) whether some Members of Parlia-
ment who recently visited the different
violence-affected areas including Burdwan
in West Bengal, apprised  Government
in mid-April of their first-hand study of
the situation there and, if so, their precise
appraisal;

(b) the number of persons killed and
seriously injured in inter-pany rivalries and
feuds in West Bengal since the imposition
of the President’s rule there; and
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(c) Government’s reaction thereto?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN): (a) No such
report appears (o have been reccived from
any team of Members of Parliament,
However, Government have reccived from
time to time, letters from individual Members
of Parliament, expressing their impressions
of the situation in West Bengal or rejating
to specific incidents.

(b) The incidence of inter party clashes
after the issue of the Presidential Procla.
mation in respect of West Bengal has been
lower than that during the period when the
United Front Government was in - power,

(¢) Suitable action under law has been
initiated in respect of specific incidents and
investigations are being pursued vigorously,
By way of preventive action police pickets
have been cstablished in arcas where troubic
has been apprechended. Systematic searches
have been organised and  considerabie
quantitics of arms and ammunition allegedly
in unauthorised possession had  been
recovered, Action under law has ajso been
initiated it respect of known bad characiers,

ALLOWANCES DRAWN BY MINISTERS WHO
ATTENDED CoNGREsS (R) Session an
Bome,y
+1507. SHR1 BABURAO PATEL: Wil
the Minister of HOME AFFAIRS be

pleased (0 state:

(a) whether it is @ fact that the Unicon
Ministers who awended the  Congress
Session of the ruling party ai Bombhay
drew Rs, 13,335-71 as travelling and daily
ajjowances for three days;

(b) whether it is also a fact that these
Ministers drew the above amount presum-
ably for their personal wtaff thar did not
accompany quite a few of thcm; and

(c) the reasons to justify the use of public
funds for a private purpose as is done in
the above case?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS: (SHRI
K. S. RAMASWAMY): (a) and (b). No,
Sir.

(c) A Minister bas to attend 10 official
dutjes even while on tours for non-official
purposes and is, thercfore, entitled to take
his personal stafl with him during such

-
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tours. The travelling allowance of such
staff is not drawn by the Minister but
by the individuals who accompany him,

APPOINTMENT OF VICE-OHANCELLOR OF
VisvA BHARATI UNVERSITY

*1509. SHRI YASHPAL SINGH: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether the office of the Vice-
Chancellor of the Visva Bharati University
is vacant since March;

(h) what are the reasons for delay in

the appoiniment of a Vice-Chancellor:
and

(c) when the post is likely to be filled?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VKRV,
RAO): (a) The Vice-Chancellor tendercd
his resignation in March, 1970, and this
has been accepted by the Visitor, He has
agreed to continue to remain in office till
his successor is appointed,

(b)Y and (c), In terms of the Statutes of
the University. the Visitor is awaiting re.
commendations of the ‘Karma-Samiti’
(Executive Council) and the ‘*Samsad’
(Court), for making appointment of the
new Vice-Chingellor,

DisRUPTION IN RIVER TRANSPORT SYSTiM
IN WEST BENGAL

*1510, SHRT D. N. PATODIA: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased 1o spote :

(a) whether Government's aptentjon has
been drawn to the news report in the Econo-
mic Times dated the 13th April, 1970
that due to inter-Union rivalries, the river
transport system in West Bengal is in a
bad state and there are frequent disruptions
in services which is affecting the 8,000
workers, trade and transport adversely;
and

(b) if so, what steps, if any, are being
taken by Government to end such disruption
in river transport servics.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-

1AH): (a) Yes Sir. The question presumably -

19LSS/70-2
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relates to the lighterage services at the port
of Cajcutta, Tt has been reported that
the lighterage services have been disrupted
from time to time as a result of strikes on
different occasions by the crew, who have
been demanding increasc in wages, grant
of bonus and improvement of working
conditions in accordance with the recommen-
dations of the Central Wage Board for Port
employees and also duec to inter-union
rivajries, The barge owners have expressed
inability to implement the recommenda-
tions on financial grounds,

(b) Tt is undersiood that barge owners
and the crews are trying to arrive at a
seitlement. The position is being wotched,

NAXALITE ACTIVITIES IN ANDHRA PRADESH

*1511. SHRI HIMATSINGKA :
SHRI N.K. P. SALVE :

Will the Ministcr of HOME AFFAIRS
be pleased 1o sate

(a) whether Government's atlention has
been drawn to the news i the Hindustan
Times dated the 12th April, 1970 to the cffect
that five persons in Andhra Pradesh had
received ‘Pay up or Di¢’ notices from
Naoxalites asking them 1o pay Rs. 25,000/
cach before Wednesday the 15th April,
1970 or face massacre;

(h) Government's reaction to the serious
law and order siuation created by such
activities of Nexalites in Andhra Pradesh;
and

(c) the precise nature of the steps being
taken 1o tackle the situation cffectively
and to prevent such hostilitics ?

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN): (a) Yes, Sir.

(b) and (c). The Government of Andhra
Pradesh arc taking vigorous action under
the law to deal with the violent activities
of the cxiremists. Intclligsnce measures
have been  strengthened and  intensive
patrols by armed police have been arranged

OFFICIAL LANGUAGE OF -MEGHALAYA
STATE

*1512. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased 1o state:

(a) whether the newly lormed State of
Mecghalaya has demanded to have English
as the official languzg. of the State
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(b) if 80, the reaction of Government to:
demand;

(c) whether the State has also dmnhed
the abolition of the District Council; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir.

(b) Does not arisc.,

(c) No, Sir.

(d) Does not arise.

Coursts oF EbucaTion

*1513. SHRI ABDUL GHANI DAR:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleascd 1o state:

(a) whether it is a fact that Government
appointed a Committec under the chairma. .-
ship of Sayed Gulamo-Us-Sayedein 1o
reconsider the courses of the presemt cduca-
tional set up in the country;

(b) whether it is also a fact that the
Committee made a report which is with the
Government and, if so. whether Govern-
ment would place the same on the Table
of the House; and

(c) whether Government have taken any
action on this report and, if so, the details
thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) Yes, Sir. A Commitice was
appointed under the Chairmanship of
Prof. K. G. Saiyidain to suggest principles
to be adopted in the preparation and assess-
ment of texi-books suiable for a  secular
State.

(b) Yes, Sir. The Commitice submitted
its report on 11-7-1968. Copics of the
report have also been supplied to the Par-
liament Library.

(c) Yes, Sir. Copics of the repont were
forwarded to the State Governments and
Union Territorics. The Government  of
India established the Nauonal Board of
School Text-Books which held its  first
meeting in April, 1969, It recommended
that norms for evaluating text=books should
be evolved by National Council of Educa-
tional Research amd Training and the
States should evaluate their books. The
NCERT has published the nor
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crash programmes will be launched in 1970
for the evaluation of school text-books
with particular reference to the following:—

(1) Untouchability

(2) Communalism

(3) Casteism

(4) Linguism

(5) Regionalism

(6) Religious intolerance
The Chief Ministers of States and Union
Territories have been requested by letter
by the Union Education Minister for co-
operation in the  Programme. At the
Sccond Meeting of the National Board
of School Text-books held on 3rd Maey,
1970, this programme was supported by
Stete Education Manisters.

The NCERT has produced model text-
books in social studies, and history apgt
from other subjects. A «ccision has been
taken that NCERT will produce fextuil
materials.
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ForeioN GRANTS RECEIVED FOR SOCIAL
SCIENCE AND HUMANITIES RESEARCH
*1515. SHRI SHARDA NAND :
SHR! SURAJ BHAN :

Will the Minisier of EDUCATION AND
YOUTH SERVICES be pleased 10 stalc:

() the total Torcign grants roczived for
social science and humanities research
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during the last three years subjeci-wise
and institution-wise;
(b) the names of the donor countries;

(c) the details of complaints received by
Government for not properly wtilising
these grants; and

(d) the steps Government have taken
to ensure that thesc foreign grants are
properly utilised ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.RV,
RAO): (a) to (d). The information is being
collected and will be laid on the Table of
the House in due course.

GRANTS FOR CONSTRUCTION OF YOUTH
Hosters in CHANAKYAPURI, NEW
DELHI AND IN BIHAR
*1516. SHR1 SITARAM KESRI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that a sum of
Rs. 3 lakhs has been sanctioned by Govern-
ment for the construction of a Youth
Hostel in Chanakyapuri. New Dezlhi;

(b) whether requests for similar grants
have been received from any institution
in Bihar;

(c) if so, whether Government have
considered all the requests received from
different institutions in Bihar; and

(d) the rcaction of Government thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(1) It is proposed to give a grant-in-aid
of Rs. 3 lakhs to the Youth Hostels Asso-
ciation of India for the construction of
their national headquarters in Now Delhi,

(b) No, Sir.

(c) and (d). Do not arise,

Privy PURSES ENJOYED BY FAMILY MEM
BERS OF Ex-RULERS

*1517. SHRI S. KUNDU: Will ih
Minister of HOME AFFAIRS be pleased
to state

(a) whether it is a fact that the privy
purses which were given to the Rulers of
former Indian States were also to be enjoyed
by their family members such as mother,
brother and cousin;
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(b) if so, whether Government are aware
that in most of the ex-State in Eastern
India, the Rulers have violated this agree-
ments, and whether such complaints have
been received;

(c) what steps Governmenl propose to
take to ensure that family members of the
Rulers alsu get their due maintenance;

(d) whether Scction 5(ii) of the Hindu
Succession Act, 1956 and scction 87B
of the Civil Procedure Code bars [the
applicability to the family of the Rulers
and their heirs: ard

(e) if so, whether Government proposs
to remove the restrictions, and, if not,
the reasons therefor ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) The privy
purse paid to the Ruler of & former Indian
State is intended to cover the cxpenses of
the Ruler and his family,

(b) and (c). It is for the Rulers them-
selves to arrange for the maintenance ol
such members of their families. On
occasions, however Government persuade
the Rulers 10 discharge their obligations
in this regard and olso arrange 10 make
payments directly by deduction from the
privy purse,

(d) Section 5(ii) of Hindu Succession Act,
1956 excludes from the provisions of the
Act an estate which descends 1o a single
heir by the terms of any Covenant or agrec-
ment entered into by the Rulers with the
Government of India or by the terms of
uny enactment passed before the commen-
cement of the Act. Section BTB of Civil
Procedure Code does not lay down uny
classes of cases where consent should not
be given.

(e) Government have under preparation
legislation to amend the relevant laws
conferring privileges on Rulers of former
Indian States,

ProTECTIVE JACKETS FOR DeLvi PoLice-
MEN

*1518. SHRI CHENGALRAYA NAIDU:

Will the Minister of HOME AFFAIRS
be pleased to staie:

(a) whether it is a fact that Government
are considering to give to the Policemen in
Delhi protective jackels for their defence
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(b) if so, whether these protective jackets
have been used in Uttar Pradesh and have
proved successful;

(¢) how far these jackets will protect
the Policemen to face an unruly mob;

(d) whether Government have also sug-
gesied 10 other States to provide such
Jjackets 1o their Policemen; and

(¢) if so, the reaction of the Stale Goevrn-
ments thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR
VIDYA CHARAN SHUKLA): (a) On
an experimentil busis 300 protective jackets
have been given to the policemen in Delhi,

(b) and (c). Uter Pradesh Government
have reporied that these jackets have  prov-
ed quite uscful when the police has 1o fice
i rimous mob which indulges in sione
throwing. These jickets protect the irunk
against bricks, Luhics cie,

(d) No Sir.

(c) Does not arise,

GOVERNMENT POLICY 0N TRADING IN
ANTIQUES

*|519, SHRI DEVINDAR SINGH
GARCHA
SHRL S. K. TAPURIAH:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to staie:
(a) whether any representations have been
received from the Arn dealers of Delhi
for the formulation of o clearly defined
policy on trading in antigues:
(b) if so, the details thereof:

(c) whether Government arc aware thidl
due to luck of specific laws regulating acqui-
sition of antigues and  trading in them,
genuine art dealers have to fece a lot of
harassment ot the hands of the police;
and

(d) of =0, the steps Government propose
to take in this direction 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (3) No, Sir.

(b) Does not arise,
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(c) and (d). There is already a law
governing export of antiquities and Govern-
ment are also considering the amendment
of the existing Antiquitics (Export Control)
Act, 1947, As regards possession ol or
internal trade in antiquities, there s &t
present no restriction  except in the  case
of antiquities, which have been stolen or
huve been removed from  monumenis.
We are not aware of any compluint of
harassment of genuine art dezlers by the
police having been received by Government.,

AMENDMENT 10 DELHI UNIVERSITY ACT
#1520, SHRI KANWAR LAL GUPTA:
Will the Minister of EDUCATION AND

YOUTH SERVICES bc pleased 1o state:

(a) whether it s o fact that Government
propose to make amendment in the Delhi
University Act:

(b) if so, the details thbreof;

(c) whether it is also o fect thot the Delhi
University has recommended some changes
in the Act; and

(d) if so, the details thereof 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) to (d). The Delhi University
has proposed changes in the Act of the
University so is to give it the power 1o hold
examinations for and grant degrees 1o
private  condidites and o provide  Tor
appointment of more than one Pro-Vice-
Chancellor,

The proposal relating 10 the admission
of private candidutes 10 the examinations
of the University has becn tcoepted by the
Government and the Delhi  University
Act will be amended for the purposc as
soon as possible,
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LEGISLATION TO CONTROL OPERATION
oF TrRAVEL AcGENTs, Tourist GUIDFS
AND HoOTELS

#1523, SHRI RAM KISHAN GUPTA:
Wiil the Minister of TOURISM AND
CIVIL AVIATION be pleased to statc:

(a) whether there is any proposal under
consideration of Government to bring
forward a legislation to control the operation
of travel agents, tourist guides and hotels
with a view to eradicate exploitation of
foreign tourists; and

(b) if so, the time by which this proposal
will be implemented ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The question is
under examination,

G.D.R. AssisTANCE FOR INDIA'S EDUCA-
TIONAL PLANS

#1524, SHRI MANIBHAI J. PATEL:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether the Lord Mayor of Berlin
Dr. Herbert Facchner during  his recent
visit to India mude an offer to Government
for sending experts from Germian Demo-
cratic Republic for assisting in Indin's
educational plans;

(b) if so, the details thereof and the re-
action of Government thereto;

(c) whether Government have formulated

u scheme for intensive educationul projects

to relate school education with economic

development and, if so, the details thereof;
and
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(d) whether Government will lay on the
Table of the House a copy of the report
of the official of the Ministry sent (o the
German Democratic Republic te study the
system of Education there ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R.V.
RAO): (1) and (b), The Lord Mayor of
Berlin Dr. Herbert Facchner made a general
offer of sending cxperts in the field of
education but details of the expertise
required have yet 1o be worked out.

(€) The Ministry of Education and Youth
Services have not yet finalised the proposed
scheme of Intensive Educationa]l District
Development Projects, The details  ure
being worked out in consultation with the
State  Governinents.

(d) A copy of the Report Polytechniczl
Educatior or Wark Expericnce in the Schools
of G.D.R. is placed ¢n the Table of the
House, [Placed in Library. Sec No, LT.-
3450/70).

BUSES RUN BY STATE AND PRIVATF TRANS-
PORTS IN CALCUTTA

*1525. SHRI BENI SHANKER
SHARMA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

() the number of buses on the streets
of Caleutta run by the State Transport:

(b) the number of buses run by privite
individuals:

(¢) the 1eotal number of  passengers
carried by each sector, sepurately (ogether
with the total capacity of each sector;

(dy the approximate number of passen-
gers, who cannoi get a lift on account of
non-availability of space even on the foot-
boards; and

(¢) how many more buses are required to
be put on the streets of Calcutia to ensure
safe, if not comfortable, journey for all
the intending users and how Government
propose to do it?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : (7) to(e). The information
required is being cellected from the Govern-
ment of West Bengal and will be [ajd
on the Table of the Sabha, when received,
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STrIKE BY HIGHER SECONDARY SCHoOL
TEACHERS IN BIRAR

*1526. SHRI BHOGENDRA JHA: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o siale:

(a) whether Governments have informa-
tion about the strike of Higher Secondary
School teachers in Bihar from the 8th April,
1970 and the strike of above (wo lakhs
of Primary, Secondary and College teachers
of Bihar from the 28th April, 1970 affecting
the academic career of about foriy lakhs
of students: and

(by if so, the demands of the teachers
in respect of matters for which the Central
Government and University Grants Com-
mission are responsible and the steps being
taken to mect the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) and (b). The necessary
information is being collected from the
State Government of Bihar and will be laid
on the Table of the Sabha as soon as
possible,

FOREIGN EXCHANGE EARNED ny Maiow
PorTs

*1527. SHRI A, SREEDHARAN : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased 10 state:

(a) the forcign exchange earned by the
various major ports in the country during
last year, Port-wisc;

(b) whether developmental works at
Ports depend mainly upon their export
performances; and

(c) ifso, the details of the exports handled
by each port ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH)
(a) The value of the goods expi:ted through
the various major ports during 1969-70
is as follows ;—
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(Rs. in akhs)
Cajeutta 431,56
Bombiiy 316,80
Madras 155,53
Cochin 166,66
Visakhapagnam 53,14
Kandja 2,83
Mormugao 44,90
Paradip 1,23

(b) No, Sir, The formulation of deve-
lopment programmes for ports is deter-
mincd on 2 variety of considerations with
reference (0 bhoth import and export re-
quirements,

(c) Does not arise,

A R.C, RerorT on CENTRE-STATE RELA-
TIONS
*1526. SHRT MURASOLI MARAN:
‘Will the Minister of HOME AFFAIRS be

pleased 10 siate

(a) whether Government have examin-
ed the report of the Administrative Reforms
Commission on the Centre-State relations;
and

(b) if so, the views of Government there-
on 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The report is under examination,

SATPLLITE FOR NATIONAL WRATHER
ComMmIssioN

#1529, SHR1 JUGAL MONDAL :
SHRI ARJUN SINGH BHA.
DORIA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 10 state:

(a) whether it is a fact that India will
soon have a saiellite for National Weather
Commission; and

(b) if so, whether it is also a fact that
weather experts  will seck to amalyse
the existing facilitics in South Asian countries
for communicaling weather news to one
another and suggest improvement ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Government arc examining various
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agpects of deploying 2 multi-purpose comm-
unjcation satellite to mect a variety of
nationa) necds, Th: use of such a satellite
for communication of meteorological daa
is an important part of the tal projeet,

(b) Yes, Sir. Weather experts have al
ready analysed the existing facilities in
South Asia and recommended an integro-
ted long-term plan for meteorological telc-
communications in this region, 10 be im.
plemented during the Fourth Plan period,

CREATION OF NEW POST OF OFFICERS IN
MINISTRIES

*1530, SHRI LOBO PRABHU: Will
the Minister of HOME AFFAIRS be
pleased 10 spae

(2) the number of new posts of Officers
for 1970-71 crcated by the budget in the
different Ministries, including their Subor-
dinate offices :

(b) whether it is consistent with the pro-
fessed socialism and of economy that so
many new posts should he creaned which
are out of proportion with the posts in the
establishment ; and

(c) whether Government would examine
the new posts created #nd (ransfer them 10
establishment in which, if necessary. there
could be a selection grade o stimulate
good work ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (2) Although
provision is made in the budget for new
posts likely 1o be created during the financia|
year to which the budget relates the posts
are actually created asand when they are
needed by the administrative Minisiries/
Departments under the powers dejegated
to them. The Ministry of Home Affnirs
have, therefore, no information as 1o the
number of posts created during the current
financial year by the various administrative
Ministrics/Departmenis,

() and (c). The import of the term
“establishment™ is not clear, Various re-
strictions exist in the mater of creation of
posts. Budget provision for posts likely
to be created during the financial
year is made by the Finance Ministry
after necessary  scrutiny  and afrer
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full justification is given by the Ministries/
Departments concerned, The mere fact
that budget provision exists does not mean
that posis are automatically creaied, The
posts are created after a thorough scrutiny
by the Internal Work Study units and by
the Internal Financial Adviser if the posts
are created by the Ministrics'Departments
under the delegated powers. In regard
to posts for which the Ministries/Depart-
ments have no powers 1o create the posts
the proposals in this regard are examined
thoroughly by the Finance Ministry
on merits before approval is piven for the
creation of posts,

UNSTARRED QUESTIONS
Visit 8Y FOREIGN CULTURAL DELEGAT 10M.&
8948, SHRT BABURAO PATEL: Will

the Minister of EDUCATION  AND
YOUTH SERVICES be pleased 1o stage:

(@) the total number of foreign cultural
delegations thay visited India in 1969, the
countrics from where they came and the
names of members jeading the delegations;

(b) the total amount spent by Govern.
ment in entertaining these delegatjons;
and

(c) the number of performances given by
each delegation and the towns where they
performed 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) Particulars
of the five foreign performing delegations
that visited India in 1969 are given below :—

(i) Yugoslavia: Ballet Ensemble of Croa-
tian National Theatre, Zagreb—
by Miss Sonja Kastl.

(ii) Indonesia: Balincse Dance and Music
Ensemble—led by Prof. (Dr.) I.B.
Mantra, Director General of Cul-
ture in the Ministry of Education
and Culture.

(iii) G.D.R.: The Duo Wikarski Sisters,
Mrs. Cordelia Wikarski and Mrs.
Eleonore Wikarski.

(iv) G.D.R. : Ballet and Music Ensemble
—led by Miss Helga Kroger.

(v) US.SR. : Leningrad Maliy Academic
Theatre of Opera and Ballet—Iled
by Mr. gor Belski.
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(b) Rs. 3,20,518/- approximately.
(c) The number of public performances

given and the town where they performed
are as follows :—

(i) Ballet Ensemble of Croatian National
Theatre, Zagreb (Yugaslavia)

Bombay
Hyderabad
Delhi

(if) Balinese Dance and Music Ensemble
(Indonesia)

Delhi 2
(iiiy The Duo Wikarski Sisters (G.D.R.)

Dethi

Chandigarh

Calcutta

Bombay -
(iv) Ballet and Music Ensemble (G.

.D.
Delhi .. 3
2
2
2

-

12 1 == e

R)

Lucknow
Chandigarh
Bombay

(v) Leningrad Maliy Academic Theatre
of Opera and Baller (U.S.S.R.)
Delhi 3
Calcutta 4
Madras .. 3
Hyderabad 2
Bombay 4

FooD POISONING CASE AT POLICE ACADEMY
AT MouNT ABU
8949. SHRI BABURAO PATEL :
SHRI GADILINGANA GOWD:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that 48 Police
Officers under training at the National
Police Academy at Mount Abu were taken
ill on the 31st March 1970 because of food
poisoning, after attending a dinner given
by the Academy;

(b) the number of Officers admitted to
hospital and their present condition;

(c) whether any action has been taken
against those responsible for food poisoning
and, if so, their names and, if not, the
reasons therefor; and
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(d) whether it is a fact that there is graft
and corruption in the purchase of food-
grains and groceries particularly adulterated
cooking oils and the Officers in-charge of
purchases are mainly responsible for the
food poisoning ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Eight
officers from different States, attending
Senior Officers Course in the WNational
Police Academy were invited to an evening
party by one of their colleagues in his resi-
dence on 30th March, 1970. Soon after
attending the party, all the trainees and the
members of their families who also attended
the party were taken ill.

(b) They were adritted to the local hos-
pital immediately and after necessary treat-
ment for food poisoning were discharged
soon after. They are all in normal health
now.

(c) The local police seized the cooking
medium (groundnut oil) from the house
ol the officer who gave the party and also
the remaining stock of oil in the shop from
where the oil was purchased by the officer
and samples have been sent for chemical
examination. A cas¢ was registered u/s
272273 IPC against the shopkeeper Lala
Ratiram Hazarilal of Mt. Abu and it is
still under investigation.

(d) No, Sir. The incident occurred in
the residence of one of the officers attending
the course, nol in the Academy.

APPOINTMENT OF A COMMITTEE TO STUDY
Causes OF VIOLENCE

8950. SHR1 BABURAO PATEL: Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the total number of political murders
in 1968 and 1969 State-wise, with names
of political parties to which the victims
of murder belonged;

(b) whether any serious study of the causes
of these murders has been made by any
Committee of Experts;

(¢) if so, the important findings of the
Committee;

(d) if no such study has been made the
reasons therefor; and
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(e) with crime and violence constantly
increasing in all States, whether Govern-
ment would consider the appointment of a
Committee immediately to study the whole
problem and suggest remedies and, il not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Infor-
mation available through Central Agencies
regarding the murders arising out of inter-
clashes and activities of extremists in 1969
was furnished in answer to the Lok Sabha
Starred Question No. 432 dated December 5,
1969. Further, information regarding party
affiliation of the victims the number of
murders in 1968 etc. is being obtained
from State Governments/Union Territory
Administrations.

(b) No, Sir.
(c) Does not arise.

(d) and (e). Government have no proposal
to appoint such a committec. The cir-
cumstances in respect of each specific inci-
dent required to be investigated according
to law.

DEMAND FOR RESCINDING DEPORTATION
ORDER SERVED ON A ScCOTTISH
MISSIONARY.

8951. SHR1 YASHPAL SINGH: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a Scoitish missionary, Mr.
E.O. Shaw, and his family have been asked
to leave India before the 11th May, 1970;

(b) if so, whether the Tamil Nadu
Government have approached the Centre
for reconsideration of the decision; and

(c) the reaction of the Central Govern-
ment thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Yes, Sir.

(c) Pending further investigation the order
asking Mr. & Mrs. Shaw to leave India
has been stayed.
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Ministers ConNTINUING As Heaps or
SrorT BODIES

8952. SHR] TENNETI YISWANATHAM
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether there is any decision of the
Council of Sports that no Minister
should head any Sports body and whether
there is any Minister of the Government
of India continuing to be the President of
the All-India Lawn Tennis Association;

(b) if so, the reasons therefore;

(c) whether Government are aware of
the adverse comments from the Members
of the Association regarding this matter;
and

(d) the steps Government propose (o
take to implement the decision of the
Council of Sports not to have Ministers as
President of the Sports bodies?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHR1 BHAKT
DARSHAMN): (a) and (b). The 1962 Session
of All India Sports Congress advised the
National Sports Federations as a general
rule not to ask Ministers to become Presi-
dents of their Organisations. No advice
from the All India Council of Sports has
however, been issued on the subject.
Shri Fakhruddin Ali Ahmed, Minister of
Industrial Development, Internal Trade
and Company Aflairs, continues to be the
President of the All Tndia Lawn Tennis
Association by virtuc of his having been
re-clecied to that office by the Association
in April, 1970.

(c) No adversc comments have come to
the notice of the Government.

(d) TheAlllndia Lawn Tennis Association
are aware of the advice of the Sports
Congress and in view their autonomy, they
are free to select their President.

PostT oF Hony. LIBRARY ADVISER
8953. DR. P. MANDAL :
SHRI S. C. SAMANTA :
SHRI SARDAR AMJAD ALI:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:
(a) when the post of Hony. Library Ad-
viser was created;
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(b) the names and qualifications of
incumbents of this post so far; and

(c) whether there is any proposal from
Finance Ministry to make either the Director,
Insdoc or Librarian, National Library
as de facte Library Adviser to the Govern-
ment ? .

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) No post of Honorary Library
Adviser to the Government of India has
been created in this Ministry.

(b) Shri B. §. Kesavan, formerly Libra-
rian, National Library, Calcutta, and later
Director, Indian National Scientific Docu-
mentation Centre, MNew  Delhi, was
appointed as Honorary  Adviser for
Libraries in this Ministry with effect from
the 3!st August, 1964, In addition to his
duties as dircctor, INSDOC. His gualifica-

tions are M.A. (London) in English
literature, and Diploma in Library
Science (London).

(c) No, Sir. Such a proposal had been
made when a proposal 1o create a post of
Honorary for Libraries was under consi-
deration. That proposal has since been

dropped.

LUFTHANSA AIRLINES PROPOSAL TO HAVE
1ITs owWN V.I.LP. LOUNGE AT PALAM
AIRPORT

8954, SHRI DEVINDER SINGH
GARCHA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased 1o
state:

(a) whether it is a fact that the Lufthansa
German Airlines which recently started
handling 707 Airliners from Delhi to Europe
and back proposc to have its own lounge
for VIP passengers at the Palam Airport
shortly;

(b) whether Government have since re-
received a request for this purpose; and,
if s0, the nature of the decision taken by
Government in this regard; and

(c) the details fo the proposals made by
the Lufthansa Airlines for the development
of the lounge and the handling of cargo
facility at the said airport?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Government arc awarc that such a report
has appeared in the press.
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(b) No such proposal has been recsived
from the airlines.

(c) Does not arise.

WELFARE ASSOCIATIOM AT SAROJNNT NAGAR,
New DELHI

8955. SHRI K. LAKKAPPA : Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Grant-in-Aid was not sanc-
tioned for 1969-70 to DG Block Welfare
Association, Sarojini Nagar, and yet his
Ministry issued instructions to the President
of the Association to hold generai elections
and, if so, the details thereof’

(b) whether the Secretary of the Associa-
tion drew the attention of Government to
the circular issued by the President of the
Association quoting Government's “instruc-
tions' and sought confirmation of the issue
of said instructions;

(c) whether, on not receiving any reply,
the Sccretary, on the 25th March, 1970
cancelled the circular issued by the President
of the Association and intimated to Govern-
ment; and

(d) whether it is a fact that accounts
amounting to Rs. 1,500 have been not
rendered to the General Body of the Asso-
ciation by the President and Cashier so far

‘and, if so, the action Government propose

to take in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) No grant-in-
aid was sanctioned to DG Block, Welfare
Association, Sarojini Nagar for 1969-70
as the accounts of the Association for 1968-69
duly approved by the Genera! Body were
not received. This Ministry had issued
general instructions on 17th April, 1969
to all the secretarics of the Associations
requesting them to submit their accounts
with, list of office bearers for the following
year (1969-70). The Joint Secretary of
this particular Association acknowledged
the receipt of these instructions. WNo
other specific instructions for holding general
elections were issued to the Association.

(b) The Secretary of the Association with
his letter of 24th March, 1970 forwarded
a copy of the circular dated the 18th March,
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1970, stated to have been issued by the
President of the Association wherein it
was proposed to hold the Annual Election
shortly. The President had made a mention
in this circular of the instructions from the
Home Ministry which obviously referred
to the general instructions issued by this
Ministry as mentioned in reply to (a) above.
Since the letter of the Secretary comained
some allegations the matter was entrusted
to the Area Welfare Officer for inquiry.
No reply was therefore sent to the Secretary
pending receipt of the report of the Arca
Welfare Officer.

(c) This Ministry have no information
about this.

(d) However, the accounts of the Associa-
tion upto the year 1967-68, duly approved’
adopted by the General Body of the Associa-
tion, were received in this Ministry. The
statements of accounts for the year 1968-69
and 1969-70 duly audited and approved by
the General Body have not been received in
this Ministry so far. The Association
has been asked to furnish the same.

REQUEST FROM STATE GOVERNMENT FOR
GRANT OF LOANS T0 OWNERS OF SAILING
VESSELS

8956. SHRI NARENDRA SINGH MA-
HIDA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that the Gujarat
Government have requested for granting
loans to the owners of sailing vessels for
purposes of mechanisation of their existing
vessels and for the conmstruction of new
mechanised sailing vessels of approved
modern scientific designs;

(b) if so, the decision that has been 1aken
by Government in this regard; and

(c) if no decision has been taken, the
reasons for the delay ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS; AND IN THE MINISTRY
OF SHIPPING & TRANSPORT (SHRI
IQBAL SINGH): (a) and (b). Yes, Sir.
The Government of Gujarat had referred 19
cases for grant of loans during 1969-70
Out of these, 7 loans relating to cases
which were complete in all respect were
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sanctioned in 1969-70 itself. The State
Government has recently forwarded further
particulars in respect of 3 more cases and
loans in respect of these cases are expected
to be sanctioned shortly.

) Does not arise.

FINANCIAL HELP FOR CONSTRUCTION OF
ResT Houses, HoLIDAY HOMES AND REST
Rooms IN GUIARAT

8957. SHR1 NARENDRA SINGH
MAHIDA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) whether the Central Government
have considered the proposal of the Gujarat
Government for partly finuncing the
construction of Rest Houses, Holiday
Homes and Rest Rooms, in order to make
proper accommodation available to the
tourist;

(b) il so. the details of the proposal:
and

(c) the decision taken thercon ;]

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH):
(a) to (c). A statement showing financial
assistance given to the State Government
of Gujarat towards the construction of rest
honses, eic., is attached. The Siatc Govern-
ment also submitted proposals for the cons-
truction of tourist accommodation at Gir
Forest, Veraval and Modhera. While
action is being taken to provide additional
accommodation at Gir Forest, iL has not
been possible to accept the proposals rzlaung_
10 Veraval and Modhera on account of
Jimited resources and other priorities.

STATEMENT

1. Improvement to the

Resthouse at Sassan. Rs. 82,110/-
2. Low-income Group

Rest house at Por-

bandcr Rs. 33,188/~
3. Holiday Home ot

Chorwad Rs. 50,000/~
4. Cafeteria at Nalsarober  Rs.  25,000/-
5. Cantecn-cum-Rotiring Rooms

at Lothoal. Rs. 1,40,088/-
6. Tourist Bungalow at

Sabarmati Rs. 1,53,530/-
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Davzrorment or Wi Lire Cenreas
IN GUIARAT

8958. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the steps taken or proposed to be
taken to preserve the Wild Life and to de-
velop Wild Life Centres for tourists in
Gujarat;

(b) whether any co-ordination has been
established between the Wild Life Board
ind the Tourist Department; and

(c) whether the Gujarat Government
are making cfforts for the devclopment
of Wild Life Centres ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) and (c). The Department of Tourism
is laking sieps to augment accommodation
and transport facilities in the Gir Sancturay.
This is being dome with the support and
collaboration of the State Government.

(b) Yes, Sir. The Minister of Tourism
is the Chairman of the Indian Board for
Wild Life, and the Director General of
of Tourism is a Member.

ExPENDITURE ON BOMBAY SiSSION oF
AlC.C.
£959. SHRI RAM KRISHAN GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the expenditure incurred by Govern-
ment in o connection with the Bombay
Session of the All-India Congress Commitiee
held last ycar; and

(b) the nature and details of facilities
and amenities provided by Government
at the said Scssion 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). According to information received
from the Government of Maharashtra,
the following facilitics and amenities were
provided by the State Government in
accordance with the usual practices
1. Chief Ministers of Residential accom-

other States. modation,  mess,

transport and sec-
urity arrangements.
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Govern- Reception and trans-
ment Ministers port.
(Cabinet Rank).

3. Central Ministers Reception only.
for States, Deputy
Ministers  and
Ministers and
Deputy Ministers
of other States.

Besides, the Maharashtra Housing Board
nad allotted 520 tenaments to accommodate
the Congress representatives. Similarly
three buildings of the Maharashtra Housing
Board at Azad Maidan were also given to
them for use. The provision of such accom-
modation was according to the usual
charges under the rules.

INDIAN FOREST SkRrvice

B960. SHRI SHIVA CHANDRA JHA :
Will the Minister of HOME AFFAIRS be
pleased 1o stale :

(a) whether it s a faet that Government
have staried the Indian  Forest Service;

(b) if so, since when and how many
persons have been appointed up till now in
it aral in which States  they arc working at
;1rc\c|1i: and

() whether there is any such Indian Forest
Service Official in Bihar and, il so, where
and if not. the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Yes, Sir,

(h) and () The Indiun Forest Service was
condtituted  with effeet from Ist July, 1966.
A statement showing the total number of
officcrs  appointed 1o the various Stale
cadies of the Indian Forest Service through
different sources of reeruitment s laid on
the Table of the House (Placed in library,
See No. LT-3437/70).

SETTING UP OF A CELL FOR LOOKING INTO
COMPLAINTS AND  GRIEVANCFS  OF
SCHEDULED CASTES AND SCHEDULED

TRIBES
896]. SHRI V. NARASIMHA RAO :
Will the Minister of HOME AFFAIRS be
pleased to slate

(a) whether Government propose to sct
up cclls 1o collect statistical data and look
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into the complaints and gricvancss of th
Scheduled Castes and Scheduled Tribes;

(b) if so, when this is likely to be dong;
and

(¢} the other specific dutics which are
proposed to be assigned 1o cach such
cell ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S RAMASWAMY) :
(a) to (¢). Ministries/D=partments of the
Government  of India heve already been
asked to set up a cell, o enwure due com-
pliance of the orders providing for reserva-
tions, in services in favour of Scheduled
Castes and Scheduled Tribes. as well s
prompl disposal of the gricvances 7 the
employees of these classes and to scrutinise
and consolidate the Statistical data in res-
pect of all the Departments/offices under
their control. Most of the Ministrics/D part-
ments have since set up the cells,

DiMAND FOR INCREASE IN  BUDGITARY
GRANT OF UNIVERSITY GRANTS Com-
MISSION

8962. SHRI GADILINGANA GOWD :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether a demand for increase in the
budgetary grant for tne University Grants
Commission was madc by members of the
Consultative Committee of Parliament atia-
ched o his Ministry, and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V.K.R.V.
RAQ) : (@) Yes, Sir. One of the memburs of
the Consultative Committee suggested in the
mecting of the Committee held on March
24, 1970 that the allocation for the Uni-
versity Grants Commission should be in-
creased to Rs. 40-00 crores for the year
1970-71.

(b) The allocauon for the University
Grants Commission in the budget for
1970-71 is Rs. 31-08 crores. This means
anincrease of Rs, 6:61 ¢rores over the
grants released during the previous year.
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'l"hc nezd for a larger allocation to the
Unrvuﬂiy Grants Commission is recog-
nized. Howcwer, there are other sectors in
!hc field of cducation also which require
increased allocations, Due 1o the financial
constraints placed on the budget of the
Ministry, it is o possible a1 present (o
make adaitional allocationsto the versily
Grants Comnussion.

AWARD FOR RESEARCH IN {DRrUGS  AND
METHODOLOGY  OF  AYURVEDA

8963. SHRI MUHAMMAD SHERIEF
Will the Minister of iEDUCATION AND
YOUTH SERVICES be pleisad 1w state

(@) whether itis a fael that the National
Institw'e of Sciences «f India has instituted
4 new award for owstanding work in the
country in any branch of madical scienee
ncluding research in drugs ard methodo-
logy of Avarveda; and

(b) 11" v, the details thereol 2

THE MINISTER O STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) :  (a) Yes, Sir.

(b) The Indian Nation:l Scienc: Acu-
demy (formerly known as the Nation:
Institute of Scicnces of India) has instituted
an awars consisting of a cash priz: of Rs.
5,000/ and a bronze medal out of an en-
dowment given by Shri A, K. Awundi in
memorary of his daughter Smit. Akkadeyi,
The award, which will be once in five years
will be made 10 an eminent scientist for his
oulstanding work in India in any branch
of medical sciences, including drugs and
methodology of Ayurveda. Selection for
the award will be made by an Advisory Board
appointed by the Academy for the nurpuose,
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FACILITIES TOR INFPALESE TRADE AT INDIAN
PorTs
8965, SHRIMATI SUSEELA GOPALAN :
SHRI BHAGABAN DAS :
SHRI UMANATH :
SHRI P, GOPALAN :

Will the Mimster of SHIPPING AND
TRANSPORT be pleused 1o siate @

(@) whother Governmeiit's attention has
been drawn 1o the reportcd statement of Shri
Nuvaraj Suhavi. Commerce and Industrics
Minister of Nepal, stating that the Nepalese
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goods at Indian ports did not get proper,
adequatc and secure storage facilities ;

(b) if so, the reasons therefor and the
reacticn of Government thereto; and

(¢) the value of Nepalese gocds damaged
al Indian ports during 1968-69 ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS; AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes.

(b) The statement that the WNepalese
goods at Indian ports did not get proper,
adequate and secure storage facilities is not
correct, Calcutta Port is the only port in
India through which practically all Nepalese
transit cargo passes. Nepalesc cargo both
imports and exports, get all the facilities
available at the Calcutta Port or the same
basis as is allowed to other cargy including
cargo belonging to the Government of India.
Landing andfor shipment of Nepalese cargo
lake place at all berths al the porl and can
be arranged simultancously at different
berths at any one time. In addition, some
special facilitics have also been accorded to
MNepalese cargo.

(c) No separate record has been main-
tained of Nepalese goods damaged during
1968-69 at Calcutta Port.
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(7) wrea swar 9T wTETCETT
na s & st iy fsaen gamaen
faar mar a1 ?

qiza  awr  wafte  IrEmA
wat (w0 woi fwg) :(F) o, 2, 0F

g Wi famrarew
da o fag #, Sfs Aoer £ T
e ¥ frdaw & w0 A faw g
fawas fawrsa, Fewrg 07 4 399,
1970 F1gforeree saw & 7eq g1 7 |

(@) #@ife ag Fgear Fwa &
gE Y s gwA w7 JT AW FIATAL
g

() e wrw gar # fa o wmwE
Tt A sfewfat g fEE
faar o W@ & 1

DirroMats KL s
InDia

FoReIGN

§967. SHRI JYOTIRMOY BASU :
Will the Minister of HOME AL AIRS he
pleased to state ¢

(@) how muny forsign diplomats, -
ctuding people frem Coasalar Corps, have
been muidered Jduring the last three years i
this country.

(h) how many of them have been rijuned
as a result of attacks: and

(¢) the names of diplomats murdered or
injured together with the name of the ceuntry
which they come from and the plage of
occurrance 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (g) to (¢
The information reesived  from concerned
State:/Union  Territories  (except Maha-
rashtra) is as under -

MAY 8§, 1970
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No. Name Nation-  Place
ality of
occurrance
Murder
(1) Mrs., Niwdea
Buffuyle French Calcutta
(2) Sheikh Hussain
Bin  Md. Al-
Suleimin Saudi- New Dzihi
Arabian,
Injured
() Mr.  Henry
Beffeyte French  Calcutta
(OMr  Renaud
Beffeyt - French Calcutta
(3)Mrs. P. J.
Fowler . British Calcutta

Information in respect of Maharashtra
is being collected and will be laid on the
Table of the Sabha on reccipt.

AFTT AT T & JATHT WO
FaTEA

8§968. Wil Tt qifzer : w7
fe aan gws &= HeAT 9% T AT
T w6 R

(%) mraga= & f& 7 o9-
AU HEq, WEW, ¥ 9% 9@ # fE
sfew ArsgioT aeal AT JATHT FT
JqTET  AHTL ATAF ATAT F FT AwAT
2 W

(@) afe &, & " & are &
Jofew JAAE  F AT fe
sfawa i & A Fwe & W Haw
# oufers sqEuT O & fad e
FraaTE ¥ A7

ﬁmmqwi‘mwﬁ (W10 Wto
%o Ao We TW) : (F) IR
(@) . ¥y ¥ FEEw qEE,
AETH A THWIGTE & AT ATHY w4y
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¥ ArEATEl ¥ AR W
Fw & v & fad oF afwr
ferfom MY 1@ whwr g da
fire g @ wdew & v F e 12
sferere ATEgve gt & Y aamar Jwar
tfrddal & 9@ s § enfae
w< forar omar & | AT # S A
? R 9% Ffy dad & I
AT EY qmET &1 S A A g
ANNUAL CONFERENCE OF ALL INDIA
A  MANAGEMENT ASSOCIATION

%969, SHRI DEVINDER SINGH
GARCHA :

SHR1L MANIBHAIJ. PATEL :

SHRI VALMIKI CHOUDHARY :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(¢) whether the All-India Management
Association at its annual conference held
recently made any suggestions to Govern-
ment ;

(b) if so, the details thereof; and

(c) the action Government
take on those suggestions ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) No, Sir.

(b) amd (). Do not arise.

propose o

ALLOCATION or Funps o Deumt Ap-
MINISTRATION

8970. SHRI HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA :
SHRI JAl SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Executive
Councillor (Finance), Delhi Administration
has urged the Central Government to in-
crease the financial provision for Delhi to
meet the growing needs of the Union
Territory .

(b) whether it is also a fact that the Delhi
Administration has asked for a providon of

Rs. 106 crores for both Plan and Non-
19LSS/70—3
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plan expenditure during the next financial
year but Government have provided only
Rs. 829 crores; and

(c) If so0, the reasons for whittling down
the financial provision when the Union
Territory of Delhl is oot in a position to
raise its own resources .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Yes, Sir, in so far as the year 197071
is concerned.

(c) The proposals of Delhi Adminis-
tration for a provision of Rs. 106 crores
were ¢xamined in the various concerned
Ministries and an amount of Rs. 82 -9 crores
has been provided in the budget, having
regard to the various considerations viz.
economy in non-development expenditure
sectoral ceilings assigned by the Planning
Commission for various Plan Schemes, overall
available resources and the capacity of the
implementing agencles to spend.

oF GRIEVANCES BY PERSONS

8971. SHRI N. SHIVAPPA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether a Code of Conduct has been
evolved in regard to the holding of demon-
strations to voice the grievances by any
group of persons in any part of the country
in keeping with democratic set up and welfare
State objectives;

(b) if not, whether Government propose
to make a policy declaration to e followed
by all our countrymen whenever they want
to express their feclings on any matter or &
grievence; and

(c) if so, the details thereofl ?

Voicina

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) and (c). Government expect that all
such demonstrations would be peaceful and
would be held in such 8 manner that there
is no violation of the law.
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UTILISATION OF ADDITIONAL BUDGET FOR
NATIONAL DISCIPLINE SCHEME
SANCTIONED IN 1962-63

8972, SHRI S. M. BANERIJEE : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is 2 fact that an additional
budget of rupees five crores was given for
the expansion of National Discipline Scheme
in 1962-63 on the recommendation of the
Planning Commission;

(b) whether this sum was utilized for the
proposed cxpansion of the National Dis-
cipline Scheme; and

(c) the reasons for not spending the
amount on expansion of the National Dis-
cipline Scheme which was accepted as a
necessary top Government Priority Scheme ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ) : (a) An outlay of appro imately Rs.
6 crores was approved in the Third Plan for
the expansion of the National Discipline
Scheme.

(b) ard (c) A sum of approximately Rs.
3-55 crores were utilized. In 1965 it was
decided to decentralize the National Dis-
cipline Scheme; as such no further ex-
penditure werc incurred on expansion.

fogwt  faeorfoat ®Y e swen
qfearg

8973. it AW SwTW @Ww: ;T

fownr a@r gwe &4 osAt @@ q@w

N ¥ Ot

(%) w1 7g 7= & & wra W
faRwt & g7 & fow sy are fazsi
faarfaat & fadeit wfra
[ §

E

T
(&) w1 wFTT F7 q@T &
W & frar s W
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(w) afz g, & w1 Fowrc fmn
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fs, Taed T & fag et
1 wwar, wraa frofany & @
#: qu @ & fag swiw @,
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APPOINTMENT OF ANOTHER STATES
REORGANISATION COMMISSION

8974. SHRI ABDUL GHANI DAR :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fuct that Government
propose to appoint a States Reorganisation
Commission recommend some new States
namely Vishal Haryana, Telangana and
Madhya Bharat; and

(b) if so, when and with what instruc-
tions ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) Does not arise.

MEMORANDUM TO PRESIDENT FOR A
CONFERENCE ON PROROGATION OF
LEGISLATURES

8975. SHRI GADILINGANA GOWD :
SHRI MUHAMMAD SHERIFF :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether any memorandum was
submitted to the President to convenca
special conference of Governors, Chief
Ministers and leaders of political parties to
evolve specific guidelines for the Governors
in regard to abrupt prorogation of Legi-
slatures; and

(b) if so, the details thercof and the reac-
tion of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Three Members of Parliament had
submitted a memorandum to the President
recently drawing his “attention to the trend
that has emcrged in the last (ew years of
reducing the number of scssions of the
Legislatures and the number of their sittings
as also the abrupt adjournments and pro-
rogation of the Legislative Assemblies before
the schedule date of adjournment in order
to suit the convenience of the Government.
It was suggested in the memorandum that
a special conference be convened of the
Governors, Speakers, Chiel Ministers and
leaders of political parties to evolve specific
guidelines for the guidance of the Gov-'r-
nors and Speakers in regard to abrupt ad-
journments and  prorogation of Legisla-
tures.

The suggcstion is being examined by
Government along with the recommenda-
tions of the Administrative Reforms Com-
mission on the g of formulating gui-
delines for the Governors.

VAISAKHA 18, 1892 (SAKA)
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Discovery oF ARMs DUMPS IN JAMMU
AND KASHMIR

8976. SHRI MAYAVAN :
SHRI BAL RAJMADHOK :
SHRIN. R. LASKAR :
SHRI CHENGALRAYA NAIDU :
SHRI DHANDAPANI :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether Government’s attention has
been drawn to the news-item in the Statesman
dated the 12th April, 1970 regarding dis-
coveries of arms dumps and ammuntion in
the Jammu and Kashmir State ; and

(b} if s0, the action taken by Government
to avoid large scale security threat to the
State in view of this ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Guvern-
ment h.ve seen the news-item reffered to.

(b) After the Indo-Pok conflict in 1965,
a pumber of crms ~nd smmunition dumps
had been recovered in Jammu and Kashmir
State. These were suspected to have been
left behind by Pok infiltrators. There have
heen no such recent recoverics 1o show that
Pakisten his dumped fresh won s wnd cmmus-
nition. Government ire excreising vigili nce
to prevent any large scale security threat to
the State .

INADEQUATE  INTORMATION  GIVEN BY
INDIAN  MISSIONS TO STUDENTS

K977. SHRI DEVINDER  SINGH
GARCHA :
SHRI D. N, PATODIA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be plersed 1o state :

(a) whether Government's #tiention has
been driwn to a Seminar on the problems of
foreign students in India organised by the
Student Information Centre in the month
of M :rch, 1970;

(b) whether it is a f ¢t th i the working
of the Indian Missions abroad came in for
shorp eriticism in the Seminar to the effect
th't many Missions usbroad provided
in1dequete information 1o the forcign stu-
dents intending to study in Indian Uri-
versilies and Colleges;
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(¢) if so, whether Government propose to
make an enquiry in this regard; end
(d) if not, the reasons therefor 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.V.
RAO) : (a) Yes, Sir.

(b) There was some criticism about the
lack of accurate and up-to-date informa-
tion abroad regarding Indian Institutions of
Higher Education, with the result that
foreign students coming to India were not
adequately briefed before they arrived in
India,

(c) The Government is in touch with the
Missions in regard to the supply of up-to-
date educational information,

(d) Does not arise.

DeveLOPMENT oF HIGH PROTEIN Live-
Stock AND PouLTRY FEED BY
CLRI

8978. SHRI MANIBHAL J. PATEL :
SHRI DEVINDER SINGH
GARCHA :

SHRI VALMIKI CHOUDHARY :

Will the Minister of EDUCATION AND
YOUTH SERVICFS be pleased to state :

(a) whether the Central Leather Research
Iastitute his developed a process to produce
high protein live-stock and poultry-feed
from animil waste and by-products like
blood from slaughter houses ;

(b) if so, the details thereof;

(c) whether the Central Leather Re-
search Institute has zlso developed znother
process to produce casings from intestines;

(d) whether Government's attention hag
been drawn to the statement of Dr, S.K
Barat, acting Director of the Institute, that
if conditions in slaughicr houses could b
improved by scientific processing the pos-
sible foreign cxchange earnings in casing
would be Rs, 120 lakhs; ond

(e) if so, the details thereof 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) and (c). Yes, Sir.

(d) and (e). A Statement is attached.

MAY 8, 1970
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(d) Dr. Barat has in fact stated that
India earns at present ebout Rs. 120-00
lakhs in foreign exchange every wear but
the exports can be considerably increased if
conditions in slaughter houses are improved
and scientific processing of the intestines is
ensured,

STATEMENT

1. Utilisation of animal wastes and
by  products in poultry feed, ete.
Various formulations of chicken feed
incorporating blood meal ¢nd hide mezls
the gole source of animal protein in place of
the conventional fish meal were tried at the
Central Leather Reseirch Institute, Madras,
Poultry rations consisting of (1) 10 per cent
blood meal as the sole znimal protcinsource,
(2) 5 per cent blood meal and (3) 5 per cent
blood meal plus 2 per cent hide meal
were tricd on brooder stock., The per-
formance of this product wos tested on day
old chicks for a period of 2 months against
the standard fish mea] besed feed stuff as
the control. The weight gairs in birds in-
dicated that the third ration (No, 3) per-
formed betier thar the control, The first
ration (No. 1) compared well with the third
and the sccond ration (Mo, 2) was as good
as the control,

The above results arc based on a series
of trials cirried out in the Institute's broo-
der.

According to this method blood and hide
meals are obtained in dry powdered con-
dition fully sterilised and con therefore be
dircctly incorporated into feed formula-
Lions.

2. Dry, ready-to-wel sausage casings from
animal intestines : The process essentially
separates rnd recovers through a series of
mechanochemict] treatments the collagenous
submucosa layer to the exclusion of four
other non-collagenous layers which altogether
constitute the entire physical structure of
mammalian intestines, The recovered col-
lagenous layer in the pure form goes in the
making of aximal cesings and their derived
products like sausage cisings, zbsorbable
types of surgical sutures and catguts, sports
guts and musical instrument strings,

The distinguishing feature of this process
lies in the fact that it ensures casings which
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unlike the conventional wet salted product,
are obtained in an absolutely cleam,
dry, ready-to-wet form, These faished
casings being free of all extroneous
matters exhibit a characteristic translu-
cency and are capable of being instantly
soaked back to their soft and flaccid con-
dition with all the original loss and bloom.

Books TRANSLATED UNDER JOINT InDO-
SOVIET TRANSLATION PROGRAMME

8980, SHRISRADHAKAR SUPAKAR :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) how many standard Russian books
have so far been translated into English
and/or Indian languages under the joint
Indo-Soviet translation programme ; and

(b) the royalty paid to the Russian authors
for the same?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES(DR.V.K.R.V.
RAO) : (a) Under the Joint Indo-Sovict
Text Books Programme, no translations
into English or Indian languages, «f Russian
standard works huave been brought out
as yet.

However some 260 Russian standard
books; in English version, have ben received
from the Soviet Government for ev:luation
in India for the purpose of bringing out
cheap editions, for use of s'udents in Indian
OUniversities, out of which 125 titles have
been reprinted for use of students in India,

(b) Since no copyright is required for
reprinting andfor trenslating Russizn texts,
the questioc of royalty payment does not
arise,

PURcHASE OF MORE Buses sy DEevm
‘TRANSPORT UNDERTAKING

8981. SHRI GADILINGANA GOWD
SHRI DEVINDER  SINGH
GARCHA :
SHRI MANIBHAI J. PATEL :
SHRIVALMIKI CHOUDHARY :

Wil the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Delhi Traasport Under-
taking has decided to purchase some more
buses to meet the demeand of public in the
capital; and

VAISAKHA 18, 1892 (S4K4A)
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(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (r) Yes.

(b) The Delhi Transport Underteking
has decided to purchase 50 articulated
double deck and 50 . ingle deck conventioral
buses during this year, Order for the
chusis of these buses have already been
placed by the Undertaking.
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* oreft @ 1 aarfy, 2 SREAR, 1969 W
srfqtfeer & sraarfesT & quw @
ot fewelt § srdafre (Al ) sl
¥ gt s faw U 4 ) W

® & 7g g W A g o
Waa qiqar 97 "oerd st
ax fivix &, g fafr & s s
wisr fram g d

CANCELIATION OF REQUISITIONS BY
MmisTRIES FOR RECRUITMENT THROUGH
UPSC

R988. SHRIB. K. DASCHOWDHURY :
SHRI S. K. TAPURIAH :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether recently some Ministries had
cancelled the requisitions for recruitment
sent to the UPSC after it had inmitinted
action; and

(b) if so, the details thereof and the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b) : During the period 1st April, 1969
to 30th April, 1970 eightcen requisitions
involving 21 posts were cancelled after
the posts were advertised by the Commission
but before interviews were arranged by
them, and nine requsitions involving 9
posts were cancelled after advertisment and
interview,

The detils regarding these posts and the
reasons for the cancellation of the requisi-
tions in those cases are given in statements
1 and Il laid on the table of the House.
(Placed in Library See No. LT-3438/70)

NEeED For CREATION OF A UniFiED TRAFFIC
AND TRANSPORTATION METROPOLITAN
AUTHORITY

8989. SHRI N. SHIVAPPA : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that experts from
transport and traffic development of the
metropolitan cities in India during &
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Seminar on Traffic and transportation have
suggested that traffic and transportation
planning should be considered as an integral
part of town planning and that there is
need for the creation of a unified traffic
and transporlation metropolitan authority;

(b) whether the seminar also suggested
a wellplanned scheme of traffic education
for the public; and

() if so, whether Government have
examined the various suggestions made at
the Seminar and arrived at some con-
clusions?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS; AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (a) (b) Yes.

(¢) The recommendations of the Seminar
primarily concern the State Governments
and Union Administrations and these
have been brought to their notice for ex-
amination and implementation as far as
possible. The recommendation on the
“need for creation of a Unified Traffic and
Transportation metropolitan  authority"
was also considered by the Metropolitan
Transport Team (set up by the Planning
Commission) who in their interim report
on Traffic and Transportation Problems
in Metropolitan Cities stressed the same,
It was, however, observed by the team that
a decision on the detailed set up of such
an administrative authority will require
careful study, taking into account the ex-
perience in some of the foregin countries
in regard to the functioning of such agencies.
The Team is yet to make its final recom-
mendation on the subject.

INTERNATIONAL SEMINAR ORGANISED BY
U.N.E.C.O. IN Panmss

8990. SHRI N. SHIVAPPA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the details of the international Semi-
par organised by the U.N.E.S.C.O. in Parla
in October, 1969, the names of persons
from different countries participatingin
the Seminar; and

(b) the name of the Indian representatives
at the Seminar,
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THE MINISTER OF EDUCATION &
YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) A Statement is laid on the Table
of the House. (Placed in Libaray. See No.
LT-3439 170)

(b)X(1) Shri G. Ramachandran
(2) Shri Romesh Thapar

Shri 8. Chakravarti, Secretary General
of the Indian National Commission for
cooperation with Unesco represented the
Commission at the inauguration of the
Seminar, which was also addressed by
Shri Prem N. Kirpal in his capacity as
Vice-President of the Unesco's Executive
Board.

Visit BY A DELEGATION OF CALCUTTA

CiTizens To NEw DELHI IN CONNECTION

WITH LAW AND ORDER SITUATION IN
CALCUTTA

8991. SHRI D. AMAT : Will the Minis-
ter of HOME AFFAIRS be pleased to
state :

(a) whether a delegation of citizens of
Calcutta headed by the Mayor of Calcutta
called on the Ministers of Union Govern-
ment in New Dclhi in mid-April this year
to apprisc Government of the latest situa-
tion in Calcutta in particular and West
Bengal in general;

(b) if so, their precise appraisal of the
situation and the precise demands mads
by them; and

(c) Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b) In meetings with some Union Minis-
ters during April this year, the Mayor of
Calcutta referred (o the various problems
of Calcutta city such as the need for im-
proving the civic amenitics, the nced for
financial assistance to the Corporation
of Calcutta, etc.

(c) The Government are anxious that
these problems should be tackled urgent-
Iy.
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PANEL roR NOMINATION To ExEcUTIVE
CounciL or NATIONAL LABORATORIES

8992. SHRI RABI RAY : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that the Council
of Scientific and Industrial Research has
asked the Directors of all National Labora-
tories to send names for pancls to be consi-
dered for nomination to the Executive Coun-
cils of their Laboratories; and

(b) if so, the dstails thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAQ) : (a) and (b). The Directors of Na-
tional Laboratories/Institutes have been
requester] to suggest a panel of 15—20
names of emincnct scicntists for nomination
on the Executive Councils of National
Laboratories/Institutes. These  proposals
will be taken into consideration while
changes are made in _the membership of
the Executive Councils in accordance with
the Bye-laws of the C. 8. I. R.

Mobpe oF NoMINATION TO EXECUTIVE
CounciLs 0F NATIONAL LABORATORIES

8993. SHRIRABI RAY : Willthc Minis-
ter of EDUCATION AND YOUTH
SERVICES be pleascd to state :

(a) whether it is a fact that some criteria
were fixed for nomination to the Executive
Councils of different National Laboratorics
in the meeting of the Council of Scientific
and Industrial Research held in May-June
last year;

(b) if so, what were those criteria; and

(¢) whether these criteria have been strictly
observed by the authorities concerncd 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R.V.
RAO) : (a) and (b). At the meeting of
the Governing Body of the C.S.LR. held
on 14th May, 1969 the Vice-President,
C. S. 1. R. observed that the composition
of Executive Councils may be looked into
from the point of view of age of the members.
The Governing Body authorised the Direc-
tor-General and Vice-President, C. S. 1. R.
to look into the lists and take the approval
of the Pregident, C. S. I. R. for any changes
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that may be considered neccssary in the
membership.

(¢) The membership of the Executive
Council was accordingly discussed by the
D. G. 8. I. R. with the Vice-President,
C. S. I. R. on 8th July, 1969 and it was
felt that no change be made for the present
in the composition of the Executive Councils
in view of their continuing till the end of
the year or next mecting of the Governing
Body,

FIRING ON PEASANTS BY JOTEDARS IN 24-
PArGANAS District oF WesT BENGAL

8994. SHRI RABI RAY : Will the
Minister of HOME AFFAIRS be pleased
fo state

() whether it is a fact that the Jotedars
fired on the peasants on the 9th April,
1970 in Tatuliabad, Police Station Haroa
in District 24-Parganas of West Bengal
wounding two peasants and, if so, the reasons
for that:

(b) whether it is also a fact that the 5.D.O.
did not arrest any of the miscreants belong-
ing to the Jotedar group; and

() what action Government have taken
te defend the rights of the peasants of the
area and avoid further clashes between the
Jotedars end Kisans?

- THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) to (c). Facts
are being ascertained.

ExPorTs AND IMPORTS HANDLED BY
InDiaAN PorTs

89%5. SHRTI MUHAMMAD SHERIFF :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state the
approximate quantity of exports and im-
ports handled by each port in the country
during the year 1969-707

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS; AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : A statement is
laid on the Table of the House. [Placed

in library. See No. LT-3440/709)

VAISAKHA 18, 1892 (SAKA)

Written Answers 82

Pouicy ~ GUIDELINES FOR RELEASE oF
ADVERTISMENTS OF INDIA  TOURISM
DeveLoPmeNT CORPORATION AND De-
PARTMENT OF TouRIsM

8996. SHRI S. C. SAMANTA :

DR. P. MANDAL :

SHRI SARDAR AMJAD ALI :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) The policy guidelines reagarding re-
lease of advertisments of the India Tourism
Development Corporation and the Depart-
ment of Tourism to English language
periodicals;

(b) whether Government will place a
statement on the Table of the House dis-
closing space consumed and cost involved
in issuing advertisments to the following
English news magazines;

(i) Link, (ii) Swarajya, (iii) Now, (iv)
Frontier, (v) Manistream (vi) Blitz, (Vii)
Current, (viii) Citizen and Weeck-end Re-
view, and (ix) Seminar; and

(c) whether Government are aware that
the former I. T. D. C, Chairman was the
publisher of the Seminar and the present
Minister owns sizeable share in the Company
publishing the news journal Citizen and
Weekend Roview?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) The advertising campaign of the Depart-
ment of Tourism is primarily intended to
create tourism Consciousness in the country,
and the broad policy followed in realsing
advertisements to English periodicals is to
obtain as wide and influential a readership
a3 possible within the limitation of resources.

The advertisments of the India Tourism
Development Corporation in Englishperiodi-
clas (other than daily nevspapers) are
released on the ‘basis of their connection
with tourism or the travel trade.

(b) A statement is attached.

(¢) Yes, Sir. The former ITDC Chairman,
Shri Romesh Thapar, is the publisher of
the Seminar. The present Minister
of Tourism and Civil Aviation has some
shares in t.e “Citizen and Weekend Re-
view". However, the decision to release
advertisements was taken entirely on the
basis of the influential readership this jour-
pal has. The Editor, Shri Pran Chopra,
is a well known journalist and a former
Editor of the “The Statesmen™,
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STATEMENT
Advertisements Released During 196970 by Department of Tourism and India Tourlsm

Development Corporation

to the nine Journals,

Name of publication

Depariment of Tourism

India Tourism Deve-

’ \ ment Corporation
Space consumed ADProx. cost A
Space Approx,
consumed Cost
Rs, Rs,
1. Link 5 full poges 1,650 -00 Nil Nil
2. Swardjya Nil Nil Nil Nil
3, Now Nil Nil Nil Wil
4. Frontjer 5 full pages 1,750 -00 Nil Nil
5 Mainstream 4 full pages 1,000 -00 Nil Nil
6. Blitz 2 full pages & Sinsertions 11,220 00 Nil Mil
of 20 cms % 3 cols.
7. Current 560 cms 4,004 -00 Nil Nil
8. Citizen and 23 full pages 10,541 -00 2 full pa 1010 -00
Week end Review S 0
9, Seminar e Nil Nil Nil Nil

Review Commitree ON  FUTURE
MANAGEMENT OF GANDHI DARSHAN
ExHIBITION

8997, SHRI S. C. SAMANTA :
DR. P. MANDAL :
Will the Minister of EDUCATION AND

YOUTH SERVICES be pleased to state :

(a) whether the Primc Minister as the
Chairman of the WNational Committee
for Gandhi Centenary has appointed
any Review Committee to recommend on
the future management of the Gandhi
Darshan Exhibition; and

(b) whether Shri S. K. Dey, Secretar
of the Gandhi Darshan Exhibition has
presented a detailed note on the subject
to this Review Committee or any other
body of the National Committee for Gandhi
Centenary ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.Y.K.R.Y.
RAO) : (a) Yes, Sir.

(b) It is understood from the Member
Secretary of the Sub-Committee for Gandh!
Darshan that Shri Dey had circulated a note
in his individual capacity.

MarPracTices IN HIGHER SECONDARW
EXAMINATION IN WEST
BeENGAL

8998. SHRI SAMAR GUHA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether the question papers set for
the Higher Secondary examination ‘in
West Bengal for 1970 were out and had
been distributed among the examinees
beforehand;

(b) whether such malpractice was the
result of giving contract for printing ques-
tion papers to a person who was politically
associated with the C. P. M. Education
Minister during the United Front rule in
the State;

(c) whether the said printer was illegally
given advance of Rs. 20,000 for printing the
question papers;

(d) whether the said printer had violated
the usual procedure by printing question
papers in West Bengal and then taking them
to Delhi and sending back those question
papers to West Bengal;

(¢) whether a Bengali Weekly Jana Bani
(7, Antony Baganan Lanme, Calcutta-9),
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published many relevant facts about mal-
practice regarding the printing of such
question papers in its issue dated the 11th
April, 1970; and

(f) if so, whether Government would
institute an enquiry in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (f). The required
information is being collected from the
Government of West Bengal and will be
lnid on the table of the Sabha as soon
as possible.

MemoranDuM BY West BenGar Hrap-
MASTERS" ASSOCIATION

8999. SHRI SAMAR GUHA : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that the West
Bengal Headmasters® Associztion submitted
a memorandum to the Governor of the State ;

(b) if so, the text of the memorandum:
and

(¢) the steps taken by Goverrment to
enquire into the gricvances made by the
Association?

THE MINISTER OF STATE IN THEC
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN).: (3)to (¢). The required in-
formation is being collected  from the
Government of West Bengal and wil] be
laid on the table of the Sabha as soon ns
possible,

OnservaNce OF GANDHI CENTENARY IN
EDUCATIONAL INSTITUTIONS IN WEST BENGAL

9000, SHRI SAMAR GUHA: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleasd to state:

(a) whether during the period of the united
Front rule in West Bengal, the Department
of Education took necessary steps for
observing the Gandhi Centenary in educa-
tional institutions in West Bengal;

{b) if so, the nature of the programme
chalked out by the Education Department
and the extent to which it was followed:
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(c) whether the Education Minister of
the then U.F. Government participated in
the Gandhi Centenary celebrations; and

(d) the number of educational institu-
tions which observed the Gandhi Cente.
nary celeberation and which failed to do
that and the reason for such lapses?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V,K, R.V,
RAO): (a) to (d). Information is being
collected and will be laid on the table of
the Housc,

ENGINEERING GRADUATES MIGRATED 10
PaxisTan

9001, SHR1 HARDAYAL DEVGUN:
SHRI JAI SINGH :
SHRI YAIJNA DATT SHARMA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) the total number of Engineering
Graduates and Post-graduates who came
out of the Aligarh  University during the
last three ycars, year-wise ;

(b) the number of those who have migra-
tcd to Pakistan; and

(c) the steps taken by Government to
arrest the brair-drain to Pakistan?

THE MINISTER OF EDUCATION &
YOUTH SERVICFS (DR. V. K. R V,
RAO) : (a) to (c). The informations is being
collected and will be l1aid on the Table of
the Sabha as soon as possible,

EXCAVATIONS A AYODHYA
PATALI PUTRA (BIHAR)

9002, SHRI BAL RAJ MADHOK :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state;

(a) whether it is & fact that archaeologi-
ca]l excavations have been under-taken
at the old sites of Ayodhya in UP. and
Patali Putra in Bihar; and

(b) if s0, what has becn the outcome
of such excavations and what steps have
been taken 1o further extend the excavation
work in these historically imporiant parts
of the country?

(U.P) aND

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
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YOUTH SERVICES (SHRIMA
JAHANARA JAIPAL SINGH): () ani
(b). The Archaeological Survey of India
has not undertaken any archaecological
excavations either at Ayodhya or Patali-
putra, The Banaras Hindu University
is conducting excavat.ons at Aycdhya,
District Faizabad.

During the course of digging for laying
sewer lines in the Kankarbagh area of
Patna by the Public Health Engineering
Department of the Government of Bihar,
remiins of soms wooden pillars, perhaps
part of the pallisade of ancient Pataliputra
have been brought to light. The Survey
proposes to undertake a smal] scale syste-
mitic excavation there in the near future,

Martanp Tempre, Kasumir

9003, SHRI BAL RAJ MADHOK: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased 10 siate:

(a) whether it is a fact that Martand
Temple in Kashmir Valley is one of the
finest examples of Indian art and js the
most im)0rant ancicnt monument in thar
Valley;

(b) whether it is alse a fact thay this
monument has been in a state of utter
neglect since the Independence and even the
road from Mattan to Achhoba] which used
to pass near it has been diverted and it
has been almost shut off from the visitors®
RaZc:

(c) whether it is further a fact that if
properly looked after and advertised, it
can become & great tourist attraction like
Konark Temple of Orissa ; and

(d) if so, what steps Government propose
to 1ake to improve the up-keep of this
monument and open up the motorable
approach road to it?

_ THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKAT
DARSHAN): (2) Yes, Sir. Tt is one of the
most important monuments of the Kash.
mir Valley.

(by No, Sir. It his been the concern of
the Government 1o see that the monument
is majntained properly. Repairs have been
carried out from time to fime. The road
leading © the Martand Temple is 2 link
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road taking off from the Mattan-Achhobal
road, This is & link road and still is in
use but is under repairs,

{c) Yes, Sir.

(d) Large-scale conscrvation programme
has been drawn up to improve the monu-
ment and its surroundings. During the
current financial year, the entire area,
measuring about seven acres, will be fenced
and suvitable plantation done along the
fence-line, Within the fenced area, it is
proposed to Jay out a terraced garden,
Before the laying out of the terraced garden,
it was thought necessary 10 check up, if
the surrounding area conttined o ny earlier
remains, Accordingly, a rial cvcavation
was done in November, 1969, Some
traces of an ancient civilization have been
found, Excavation has been resumed in
April, 1970,

The approach road is under repairs and
will be duly moiorable as soon as the work
on hand is completed.

Memoriars 10 T arr Dr. ZakiR Hussain

9004, SHRI BAL RAJ MADHOK : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o
state :

(a) whether it is a fact that his Ministry
has decided to set up a number of memorials
to the late President Dr, Zakir Hussain;
and

(b) if so, the details thercof and the cost
involved?

THE MINISTER OF EDUCATION
AND YOUTH SERVICFS(DR. V. K.R. V,
RAO): (a) and (b). The Zakir Hussain
Memorial Committee has made certain
recommendations to perpeiuale the memory
of late Dr. Zakir Husain, These recom-
mendations are under consideration of the
Government,

ATTACK ON THE HOUSE OF SHR1 SIDHARTHA
SHANEAR Ray IN Carcuira

9005. SHRI G. Y. KRISHNAN: Wil
the Minister of HOME AFFAIRS be
pleased 10 state:

(a) whether it is @ fact that the house of
Shri Sidhartha Shankar Ray in Bhawanipur,
Calcutta was attacked by a dozen youngmen
on the night of 13th April, 1970;
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(b) if so, the details regarding the damage
caused; and

(c) the cction ('ken by Government in
this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): () Accrod-
ing to  information received from the
Government of West Bengal, on April
14, 1970 at about §-45 A M, some persons
appeared before the residence  of  Shri
Siddhartha Sankar Ray in South Celcutta,
45 of them were reported to have entered
the house ind hurled one cracker and (wo
acid bulbs, The cracker did not explode.

(b) The miscrernte damaged the tele-
phone set, some chtirs and glass panes of
almirahs,

(c) A cise  was regisiered and is being
investipated fecording to law,  Six persors
have been arresied,

ST AW ® A WA F seAT

Far faren avay qaw dan Wt ag Ty
Far w4t fF

(%) = ag &= & f& o7 samow
& Ivua AT s e &A= A
(s sew) & faq s ST F
2Y 9% TF  F WEHF FT CF H1a4%A
9 14 W, 1970 F1 TF §69% 4
g AR VST T 97

(w) afz g, & smdzawal @@
ferdy ofer =fft T § sk IEwr
HTETC AT §

(7) TR T IW 9 W FE-
gy ¥ of § & g W fre
Iwr e w fert sgmar A W g
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ATTACKS ON PunLic MEETINGS wiTH Bombs
IN CALOUTTA

9007. SHR1 D. N. PATODIA :
SHRI YASHWANT SINGH
KUSHWAH :
SHRI RAMESH CHANDRA
VYAS :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that reports of
attacks on public meeting with bombs have
been  received from Calcutia and other
places in West Bengal recently as reported
in the Hindustan Times dated the 13th
April, 1970;

(b) if so, what are the details of the cases

that have come to light; and
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(¢) whether arrests have been made and
whether the culprits have been found to
belong to any political party and, if so, the
details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY): (a) to (c). Facts
are being ascertained from the State
Government.

Proressional Coursts i~ Decnt UNIVERSITY

9008. SHRI D. M. PATODIA: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether it is a fact that the University
Grants Commission has approved a pro-
posal for the Delhi University to set up
professional courses;

(b) if so, the details of the courses that
are going to be started: and

(c) when the scheme will be put into
practice ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES(DR. V. K. R. V.
RAO: (a) to (c). The University Grants
Commission has agreed in principle to
the introduction of vocational courses at
the under graduate level, The question of
reconstructing the scheme of studies at
undergraduate level with effect from 1970-71
to provide for, the wvocational ccurses
as optional subjects, the financial impli-
cations and other details of the scheme, are
being worked out by the Delhi University.

Piaxs ror ConsTRUCTION OF CocHIN
SHIPYARD

9009. SHRI D. N. PATODIA: Will the
Minister of SHIPPING AND TRANS-
TORT b pleased 1o stale:

(a) whether the Mitsubishi Heavy Indus-
tries of Japan has urged the Govern-
ment of India to draw up concrete plans for
the comstruction of the Cochin Shipyard;

(b) whether the company has made it
a condition before spelling out their terms
of cooperation; and

{c) il so, what i Government's reaction
and by what time the plan will be drawn up?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS ANDIN THE MINISTRY OF
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Written Answers 92

SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (c). No, Sir. Based
on the Revised Project Report prepared
by M/s Mitsubishi Heavy Industries Limi-
ted, Japan in March-June, 1969. the
Government of India approved the revised
cost estimates of the Project at Rs. 4542
crores in  October, 1969. Preliminary
discussions have been held with the officials
of M/s Mitsubishi Heavy Industries Limi-
ted in January/February 1970 at New Delhi
with a view to concluding an official con-
tract with them covering their technical
collaboration in the construction of the
Shipyard. Further discussiors in  this
regard are proposed to !« held in Tokyo
with M/s  Mitsubishi Heuvy Industries
shortly with a view to finalising and
concluding a formal agreement for the
firm's technical collaboration in  the
construction of the Shipyard.

CENTRAL  ASSISTANCE TOo WisT  BINGAL
GOVERNMENT 10R M AINTAINING Law AND
O v

9010. SHIRI . N. PATODIA:
SHRI DEVINDER SINGH
GARCHA:
SHRI MANIBHAI J. PATEL :
SHR1 VALMIKI CHOUDHARY:

Will the Minister of HOME AFFAIRS
be plcased to state:

(a) whether thc West Bengal Gowern-
ment have sought some assisiance from the
Central Government for maintaining law
and order in the state;

(b) whether it is also a fact that the
Central Government have assured all
necessary help to the State Government .
and

(c) if so, the nature of help sought and
that provided?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) (a) and (h).
Yes, Sir.

(c) Several units of the Central Reserve
Police force and some contingents of the
Border Security Focrce have been made
available to the West Bengal Government
and are being used by them in various parts
of the State for maintaining law and order.
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SucomsTions oF Womkmo Gmour  ON
APPOINTMENT OF EXAMINERS

9011. SHRI HIMATSINGKA: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether the Working group beaded

by Professor U. N. Singh has for the first,

time provided rationale for appointment of
examiners: and

(b) if so, the suggestions and observations
made by that Working Group in this regard
and Government's  reaction thereto?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) and (b). The Delhi University
had appointed a Working Group under
the Chairmanship of Prof. U. N. Singh to
review Lhe present system of appointment
of examiners for the University cxamina-
tions and make recommendations on (i)
the criteria appropriate (o the appointment
of examiners for the various under-graduate,
post-graduate and research degree courses
involving diffcrent  degrecs of specializa-
tion in the subjects concerned; (ii) the
procedures which might be followed, from
the academic year 1970-71, to ensure that
all teachers of the University qualified to be
appointed as cxaminers in each case are
systematically considered for appointment
and the appointments made do not give
legitimate reasons for complaints of dis-
crimination or neglect; (iii) the composition
and method of constitution of the bodies
which are to suggest and approve of the
names of the examiners to be appointed in
each Department, taking into account the
need to ensure secrecy in regard to the names
of the examiners appointed and maintain
high standards in the conduct of examina-
tions; (iv) the composition of the boards
to be appointed to considerfmoderate the
examination results and the nature and
extent of the discretionary powers that
might be allowed 1o be exercised by them;
and (v) any other related maiters.

The working Group has submitted its
report, but the same is being treated by the
University as 2 confidential document at
this stage and is under their consideration.
MI9ILSS/T0—4
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ProposaL  TO BExpanp Caraciry OF
KanNDLA PorT

9012. SHRI HIMATSINGKA : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased 1o state:

(a) whether in view of the increasing
trend of traffic and the envisaged expansion
of industrialization at Kandla, Govern-
ment propose to expand the port capa-
city there; and

(b) the estimated requiremenis of the
port capacity likely to arise by the end of
the Fourth Five Year Plan and by the end
of 1970's and the details of the expansion
programme?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
1QBAL SINGH): (a) and (b). Kandla
Port handled a peak traffic of 26-61 lakh
tonnes in 1966-67. The traffic handled in
subscquent years is as under:—

1967-68 2466 lakh tonnes
1968-69 20-00 lakh tonnes
1969-70 . 2109 lakh tonnes

The decrease in traffic is mainly duc to fall
in import of foodgrains. The anticipated
traffic for 1973-74 i.e. end of Fourth Five
Year plan, is 26-50 lakh tonnes. Traffic
projections beyond the Fourth Plan period
have not becn made.

A number of development schemes esti-
mated to cost Rs. 9-45 crores in all are in-
cluded in the Fourth Plan programme of
the port. The more important of the
schemes are:—-

MName of Scheme Fourth Plan
provision
(Rupees in lakhs)
1 2 3

(/) One trailing suction
hopper dredger with
hopper capacity of

2,500 cu. m. .. 400 -00
(i) One 1,500 H. P. Ship-
ping tug with 24

tons bollard pull. 8026
(/i) B. G. link from Sarva

Station to port area .. 4600
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(iv. Construction of fifth
cargo berth including
construction of dia-
phragm wall in front

ofit. .. . - 100 05

(v) Modification 1o new
oil jetty 2500

(v) Construction of 364
staff quarters 3418

(vif) One small harbour tug
(200-300 H.P.) 2000

(viii) Construction of a
slipway. . .. . 5500

OrPOSINMON TO LEvy OF SURCHARGE ON
PorRT CHARGES ON EXPORT CARGOES

9013. SHRI HIMATSINGKA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to staie:

(u) whether il is a fact that the Bengal
National Chamber of Commerce and
Industry has strongly opposed the proposal
lately wunder comnsideration for levy of a
surcharge of 334 %; on port charges on exporl
cargoes which was proposed to be levied
with a view to partly covering the deficit
of about Rs. 4 5 crores in the calcutta Port
Commissioners' Budget;

(b) the specific grounds of objection
advanced by the Chamber and Govern-
ment's reaction thereto; and

(¢) what are the main reasons attributable
for this dificit and the Central Govern-
ments help being given to cover it ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) and (b). Yes, the
Bengal National Chamber of Commerce
& Industry has protested against the pro-
posed levy ‘of surcharge saying that the
port charges levied at the Calcutta Port
are generally higher than those levied at
other ports and the imposition of proposed
levy of surcharge will weaken the competi-
tive positfon of Indlan Goods in foreign
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markets. All increase in port charges at
Calcutta Port during the past few years
was confined 1o import trade alone and
other services, while export cargo was ex-
cluded. In view of the continuing financial
difficulties of the port; the Port Commis-
sioners intend levying a surcharge of 33} %
on port charges on export cargoes which
will cover partially the deficit. The port
charges constitute a very small fraction
of the total aluc of the commodities
exported and as such the proposed in-
crease in the port charges will not have any
appreciable impact on the total F.0.B.
cost of the commodities 10 be cxported.

(¢) The deficits in the Revenue Budgets
of the Port for 1969-70 and 1970-7]1 are
due mainly to falling traffic increase in
expenditure on account of rise in prices,
enhancement of the dearness allowance to
absorb the risc in cost of living, implementa-
ton of Wage Board's recommendations
and mounting debt charges for servicing the
rupec and foreign exchange loans taken to
finance development schemes. The Central
Government has already agreed to help
the Port Commissioners by contributing
50% of the expenditure incurred by the
Port in conncction with river dredging and
river mainicnance for a period of four
years from 1968-69.

DECORATION OF AIRPORTS WITH INDIAN
HAND-MADE  CARPETS

9014. SHRI MANGALATHUMADAM:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state:

(a) whether it is a fact that the Inter-
national airports like Calcutta and Bombay,
have been decorated with attractive hand-
made carpets to atiract the tourists ; and

(b) if not, the steps tauken to display
such  attractive Indian products at the
airports to win the first opinion of foreign
tourists to India?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). The carpets in our Interna-
tional airport lounges are made in India.
Attractive murals, paintings by Indian
artists wood carvings etc. are displayed.
In addition, a wide variety of Indian handi-
crafts are available at the sales counters.
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PURCHASE OF AIRCRAFT FROM ABROAD

9016. SHRI ABDUL GHANI DAR: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number and countries from which
aircraft were purchased in the years 1967,
1968, 1969 and 1970 (so far) for the LA.C.
and Air- India with their value; and

(b) the number of aircraft manufactured
in our own factories during the same period,
year-wise.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A statement giving
the requisite information is attached.

STATEMENT
Name of the corpora- Year Type and no, of aircraft Country of Cost
tion purchased manufacture  (Rs, in
crores)
Air- Indis 1967 Boging 707-420C I USA. 733
1968 Do, 1 US.A, 7-26
Indian Airlines 1967 Caravelle 1 France 2-62
F-27 400 Series 2 Holland 1%
(Combi planes)

Second.hand Viscounts 2 UK. 0-30

(purchased from the I.AF,)
HS-748 2 India 180
1968 HS-748 4 India 359
1969 HS-748 6 India 5-38
1970 HS-748 2 India 1-80

PoLicE AS A CeNTRAL Susrecrt
9017. SHR1 ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Government
propose to appoint a Commission to enquire
whether the subject *Police’ should be under
the Central with the same regulations and
restrictions, so that Police may be the second
military force to maintain peace and law
and order in the country and also help in
border defence; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) Dioes not arise.

New ARsTRIPS BUILT AND NEW AIR ROUTES
INTRUDUCED

9018. SHRI ABDUL GHANI DAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 10 siate
the number of new airstrips built and new
air routes introduced during the last three
years, year-wise?
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THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH) :

During the last three years, airstrips have
been constructed only at Jogbani (North
Bihar) and Hassan (Mysore).

A statement showing the air-routes
introduced during the last three years is
laid on the Table of the House. [Placed in
Library. See No. LT-3441/70)
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SPECIAL ATTRACTIONS FOR FomEon
Tourists IN DEeLH

9027. SHRI SHARDA NAND:
SHRI KANWAR LAL GUPTA:
SHRI SURAJ BHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to statc :

{a) whether it is a fact that the most
visited city in India by foreign tourists is
Delhi: and

(b) if so, what are the special attractions
in Delhi on account of which foreign
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tourists come here and what steps Govern-

ment propose to take to further provide
more attraction in Delhi?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) Yes, Sir, according to a recent sample
survey, 607, of foreign tourists visit Delhi.

(b) Delhi draws a large number of
tourists by virtue of being the country’s
Capital city. Climatic conditions from
October to March represent ideal holiday
weather. Apart from this, Delhi is the
heart of a major tourist region—from which
tourists can branch out to Agra, Varanasi,
Khajuraho, Jaipur and Udaipur and North-
West to Kashmir, the Kulu Valley and other
places. It is well connected by ajr and
rail with other parts of the country and has
the advantage of a number of good hotels.
The Nationa] Muscum and monuments
such as Red Fort, the Kutab Minar, Purana
Qilla etc., are of great historical and artistic
interest,

A ‘Project Delhi® Committee has been ey
up under the Chairmanship of the Chief
Executive Councillor, Delhi, for the beauti-
fication of varjous places of tourist interest.
The Committec has recently suggested a
number of improvemems at Purana Qila
and Haug Khas,

AD HoC GRANTS TO VOLUNTARY ORGANISA-
TIONS FOR DOING NATIONAL INTEGRATION
Work

9028, SHRI M. A, KHAN: Will the
Minister of HOME AFFAIRS be pleased
10 state :

(8) the names of the voluntary
organisations 1o whom ad-hoe grants have
ajready been sanctioned under the scheme
of giving ad-hoc grants to voluntary organij-
sations for doing National [megration
work; and

(b) the names of the Voluntary organjsa.
tions which are likely to get ad-hoc grams
under the above mentioned scheme during
the current years?

THE MINISTER OF STATE IN THF
MINISTRY OF HOMF AFFAIRS (SHRI
VIDYA CHARAN SHUKELA): (a) A
list indicating the names of the voluntary
organjsations/institutions to whom ad-hoc
grants have been sanctioned during 1969-70
is |ajd on the table of the House,
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(b) Applications for grants are consi-
dered on merits and in accordance with
prescribed terms 2nd conditions 2nd no
prior list of organisations to whom grangs
may be given i maimained,

STATEMENT

List of Voluntary Organijsations/Institutions
10 whom ad-hoc grants were given during
1969.70 for activities in the context of
national integration
S1. No. Name and Address
. Council for Promotion of Communal
Harmony, 131 Palam  Avenue,
Calcutta.19.
. Sampradayikia  Virodhi Committee,
15.B Wasan Marg, New Delhi-5.
Anjuman  Sair-e-Gul Faroshan, 72
Janpath, New Delh:,
Pusa National  Integration Samiti,
Indjan Apgricultura] Research [nstitute,
New Delhi.
. Secular Democratic Forum, 142,
Azad Square, Allahabad.1,
. All India Women's Conference, 6,
Bhagwan Das Road, New Delhi-1.
. India International Centre, 40, Lodi
Estate, MNew Delhi-3,
Gandhian Institute of Studies, Varanasi,
. University of Rajasthan, Jaipur,
10. Centre for the Study of Developing

Societies. 19 Rajpur Road, Delhi 6,
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DevELOPMENT OF MINOR PORTS IN Opissa

9029, SHRI S, KUNDU: Will the
Minister of SHIPPING AND TRANS.
PORT be pleased to state:

(a) whether Government have decided to
devclop any minor ports in Orissa during
the Fourth Five Year Plan;

(b) if 50, the number and names of such
ports and the money to be spent for it;

{c) whether it has since been decided 1o
develop Chendbali in Orissa as a minor
port during the Fourth Plan Period: and

(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS; AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
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(SHRI IQBAL SINGH): (a) to (d). The
executive responsibility for the development
of ports other than major ports vests in
the State Governments concerned, The
Government of India render technical
assistance wherever asked for or considered
necessary  for the development of those
ports and also advance long term loans
for the execution of specificd schemes,
known as Centrally Sponsored Schemes
for the development of thesc ports,

A Commitice, to sclect one cut of the
two ports of Gopalpur and Chandbali 10
be developed under the Centrally Sponsored
Programme during the Fourth Plan period
was appointed in May, 1969, The Com-
mittee’s report has been received only very
recently and a decision regarding the port
to be devcloped under the Centrally Spon-
sored Programme during the Fourth Plan
period will be taken after the repory has
been examined.

COMMUNAL DISTURBANCES

9030. SHRI CHENGALRAYA NAIDU:
SHRI DHANDAPANI:
SHRI MAYAVAN :
SHRI N. R. LASKAR :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that during the
month  of April, there had been again
communa] disturbances in [ndore and ajso
in certain parts of U.P.;

(b) if so, what were the reasons for these
disturbances;

(c) whether these were manipulated by
foreign countries, particularly by Pakistan,
in view of its recent anti-Indjan activities
throughout the country; and

(d) if so. what steps are being taken in
time so that the foreign element which is
active at present may not create communal
disturbances throughout the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (3) to (d). Facts
are being ascertained from the Seate
Governments,
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GrANT Of LoAns 10 DErtmr MUNICIPAL
CORPORATION

9031. SHRICHENGALRAYA NAIDU:
Will the Minister of HOME AFFAJRS be
pleased (o state:

(a) whether it is a fact that Government
have laid down conditions for the grant of
loans to the Delhi Municipal Corporation
and its three statutory Undertakings;

(b) whether it is also a fact that his
Ministry has told the Civic bodw that it
will have to execute 2 bond for Joans sanc.
tioned by the Government, under the
Financial rules;

(¢) if so, the reasons for Jaying such
conditions; and

(d) the reasons why such conditions were
not laid earlier?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(d). In accordance with the provisions of the
General Financial Rules, an agreement
specifying 21l the terms and conditions in
respect of a loan sanctioned by the Central
Government is required (o be executed by
parties other than State Governments and
wholly  Government owned companijes
before they can draw the loan, Apart
from this, the provisions of the Delhi
Municipal Corporation Act, 1957, were on
examination found to be inadequate to
safeguard interests of Government which
sanction loan to the Corporation, Ac-
cordingly, Delhi Municipal Corporation
was directed by the Government to execute
a forma] agreement before a  loan is
sanctioned,

UNREPORTED CAsEs OF CRIME

9032, SHRI CHENGALRAYA NAIDU:
SHRI DHANDAPANI:
SHRI MAYAVAN :
SHRI N, R, LASKAR :

Will the Minister of HOME AFFAIRS
be pleased 1o stage:

(2) whether it is @ fact that four experts
have stressed the need for an immediate
solution of the problem posed by the large
number of cases of crime that went unre.
ported in both urban and rural areas, while
participating in a discussion on ‘“new
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out-lock on the crime problems™ at the
India  Internationa) Centre recentlv;

(b) if so, whether any suggestions have
been put forward by them to Government
for implementation; and

(c) what were the conclusions crrived at
in the seminar and how far they will help
Government in solving  the problem of
crimes in both urban and rural areas?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) i (a) to (c).
The prohlem of unreported crime was one
of the matters discussed in a pane] discussion
ob ''New outlook on Crime Problems™
organised by the India International Centre,
New Dclhi, on 8th April, 1970, It was
pointed out during the diccussion that the
problem of unreported crime was common
to 2l countries where varying degrees of
hidden or unreported criminality existed.
It was ajso expressed that increasing facili-
ties for crime reporting and further improve-
ments in communicition system and growing
confidence in the police will encourage better

- reporting of crime. The pane] ajso felt
that this problem should be a subject of
careful and continuous study as there
could be no jmmediate solution for it
Though no specific  suggestions were
made in this connection, this is a matter
which is constantly engaging the attention
of Government,

REVIEW oF ORDERS [SSUED BY WEST BENGAL
HoMme MiNisTer Durmna Tue Unrtep
FRONT RULE

SHRI CHENGALRAYA NAIDU:
SHRI R. K. BIRLA)

SHRI DHANDAPANI;

SHRI MAYAVAN:

SHRI N.R. LASKAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(2) whether it is a fact that all the orders
issucd by the Home Minister of West Bengal
during the Unitet! Front Miristry have
been reviewerd during the President’s
rule in that State:

(b) if 80, how many orders have since
been  reviewed and how many not yer
reviewed ;

9033.
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(c) whether all those orders' which had
created differences between the then Chicf
Minister and Hon+« Ministcr have been
reviewed; and

(d) if so, to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (d).
Information from the State Government is

awaited and shall be [aid on the table of the
House,
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NATIONAL CAMPING SITES

9037. SHRI DEVINDER
GARCHA :
SHRI MANIBHAI J. PATEL :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleascd to statc:

(a) whether Government's attention has
been drawn 1o a scheme to set up National
Campirg sites 1o be developed by the Indian
Camping Association which was formed
recently to promote camping in the country;

(b) if so, the details thereof;

(¢) the sites chosen for the camps to be

set up and the types of eamps to bue sct up;
and

SINGH

(d) the names of the States which have
agreed to lend cooperation in this project 7

THE MINISTER OF EDUCATION
AND YOUTH  SERVICES (Dr.
V.K.R.V.RAQ) : (1) No, Sir.

(b) to (d). Does not arise.

ProbucTion oF Timanmium DioXIDE

9038. SHR1I MANIBHAI J. PATEL:

SHRI DEVINDER SINGH
GARCHA :

SHRI VALMIKI CHOUDHARY:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleasea to stale!

(a) whether Government are aware of
the research done by the Research workers
of the Banaras Hindu University who
claimed 1o have developed a new technique
for producing Tianium dioxide from il
menite, which is widely used in aircrafts
and other defence industries:

(b) if so, whether Government have
collected the details thereof and, if so,
the nature thereof; and

(¢) which are the States where ilmenite is
found and the quantitics found ?

THE MINISTER OF EDUCATION &
YOUTH SERVICES (Dr. V.K.R.V.
RAQ): (a) to (¢). The information is
being collected from the relevant organisa-
tions and will be laid on the Table of the
Sabha as early as possible.
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INTER-CRANGS OF Joms seTweeN CIVIL AND
EXecUTIVE IN BUSINESS SERVANTS
9043, SHRI R. K. AMIN: Will the

Minister of HOME AFFAIRS be pleased
to state:

(2) whether Goverament arc aware that a
progrumme providing for inter-change of
jobs between the higher civil servants in
Government and the cxecutive in business
for two years has been initiated by the UK.
Government ;

(b) whether therc is a need of similar
programme in India; and

(c) If so, the steps Government propose
to take for such programme in India ?

THE MINISTER OF STAIE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (8) yes,
Sir.

(b) and (c). No such proposal is under
consideration,

Scrence EDUCATION IN SCHOOLS

9044, SHRI R. K. BIRLA. :
SHRI DEVINDER
GARCHA :

Will the Minister of EDUCATION AND
YOUTH SERVICES bx pleascd to state:

(a) whether there is a demand for intro-

ducing science-oriented education in schools
to popularise science teaching;

SINGH

(b) whether there is any proposal under
the consideration of Government to in-
troduce the schome:

(c) if so, the details thercof; and

(d) what facilities are being given at
present to the States for science teaching ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (d): Realising the
importance of teaching science in the con-
text of the rapid development of the country;
the Govermiment of India have taken
several steps.

(i) A crash programme was undertaken
during the Third Plan under which assis-
tance of R:. 6-78 crores was given to the
States for strenghening science laboratories
of secondary schools and for in-serviee
training of science teachers.

VAISAKHA 18, 1892 (SAKA)
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(ii) Science units and State institutes of
sclence education have been set up in several
states with Central assistance.

(iii) To strengthen science teaching at the
school level throughout the country, the
Government of India signed an agreement
with UNICEF and UNESCO to launch a
project which enviseges, inter alia, develop-
ment of new syllabi for various classes;
training programmes for teachers; develop-
ment of new instructional materials including
text-bouks, luboratory manuals, teachers'
guide-books; training of teacher educators;
and supply of science equipment to selected
institutions. To start with, a Pilot project
is being introduced throughout the country
in 1970. Under this Project, the flrst
consignment of scientific equipment for
79 key teacher training institutions has al-
ready arived in the country and is being
distributed. New text books, teachers guides
and science teaching kits are being supplied
to about 1,000 primary schools to assess
the new instructional materials. After this
trial it is hoped to extend the new syllabus,
text books eic. to all the schools under the
control of S-ates Union Territories,
RESUMPTION OF PASSENGER SHIPPING SER-
VICE BETWEEN BOMBAY AND MANGALORE

9045. SHRI MANIBHAI J. PATEL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have explored
the possibility of an early resumption of the
passenger Shipping service between Bombay
and Mangalore, which was discontinued last
May;

(b) if so, the details thereof and, if not,
the reasons therefor;

(c) whether according to the exploratory
report of the Shipping Corporation it
envisages a loss of Rs. 14-46 lakhs annually;
and the details of other points enumerated
in the Report of the Shipping Corporation

in this regard;

(d) whether it is also under consideration
of Government to have direct passenger
service between Goa, Daman and Diu; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) tv (c): At the
instance  of  Governmen', the Shipp'ng
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Corporation of India have cxamined the
feasibility of resuming th: Bombay/Manga-
lore shipping service. It was, however,
found that the service is not economical due
to dwindling traffic, limited availability of
cargo and competition from road traffic. It
has been estimated that the service will
result in an annual loss of Rs. 14-46 lakhs.
The Corporation have, however, been asked
to examine the matter further in consul-
tation with certain M.Ps. from Maharash-
tra who have shown interest in the matter,

(d) and (e). The question was con-
sidered but it was not founa to be an cco-
nomic proposition as the traffic potential
is very little,

SAMPLE SURVEY CARRIED OUT BY INDIAN
INSTITUTE OF PuBLIC OPINION ON TOLRISM
IN INDIA

9046. SHR1 MANIBHAI ). PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Governments® attention  has
been drawn to a sample survey carried out
by the Indian Institute of Public Opinion
on behalfl of the D:partment of Tourism:

(b) whether Government
ceived its report; and

have since re-

(c) if so, the salient features thereof 7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.KARAN
SINGH): (a)and (b). Yus, Sir.

(c) A statement is laid on the Table of 1l
House. [Placed in Library. See Nu. L71-
3945/70]

SANSKRIT SCHOLARS TN INDIA AND IN
ForeioN COUNTRIES

9047, SHRI SHIVA CHANDRA JHA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be plcascd to staie:

(a) whether it is a fact that there are more
Sanskrit scholars, writcrs and fluent speakers
in Sanskrit, in foreign countrics than in
India;

(b) if so, the reasons therefor and the
details thereof; ard

(c) if the reply to part (a) above be in the
negative, the total number of fluent speakers
in Sanskrit, authors of Sanskrit books,
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and Sanskrit scholars in general in India
vis-a-vis foreign countries 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) (a) to (c). Obviously,
the largest concentration of Sanskrit
scholars, writers 2nd fluent speakers in
Sonskrit is in India, The Ministry of
Educition and Youth Services have, how-
ever, no information about the comparative
statistics of Sanskrit scholars, writers and,
fluent spezkers in Sanskrit in India and
abroad,

FINANCIAL AD TO HINDI WRITER
PHANESHWAR NATH RENU

9048. SHRI SHIVA CHANDRA JHA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(1) whether it is a fact that the Hindi
writer Phaneshwar Nath Renu, who has been
recently given Padmushri, is suffering from
serious illness at Putna;

(b) whether the Central Govennment are
giving any financial help for him medical
treatment; and

(c) if so, the det:ils thereof and, if not, the
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a) :
Government bave no information,  Shri
Ph.neshwar Nuth Renu, however, attended
the investitute ceremony held on 21-4-1970
to reccive Padmashri Award,

(b) and (c). No request for financial
assistance has becn received from Shri
Phaneshwar Nath Renu.

HosToricAL FINDS IN INDIA

9049. SHRI SHIVA CHANDRA JHA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be plcused (0 state:

(a) whether some ancient historical finds
have becn found in wvarious parts in India
within the last six months; and

(b) if so, the details thereof, state-wise?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) Yes, Sir. During the
last six months, the Archacological Survey of
India conducted excavations at (i) Purnana
Qila, Delhi; (ii) Malvan, District Surat
(Gujarat); (iii) Pauni, District Bhandari
(Maharashtra); (iv) Kashipur, District
Nainital  (Uttar Pradesh and (v) Theur,
District Poona (Maharashtra).

(b} Necessary details are given below:—

At PAUNI, Two stupas belonging to
the Theraveda Buddhism were brougt
to light. The discovery of Architectural
fragments and sculptured (riczes  hoeve
added fresh dimensions 10 our knowledge
of early Buddhist art,

Al THEUR. Remains of a Chalcolithic
settlement showing houses enclosed by a
circular-ring of stones, 32 m, in diam, were

exposed,

At MALVAN, Two periods of cultural
occupation were revealed, of which the
earlier was essentially Jate to post Harappan.
‘This occupation was found to be enclosed
by a ditch, The latier period of occupation
belonged to the early medieval times,

At KASHIPUR. Plinth of a late Gupta
period temple-complex containing mould-
ings with niches of chaitya-window pattern
were exposed,

In PURANA QILA. Excavation pro-
gressed only to the Mauryan levels, showing
a sequence through Sunga, Kushan, Gupta,
Late Gupta,Rajput Sultanate to the Mughal
period. Datable objects obtained from the
excavation include coins, seals and sealing
terracotta figurines, Chinese Porcelain, Chi-
x‘lwm Celadon and Northern Black Polished

are.

TROUBLE IN JAGATDAL, WiST BENGAL

DURING PuJA Festivimies

9050. SHRJ BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the Intelli-
gonce Department of the State Government
of West Bengal had given prior information
to the authorities that some Pakistani agents
were mestmg sccreth to fomeng trouble
during the Puja festivives in last'pear in
191L88/70—5
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Jagatdal and other surrounding areas in the
District of 24-Parganas in West Bengol;
and

(b) if so, the reason why no preventive
action was taken by the State Police in time
by arresting the trouble seckers 7

THE DEPUTY MINISTER
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) : (a) and
(b). Facls are being ascertained from (he
State Government,

firwoit srorver & i ferwry & v ferrt
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RECRUITMENT OF STAFF IN INDIAN CoUnciL
of SocuaL ScENcE RESEARCH
9052. SHRI MOLAHU PRASHAD:

Will the Minister of EDUCATION AND

YOUTH SERVICES be pleased to sinie:

(a) whether it s a fact that a viva voce
test was held on the Sth February, 1970 fo
the reserved post of the Documentztion

IN THE
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Officer und Senior Documentation Assis-
tant (Pay Scalc Rs. 400-950) in the Indiun
Council of Social Sciences and Reseurch;
und

(b) il so, the numes, designations,
addresses, depariments and  qualifications
of the candidates who appeared for the said
test and those who qualified the test as well
us those who were appointed ?

THE MINISTER OF;EDUCATION AND

YOUTH SERVICES (DR, V.K.R.V.
RAO): (a) A viva voce test for filling two
posts of Documentation Officer (Pay Scale
Rs, 400-950) and three posis of Senior
Documentation  Assistant  (scale Rs, 325-
575) in the office of Indiun Council of
Social Science Rescarch wis held on 5ith
February, 1970 no post was specifically dec-
lared as “‘reserved,™

(b) A Statement giving the requisite in-
formation is laid on the Tabile of the Houscs.
[Placed in Library. See No. LT—3446/70]
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ROTATIONAL @ RANSFER OF ASSISTANIS

9056. SHRI TENNETI VISWA-
NATHAM : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether his Ministry have imul:d
any orders for rotational transfer of Assis-
tants in a Ministry of the Gmmmej'lt of
India after they have worked on a particular
seat for more than two to threc years or
S0,

(b) if so, whether a copy of the same will
be laid on the Table; o
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" (c) if reply 1o part (a) ubove be in the
negative, the reasons' for not issuing such
administrative instructions (o ensure healthy
administrations and  cradicate  vested
interests and other malpractices:

(d) whether be is aware that the same
Assistant is dealing with the Indian Statis~
tical Service matiers in his Ministry for the
last many years; and

(¢) if so. the reasons for not ordering
rotational transfer of such personnel in his
own Ministry ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b): Onc of the conclusions reached at a
mecting of O & M Officers of  different
Ministeries on 30th August, 1957, was tha
Assistants and dealing hands in the Secre-
tariat should be shified from their sections
or at least from their seats once in three
years so that the persons in various grades
acquire as varied and wide @n experience of
their duties as possible, This, along with
other such conclusions, wus circulated to
o]l Ministries and attached offices, through
the then Direcion, O & M's demi-Official
letier No. 11/3;57-0 & M, dated the 6th
Sepitember, 1957—a copy of  which is laid
on the Table of the House, [Placed in
Library. See No. LT—3447/70]

(c) Docs not arise,

(d) There is morc than onc person deals
ing with matiers relating o the Indian
Statistical Service, One¢ of them has beep
dealing with these matters since August,
1965,

(¢) The need for rotation of stafl is kept
in view and subject to administrative exi-
gencies, such trunsfers are made to the
extent possible,

STaGNATION IN SkcTion OFFICERS' GRADE
oF CENTRAL SECRLTARIAT SERVICE

9057. SHRI RAGHUVIR SINGH
SHASTRI : Will the Minister of HOME
AFFAIRS bc pleased to state:

(a) the tolal number of permanent Sec-
tion Officers in the Central Secretariat Ser-
vice as on the 31st March 1970;

(b) the number of Scction Officers who
are drawing maximum of their pay and have
not yei been promoted as Under Secretan
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(c) the number of years of service afler
a Scction Officer begins to draw the maxi-
mum of the pay scale; and

(d) the steps Government propose o
take to remove stagnation among the Secc-
tion Officers’ grade ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). The requisite information is
being collected and will be laid on the Table
of the House as carly as possible.

The scale of pay of Section Officers is
Rs. 350-25-500-30-590-EB-30-800-EB-30-

830-35-900. A direct recruit  Section
Officer appointed  through 1.A.S. eic.
Combined Competitive  Examination,

reaches the maximum of the pay scale after
putting in 19 years of scrvice in that
grade and a promotee Scction Officer reaches
that stage after putting in 17 years of service
in that grade if he starts with a minimum
pay of Rs. 400/- as admissible 10 promolces
under the rules.

(d) The next higher gradc in the dircct
line of promotion of Section Officers of the
Central Secrclariat Service, is Grade 1 of
the Service (Under Secretary’s Grade).
There is no quota fixed for Section Officers
of the C.S.S. for promotion to the Grade
of Under Secretary, as the posts of Under
Secretary arc filled from wvarious Services
including the Central Secretarial Service.
On  1-4-1970, out of a total of 613 posis
of Under Secretary and equivalent in the
Central Secretariat 435 posts were held by
officers of the C.S.S.

During recent years an increasing number
of Section Officers have been promoted as
Under Secretaries as is evident from the
following figures :

1965 . . ' a5
1966 ' . : 45
1967 ) . ” 4%
1968 . . s 55
1969 ' . : 67

In addition, a number of them are able to
officiate as Under Secretary or against
equivalent posts in chain of shorl-term
vacancies, Thus whatever is possible 10
improve the promotion prospects of Sec-
tion Officers is already being done.
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CONFERENCE OF STATE ROAD TRANSPORT
UNDERTAKINGS

9058. SHRI VALMIKI CHOUDHARY:

SHRI DEVINDER SINGH
GARCHA:
SHRI MANIBHAI J. PATEL:

Will the Minister of SHIPPING AND
TRANSPORT be pleased 1o state:

(a) whether it is a fact that a conference of
the Stale Road Transport Undertakings
was held at Jaipur recently;

(b) il so, the main problems discussed
therein;

(c) whether the conference recommended
the participation of the Life Insurance
Corporation in the share capital of the
State Roadways Corporations;

(d) if so, the reaction of Government
thereto; and

(e) what other recommendations were
made at the said conference ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) Yes.

(b) to (¢) : The Confercnce of the State
Road Transport Undertakings was convened
at Jaipur by the Association of State Road

Transport  Undertakings. The Govern-
ment of the Conference.
UnpLaNNID  SPENDING  ON CULTURAL

ACTIVITIES

9059. SHRI VALMIKI CHOUDHARY:

SHRI DEVINDER SINGH
GARCHA:

SHRI MANIBHAI J. PATEL:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that according to
Shri Aburi Rama Krishna Rao, a well-
known Telugu Dramatist, there was too
much of unplanned spending on the
socalled cultural and puublicity at the State
level;

(b) if so, the reaction of Government
thereto; ‘

(c) whether Government are considering
for making the benefit of training available
at the National School of Dramn to the
communily as a whole; and
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(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
Yes, Sir. Shri Aburi Rama Krishna Rao
had made such a statement at the con-
vocation of the National School of Drama.

(b) This comes within the purview of the
State Governments as the statement refers
to spending by State Governments.

(¢) and (d). The training facilities avail-
able at the National School of Drama are
already being made use of by the community
as a whole, as is evident from the region-
wise break-up of the students at the School
given below :

Maharashtra
Andhra Pradesh
Mysore

Tamil Nadu
Haryana . -
Jammu & Kashmir .
Punjab

Uttar Pradesh

Delhi .

West Bengal
Himachal Pradesh

— e B8 NJ = L e B R e o

FuncTions OF CENTRAL ROAD TRANS-
PORT CORPORATION

9060. SHRI HARDAYAL DEVGUN:
SHRI YAIJNA DATT SHARMA:
SHRI JAI SINGH:

Will the Minister of SHIPPING AND
TRANSPORT be pleased 10 siate:

(a) whether it is a fact that the entire
investment in the Central Road Transport
Corporation amounting to Rs. 34-01 lakhs
paid-up and Rs. 1:24 lakhs in the shape
of reserves and surpluses had been prac-
tically consumed during the last three years;

(b) whether it is also a fact that this
Ministry has not been able to put the Cor-
poration on a commercially sound footing
since its inception;

(c) if so, whether Governmeni propose
to wind up the Corporation; and

(d) if not, whether Government proposc
to institute an enquiry into the matter
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cither by the Ministry or under the pro-
visions of the Company Law?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) The issued and
subscribed capital of the Ceniral Road
Transport  Corporation Limited as on
31-3-1970 was Rs. 96-58 lakhs. The losses
suffcred by the Corporation till 31-3-1969
amounied to Rs. 5503 lakhs. The accounts
for the year 1969-70 have not yet been
audited.

(b) No.

(¢) and (d) . The Committee on Public
Undertakings in its 62nd Report, 1969-70
has made certain observations in regard to
the functioning of the Central Road
Transport Corporation Ltd.,, one of
which is that the Corporation may be
wound up and an enquiry be instituted into
its working either by the Ministry or under
the provisions of the Company Law. The
Report is under examination.
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Grant 0F Houst RENT ALLOWANCE AND
CHILDREN EDUCATION ALLOWANCE 10
EmprLovers OF NEFA  ADMINISTRATION

9062. SHRI TRIDIE KUMAR
CHAUDHARY: Will the Minister of
HOME AFFAIRS be pleased to state:

(u) whether it is a fact that the House
Rent Allowance of all the Class 1T Class
111 ana Class IV employees of the NEFA
Administration, posted at Shillong and the
Children’s Education Allowrnce of the
NEFA employces which they had been gett-
ing since inccption of NEFA has suddenly
been stopped causing considerable agitation
and rescntment amongst the said employees;

(b) if s0. the reasons therefor; and

(c) whether Government  have received
any representation from the NEFA  Ad-
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ministration Employees Association in this
regard and, if so, their reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(c). The pay and allowances of NEFA
employees are based on those obtaining in
the neighbouring State of Assam. It was
found that House Rent Allowance is not
admissible to the Assam Government
employees stationed at Shillong and had been
allowed 10 NEFA  employees by mistake,
As there was no justification for the grant
of this allowance to the NEFA employees,
this allowance was withdrawn in 1968,
The Children's Education Allowance is also
not admissible to the Assam Government
employees but had erroneously been allowed
by NEFA Administration to their emplo-
yees and was. therefore, disallowed. The
withdrawal of these allowances has not
been liked by the employees who have made
represemiations  through the NEFA Em-
ployees Association for the restoration of
these allowances. Tt has, however, not
been  found possible to  agree 1o the
request. It has since been decided to allow
central scales of pay to NEFA cmployees
with effect from 61th March, 1970 and with
the implementation of this decision the
NEFA employecs who come over to Cen-
tral Scales would get the allowances as
admissible 10 Central Government em-
ployees at Shillong.

DiLAPIDATED CONDITION OF CHANDRA
MouLeswar TeEMPLE AT UnkaL, DisTricT
DHARWAR (MYSORE)

9063. SHRI S. A. AGADI : Wil the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether the news item appearing a
Samyukta Karnatak a promingnt Kannada
Daily published from Hubli, dated the 10th
April 1970 rcgarding dilapidated condition
of protected important monument Chandra
Mouleswar Temple at Unkal near Hubli
in Dharwar District of Mysore State has
come to the notice of Government;

(b)il so, what action is being taken;

(c) whether it is a fact that no Officer of
the concerned department has ever visjted
the monument within the last tan years;
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(d) whether any diary is maintained of
periodical visits to this monument by the
concerned officers: and

(e) il so, on what dates the concerned
Officers visited and inspected the said
monument within the last five years ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN): (a) Yes, Sir. But the monu-
ment is in a fairly good condition.

(b) Some minor repairs are necded and
they will be attended to soon.

(c) No, Sir. The concerned  officer
namely the Conservation Assistant of the
area has wisited the monument scveral
times,

(d) Proper record is kept of cach visit
10 @ monument,

(e) During 1969, it was inspected on Sth
July, 1969 and 9th December. 1969. The
dates of other visits arc not readily avail-
able.
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qT | THST &7 4 41 f¥ 39 agh
At & Fw faw araR-sn
ATE-ATT ACTAT T GAGATF AE 47
#1T 9 W O 41 fF IAW q agw
¥ ATATTHT T WG AT TAAT T
qt | IvgE af § sqEEend ¥ fad
¥l fdt fwrrer & qeer & faifor
wHafel & ¥ aqr wol e
w1 wwi wmfes 7@ 97 |

(w) o, &

(7) & (7). 1969-70 i ¥Frw
et fadwrers & wqaves (arEET
W% ) ¥ 1L T O AF T T
21 ToeTTER W o ity froa
FtAT T WET E | JorwITeE =%
o sEm A W wiw
A

9066, SHRI VALMIKI CHOUDHARY:
SHRI DEVYINDER SINGH
GARCHA :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether 60 Jhuggis were gutted and
five heads of cattle were killed in a fire
which broke out on the 15th April, 1970 in
D.lhi Zoo Workers” Colony near Purana
Quila;

(b) 1f so, the details thereof;

(¢) the number of persons rendered home-
less by this fire:

(d) whether Government have given any
assistance to these person: and

(e} if so, the amount thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA): (a) to
(c). Fifty ninc Jhuggis, behind D:lhi
Zoo were destroyed in a Fire on April 16,
1970. No human lifc was lost. One
buffalo, two goais and three calves were,
however, burnt alive in the accident. The
estimated loss on account of the fire is
between Rs. 60,000 to 90,000, There was
no damage to Government property.
Families of 66 employees of the Zoological
Park living in these Jhuggis suffered heavily.

(d) and (e). Fire victims were imme-
diately provided relicl by supplying ration
and clothing on humanitarian  basis.
Rs. 5900 was sanctioned immediately by the
Government of India in the Ministry of
Food and Agriculture, C D & C for distri-
bution amongst the fire wvictims. A sum
of Rs. 5000 was also distributed amongst
them from the Prime Minister’s disgretionary
Fund,

Eroneer Rrsronsipnl roR D RGNING
HANGARS AT PaLaM AND SaNTa CrLZ7
AIRPORTS_

9067. SHR1 LOBO PRABHU: Will the
Minister of TOURISM AND CIVIL

AVIATION be pleased to state:

ta) whether it is a fact that the same
Engineer designed the Palam and Santa
Cruz Hengars which had serious accidents
and whether any action has been taken
against him;
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(b) whether computerisation has been
considered for three dimensional structures
and if pot, what will be the additional cust
involved in setting up computers ; and

(c) since accidents can arise from adul-
teration of cement, what checks exist to
prevent this at different stages, and should
they not be strengthened ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Wo, Sir. Air-India are con-
sidering the action to be taken aguinst the
engincers concerned.

(b) Air India has consulted some firms
of engineers in this regard and have been
advised that computerisation is not necessary
for such structures.

(c) Air-India bave alrcudy luid down a
procedurc whereby sample concrete cubes
are fested in an approved laboratory, and
if the concrete mixture is found 1o be defec-
tive the work involving the defective con-
crete mixture is redone.

Ust or TexT Books IN EXAMINATIONS

9068. SHRI LOBO PRABHU: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether in view of the growing prac-
tice of copying at examinations. any con-
sideration has been given to the Punjab
Government’s order that text-books may be
brought to examinations;

(b) whether his Ministry would have u
conference with the State Governments for
generalising the change: ana

(c) what is the information available of
similar practices in other countries and of
their results ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDLCATION AND
YOUTH SERVICES (SHR1 BHAK'T DAR-
SHAN): (a) We have consultcd the
Punjab Government and they have
informed us that they have not yet taken a
decision to allow thc examineces the usc of
text-books in the examination halls. Re-
ports appearing in the press in this con-
pection were therefore, not correct.

(b) Dixs pot arise. The subject of
examination reform is however being exa-
mined in comsultation with the National
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Council of Bducational Research ll'fﬂ
Training, the University Grants Commis-
sion and the State Governments,

(c) ‘Open Book Examinations’ have
been introduced in some countries, like the
United States, for a few selected exami-
pations, where the aim is to test the exa-
minee's ability for interpretation of data,
application of knowledge, critical thinking,
ete. The results of the experiments in their
limited field are reported 10 have been satis-
factory. Such open bouk examinations are
also held for some departmental exami-
nations of the State Governments in this
country.

PayMeEnT OoF House RENT ALLOWANCE 10
Civi. EMPLOYEES AT GAUHATI AIRPCR]

9069. SHRI DHIRESWAR KALITA:
Will the Minister of TOURISM & CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that house rent
allowance is not being paid to the civil
cmployces at Gauhati Airport;

(b) il so, for how long it has not been
paid and the reasons for with-holding it;

(c) whether it is also 4 fact thut the em-
ployees belonging to the Central Govern-
ment such as M.E.S. and Air Force working
at Gauhati Airport are paid house rent
allowance; and

(d) if so, the steps Government propose
to take to give relief to the civil employees
at Gauhati Airport ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DQ. KARAN
SINGH): (a) and (b). Yes, Sir. The em-
ployees of the Civil Aviation Dcpartment
at Gauhati Airport are not entitled to this
allowance under the gsneral orders of the
Ministry of Finance.

(¢) Certain categories of Indian Air Force
perscrinel permitted 1o live out with their
families doe to non-availability of free
accommodation arc paid house rent allow-
ance. Information regarding M.E.S5. em-
ployees is, however, not available.

(d) As the Government orders on the sub-
ject arc of gencral applicability , no special
steps are proposed to be taken in as far as
employees of the Civil Aviation are con-
cerned.
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ADMISSION To CeNTRAL Scuools, DeLmi

9070. SHRT P. R. THAKUR: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleascd to state:

(a) whether any complaints have been re-
ceived about the various anomalics and irre-
gularities in the matter of admissicn of
students in the Central School Units in
D:lhifNew D:lhi;

(b) if s, the nature thercofl; and

(c) whether a statement containing full
details of the names. their professions
and D:partments of the parents whose
wards have been admitted in differem
classes of the Central School Units in Dzlhi’
New Delhi during the la<t three years will be
laid on the Tablc of the Heuse ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a)and (b). Yes, Sir. Some
complaints have been received. They are
generally of the following nature: -~

(i) Admission tests were of a swondard

higher than the prescribed syllabus,

(i) Alleged impersonation at admission

tests,

(#ii) Children of employees of Defence
Services with lower marks getting ad-
mission jn preference to others with
higher marks,

(iv) Children of employees of External
Affairs Ministry not getting admission
on return (o [ndja,

(¢) Yes, Sir; the required information for
only the Jatest year i.e. 1969-70 is being com-
piled and will be placed on the Table of the
Sabha as soon as possible.

PuBLIC SCHOOLS

9071. SHRI P. R. THAKUR: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased 1o refer to the reply
given to Unstarred Question No, 2733 on
the 29th, November, 1968 regarding Public
Schools and state:

" (a) whether any attempt has since been
made to collect the requisite information
regarding the Public Schools in the country;

(b) if so, the details of the information
collected; and
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(c) if not, whether necessary arrangements
would be made now to collect the full in.
formation and lay it on the Table of the
House a1 an early dae ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (@) 10 (c). It is not
possible to collect the required information
because the terms, “‘Independem Public
School™, "Pattern of Public School system®
and “Public school] pattern of Education'
cannot be defined in @ manner which makes
the collection and complication of the re-
levant statistis feasible,

C.B.L [xoumy 1n10 A MURDER Casr x
WEST DELHI
VASUDEVAN NAIR:
BALRA) MADHOK

Will the Minister of HOME AFFAIRS
be pleased to state:

9072. SHRI
SHRI

(a) whether he received a representation
from the parents of Sadanand who is alleged
1o have been murdered in Tilak Magar,
West Delhi on the 21st February, 1970,
requesting for a C.B.I1. c¢nquiry into the
€ase;

(b) if so, the steps taken to expedite the
enguiry about this casc; and

(c) whether it is @ fact that Government
are receiving increasing number of com-
plains from the citizens of Delhi regarding
the failure of the Delhi Police in mecting the
growth of crimes in the area ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(@) Yes. Sir,

{b) In this connection two cases (i) u/s
3¢4 IPC at P. S, Moti Nagar and (ii) u/s
302 IPC at P, S. Tilek Nagar have becn
registered and  arc being vigorously
investigated with the assistance of Crime
Branch of Delhi Police, Besides interroga-
ting 6 suspects thoroughly and verifving
other clues given by the complainant and
his relations, enquiries have also been made
from a large number of other persons
including friends of the deceased business
associates and bad characters of the locality,
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" (c) Some genera] complaints of lack of
action on the part of Police were received
and they have been sent to Delhi Adminis-
tration for taking action to ensure that
Police exerciscs proper vigilance,

TransFER OF Temprr oF GanGal Konpa
Ciozuaruvram, Tami Nabu

9073, SHRI MURASOLI MARAN:

Will the Minister of EDUCATION AND

YOUTH SERVICES te pleascd 10 state:

(a) whether any proposal has  been
received from the Government of Tamil
Nadu for the transfier of T. mple wt Gangai
Konda Chozhapuram; and

(b) if so, the reaction of Government
thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) No specific request for
the transfer of this particular temple  has
been made 10 the Archacological Survey
of India.

(b) Does not arise.

AGE anD Free CONCESSION 10 DispLackD
Persons FroM CEYLON AND BURMA FOR
UPSC EXAMINATION
9074. SHRI MURASOL!I MARAN
Will the Minister of HOME AFFAIRS

be pleased to state :

(a) whether age and lee concessions are
extended to the displaced persons from
Ceylon and Burma in respect of the
U.P.S.C. examinations;

(b) whether there is wny difference in the
concession beiween the displaced persons
from these countries and the displaced
persons from Pukistan; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) 1o ().
Certain age and fec concessions are admis-
sible to repatriates from Burma and Ceylon
who have migrated 1o India on or afler
Ist June 1963 and 1-11-64 respectively, in
respect of cxamination coducted by the
UPSC, other than examinations for entry
ioto Defence Services. These concessions
are for the present admissible up to
29-2-1972.
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The same age and fee concessions are
admissible also to displaced persons [rom
East Pakistan who migrated 1o India on or
after  1-1-1964. These concessions  ure
for the present udmissible to such porsons
up to 31-12-1971.

No age or fec concessions in respect of
UPSC examinations are at present admis-
sible to displaced persons from West
Pakistan or to displaced persons from East
Pakistan who migrated to India before
1-1-1964. This category ol persons werc
allowed the concessions for a considerable
period and lurther extension of these con-
cession was not considered necessary.

FINANCIAL ASSISTANCE TO TaMiL Nabu
roR  CeENTRAL Poiice HOUSING SCHEMF

9075. SHR1 MURASOLI MARAN :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the financial assistance asked for by
the Government of Tamil Nadu under the
Central Police Housing Scheme so far;

(b) the total amount provided by the
Central Government of Tamil Nadu for
thz purpose under this scheme; and

(¢) the total amount provided to the other
States in this regard, State-wise 7 '

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA) : (a) The
information is being colleccted and will
be laid on the Table of the Sabha.

(b) and (c). A statement showing the total
amount provided by Central Government
to various States under Police Housing
Scheme up to 1969-70 is attach d.

Statement

Sl.  Name of State Total
No. amount
provided
(in lukhs)

Rs.
| Andhra Pradesh 3212
2 Assam 9395
3 Bihar 184 -75
4 Gujarat 161 97
5 Haryana 12:50
6 Jammu & Kashmir 14923
7 Kerala 151 91
8 Madhya Pradesh 35895
9 Maharashtra 403 92
10 Mysore 23694
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1 2 3 3. Allahabad University 16,44,228

4. Banaras Hindu University 3,60,24,530

; - (includes

1N nd 49 Rs. 2,59,75,000

12 Orissa 200 -76 F e "em;n“

13 Punjab 16457 As maint o
14 Rajasthan 21240 . &

15 Tamil Nadu 164 82 5. Gorakhpur University 7,18,774

16 Uttar Pradesh 29238 6. Kanpur University 1,09,100

17 West Bengal 45483 7. Lucknow University 7,52,927

ToTAL “"‘m 8. Meerut University 9,97,209

9. Roorkece University 30,48,644

U.G.C. GRANTS TO UNIVERSITIES IN WEST 0. U.P. Agricultural University 3,600

1

BENGAL aND U.P.

9076. SHRI JUGAL MONDAL :
SHRI ARJUN SINGH BHA-
DORIA:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the amount of financial aid given and
proposed to be given to the various Uni-
versities in West Bengal and Uttar Pradesh
by the University Grants Commission in
1969-70, separately; and

(b) whether this will enable thosc univer-

sities to improve the wages of the Uni-

versity teachers 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) The following grants have been
sanctioned by the University Grants Com-
mission in 1969-70 :—

West Bengal
Rs.”
1. Burdwan University 10,73,592
2, Calcutta University 23,49,529
3. Jadavpur University 39,07,965
4. Kalyani University 6,56,012
5. North Bengal University 1,69,907
6. Rabindra Bharati 1,57,562
7. Vishwa Bharati 68,33,954
(includes
Rs. 54,00,000
as maintenance
grant)
Uttar Pradesh
1. Agra University 4,03,182
2. Aligarh Muslim University 2,58,42,338
(includes
Rs. 1,97,50,000
as maintenance

graot)

. Varanaseya Sanskrit Univer- 2,93,630
sity.

(b) In the case of Central Universities,
the maintenance grants paid by the Uni-
versity Grants Commissien include pro-
vision for revised salary scales. For the
State Universities, however, the revised
salary scales (1966—71) of the teachers are
being implemented with assistance (80%; of
the additional expendituree involved) given
the Ministry of Education and Youth
Services to the respective State Governments.

COMPENSATION TOR Loss oF PROPERTY
DURING DDEMONSTRATION IN CONNECTION
wITH BAN ON Cow SLAUGHTER

9077. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the steps that have been taken by
Government to give compensation for the
loss of property and other things suffered
during the massive demonstration which
took place in front of the Parliament House
in 1966 in connection with the ban on coW
slaughter; and

(h) if no, step have becn taken in the
maer; the reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) As
already stated in reply to Starred Question
No. 759 on 28th March, 1969, in this house.
Government have paid an amount of Rs.
2,15,170/- as ex-gratia financial assisannf
to the Government employees whose vehi-
cles were damaged in the disturbances near
Parliament House on November 7, 1966,

(b) Does not arise.
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InvestiGaTion BY C.B.I. ofF ComrupTiON
Cases

9078. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the tota] number of cases against
public servants involving corruption, cri-
minal misconducy, cheating, criminal breach
of trust and medical reimbursement fraods,
scparately, which had been brought 10 the
notice of the Central Burcau of Investi-
gation by the Departmental Vigilance Officers
and other sources during the calender year,
1969 as compared 1o 1968; and

(by the details of action taken by the

Central Burcau of Investigation in regard
thereto and the results of the action taken ?

THE MINISTER OF STATE IN THE
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VIDYA CHARAN SHUKLA) : (2) 1,671
cases of corruption, criminal misconduct,
cheating, criminal breach of trust and
medical reimbursement frauds were brought
to the notice of Central Bureau of In.
vestigation during the year 1969 as agajnst
1,484 in 1968, In this connection a state.
ment showing the number of such cases in
each category is atached g ANNEXURF 1,

(b) Of the 1,671 cuses, 137 were sent up
for trial, 799 were reported for deparimental
action, 67 werc dropped or otherwise dis-
posed of and 668 cases are under enquiry/
investigation, Of the 137 cases of 1969
seit up for trial, 20 have so far ended in
conviction, Of the cases reported for
departmental action, 24 cases have so far
ended in departmental punishment and 3
in exoneration, The number of such cases

in each category has been shown jn
MINISTRY OF HOME AFFAIRS (SHR1 Annexurc I.
ANNEXURE (1)
*Statement of cases taken up by the C.B.I. during 1969 as compared 1o 1968 in respect
of cases failing under the specified Cartegories and the Result
of the action raken by them.
T lé(:nurnmm (_l-;r;\;ual Cheating Criminal  Medical re-
Misconduct breach of  imburse-
trust ment frauds
1969 1968 1969 1968 1969 1968 1969 1968 1969 1968
*1. No. of cases 134 128 712 483 329 396 379 329 117 148
against public ser-
vants brought 10
the notice of the
C.B. L
2. Sent up for
trial. 29 17 10 49 40 9 58 107 — 25
(i) ended in con-
viction so far. 7 3] - 10 5 19 8 5 - 5
(ii) acquittal/
discharge so
far. — - —_ - - 3 —_ —_ —_ -
3. Reported for
Depl.nmenta
action. 69 104 397 399 132 273 163 193 38 103
(i) ended in
ishment,  so
IPILP 1 9 14 75 2 50 4 k] 3 8
(ii) endednin exo-
neration, so far. = k) 3 8 — k] — 2 - 6
4. Dropped. — 6 19 16 ¥ 16 5 5 2 9
5. Otherwise dis-
posed of. 4 1 9 9 5 14 2 9 13 8
6. Pending. 32 — 272 10 144 3 1m 15 €4 3

*Figures are for the calender years.

4The details of action taken are given as on 30th April. 1970.
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WinG ofF CaLcutmw Museum OCCUPIED
aY CiviL DeFeNCE DEPARTMENY

9097. SHRIMATI SUSHILA ROHATGI:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased 10 siate :

(a) whether it is a fact that a2 Wing of the
Museum at Calcutta has been occupied by
the Civil Defence Department since the
Chinese aggression;

(b) whether it affects the expansion and
efficiency of the Museum; and

(c) what measures Government propose
to take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH): (a) and (b),
Yes, Madam.

(c) The Board of Trusiees, Indian
Museum Caleutia which is an autonomous
statutory body sct up under the provisions
of the Indian Museum Act, 1910 is already
seized of the matter, The Chairman of the
Board (Governor of West Bengal is the
Chairman) has takcn up the guestion of
release of spacc occupicd by the Civil
Defence Department in the buildings of the
Indjan Museum with the Government of
West Bengal.

EnTRY OF POLICE IN A ScHooL IN 24.
PARGANAS DisTrict oF WEsT BENGAL

9080, SHRF K. HALDER :
SHRIJYOTIRMOY BASU :

Will the Minister of HOME AFFAIRS
be pleased (o state :

(a) whether the Police officials with a
large number of armed police cntered the
Shirakol Y. N. Bidyamandir, 24.Parganas,
West Bengal recently without the permis-
sion of the Acting Headmaster and seized
all official records in connivance with the

Secretary of the school;

(b) whether a  Deputy Magistraic  of
Diamond Harbour Sub-Division issucd the
seizure order;

(c) whether this Deputy Magistrate wrote
a letter requesting the Acting Headmaster
to increase the age of his brother by one
year, who is & student of this school;

(d) whether this order of seizure by the
Deputy Magistrate was issued as the Acting
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Headmaster did nm
request: and

comply with his

(¢) if so, what sieps have been taken in
this magter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Accord-
ing to information received from State
Government the Police had entered the
school on the strength of a search order
issued by the Court of the Sub.divisional
Magistrate.  Diamond  Harbour,

(M) Yes, Sir. The Deputy Magistrate is
Magistrate T class who took up the gencral
file in the absence of the Sub-divisional
Officer on 9-4-1970,

(c) Yes, Sir. The letter was written in
the month of January 1970,

(dy No, Sir. The order was a regular
Court Order on a complaint having been
filed before the Court,

(e) Does not arise,

SHIRAKOL Y. N, VIDYA MarDik
24_ParaanNAas, WEST BENGAT
9081, SHRI K, HALDER :
SHRI JYOTIRMOY BASU :
Will the Minister of EDUCATION
AND YOUTH SERVICES bhe pleased 10
state :

(2y whether it is a fact thay all official
records including pass-book, daily atten.
dance register, seals etc. of the Shirakol
Y. N. Vidyamandir of 24-Parganas, West
Bengal have been seized by the police from
the custody of the acting Headmaster of
the School:

(b) whether the Secretary of the School]
is trying to close the School so that he may
not be charged with others for misusing the
School fund and manipulating the records;
and

(c) if so, the steps Government propose

to t1ake so that students may not suffer ?
’

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) and (b). The required
information is being collected from the

. Government of West Bengal and will be

laid on the table of the Sabha as soon as
possible,
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(c) The State Government is being
requested to ensure that the Education
of the students of that schoo] does nct
suffer.

afea ¥ fawe a=al M | el

9082. it afrsr SET@ : T -
T HAT A7 TATH H1 FIT FIT (F

(%) #a1 ag 74 2 f& afew & fa=z
JAAT ML § THA! K1 G247 F Frawg
¥ §5 q=i &1 g feor mr g

(&) #a1 78 &1 79 # f& S=E@
TAT &0 I & TN fwAT 41
E A E4

(m) afz zi, a1 faarfaar & o&@
wafedi &1 1% 1 from & Fa1 FEATED
F1 AT TE  HTT ATHIT FT IW GA A
FTATIT &1 AT FT FAYT F9 7%
79 ¥ faure £ 7

TE-¥T Hawd & e Har (s
faaeo ) ¢ (%) 1 Fn AW

(@) st 721, A9/ 1| T T
gra sfaa g=a1 & smar froar ffa
T ufawio &t afaar F fafes
FTAST ST AT F B Y § o qqm_n
Frar & & & snfaw ®=v & qmz af@rd
¥E T H IO AT F

() wwr =@ FzAT

fvert fadonemm, faesit & AWl
¥ Fame

9083, =i SETT oW FQAT: © FqT
fort aat que ¥ HAl A T A
Fo wn fw o

(%) ¥1 g 7% 2 f& fenr fA-
porerm, feest T SERETO #
FaTEeT I8 99y fegr @@ & 94 g
ot T ER § AR IF @R e
T g I ¥ 9y A & W 2
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(%) & (m).
safaa gaan foeel wweA ¥ owfaa
F1 AT @Y 2 T JqT WEr TW7 92 X
T &Y AT |

feeat & w==l &1 gy

9084. =t AfFIT W ATAT: AT
ng-ww St T TARA AT FOT HG
fF -

(%) Tadaqid, agarz, A=
¥ faas a==1 &1 svgwr g,

(@) s & foaq a=% @@ a9
fomr M &; ax

(w) G&Y "zaTsHt w1 A ¥ g
a7 FEaEr 1 T F 7
TEETd WATHG W T Hait (i
faoreTnr w) (%) @ A et

F2Y07 svgd e 77 a=a) 7w
dear st g g ——
1967 1968 1969
212 220 254

(@) 97 svga a==1 *1 @,
fowr o & T &, fw wwT
y .

L]
1967 1968 1969

191 192 226
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(7) Q@ wmEl & e & giew
¥ wgEar AW gF W F AWIEA
& fog sqmow yare fer mar 1 @
¥ gw s w F g W
w2 dare @X § | warEy gfew E-
Y 9T TRt Ieew grar &1 fafew
wafors 1 & 2w &t A
Fafoat #t dave fear mar &) &=
aqT Frow & yriaw w1 wgr o
t 5 ¥ qu stw & fog e e ma
qfee FerTfeat ¥ aebre wgrEaT F |
afeae Tt (e dfe) o w A
T &1 @ wi Ft asy ¥ sger/
TR A ® gEAr gfaw &1 QY I g,
gfe® WiE A STETE S8
mmtﬁqaﬂomﬁﬁuﬁm
T & UF qgw TEwEr st
¥ HaW T W T AT @R
fest ATl T AT Hlo ATEo Fo
gfers #Y soTy wET T #1 AT
Z 1 squfagl #1 A F awe
et & fog dw fed aTx 9T IR
frez fafg & smmim  wfadaw-zwe
' [ FY AT

HOLDING OF TEST FOR ADMISSION TO SIXTH
& NINTH Crasses IN DeLH

9085, SHRT LOBO PRABHU : will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether his attention has been drawn
to a report in the Times of India dated the
22nd April, 1970;

(b) the authority under which the Delhi
Administration has informed private schools
that their grants will be stopped if they
insist on examination for admissions to
clagses Sixth and Ninth;

{¢) how many of these private schools
helong to minorities, and are protected by
Article 30 in respect of educational instj.
tutions of their choice:
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(d) whether the decision of the Delhi
Administration to open three new schools
for talented students, admitted on the basis
of merit is inconsistent with the decision
to abolish admission tests for other tchools,
which are also on the basis of merit; and

() whether his Ministry would favour
orders that admission to all schools should
be on the basis of merit, since the number
of applicants for admission exceeds the
capacity of the schools ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRT1 BHAKT DAR.-
SHAN) : (a) to (¢). The requisite information
is being collected from the authorities
concerned and will be laid on the Table of
the Sabha as soon as possjble,

POLICEMEN POSTED AT PATEL CHOWEK, NEW
DELHI DURING S5.5.P. DEMONSTRATION ON
6-4-1970

9086. SHRI GEORGE FERNANDES :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a faci that the Police-
men posted for duty at Pate] Chowk, New
Delhi on the 61th April, 1970 on the occasion
of the SSP. demonstration were drawn
from the various States;

(b) if so, the details thercof; and

(c) what was the total number of Police-
men of the Delhi Police and of the different
Siates posted on duty in the city in connec-
tion with the §S.P. demonstration on the
said date ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) :(a) and
(b). According to information received from
the Delhi Administration, 1 Upper Subor.
dinate, 3 Head Constables and 30 Cons.
tables of UP.P.A.C., which was already
stationed in Delhi, were detailed for duty
at Pate] Chowk on April 6, 1970, There
was no force drawn from any other State
on duty,

(c) Only the Delhi Police and the
U.P.P.A.C., wers posted in Delhi on April
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6, 1970 in connection with 5.5.P. demons-
tration and their strength was as follows :—

Delhi Police
Super- Gazet- Ins- Upper Head Cons-
inten- ted pec- sub- Cons- tables
dents Offi- tors ordi- tables
of cers nates
Police

6 10 34 96 188 1569
U.P.,P.AC.

—_ — 2 7 2 220

PLaN 10 INCLUDE GANGA AND GHAGRA
FOR COMMERCIAL WATER TRANSPORT

9087. SHRI RAJ DEO SINGH : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(n) whether Government are prepared to
include the Ganga and Ghagra (Sarju)
rivers for formulating plan for commercial
walcr transport in the country;

{b) whether any survey has made pre-

viously with a view to ascertain whether

" these two big rivers can be commercially

exploited upto Allahabad and Ayodhya ;
and

(¢) if so, the result of survey ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS; AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (¢). As far as the
Ganga in Bihar is concerned, the
possibilities of running commerical river
services have been cxamined by the Inland
Water Transport Committee set up by the
Government of India. The Committee have
recc nded the r ing of a service on
the Ganga between Buxar and Farakka.
The recommendation is being examined
in consultation with the State Government
of Bihar. As regards the running of com-
mercial river service upto Allahabad, a
study of traffic potential of this stretch of
the river is being conducied. The guestion
of running river services on the Ghagra can
be considered only after the receipt of the
recommendations of the 1LW.T. Commi-
ttee in respect of Uttar Pradesh,
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9088. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that certain staff
of the Punjab and Haryana States has been
posted in the Delhi Jail on deputation since
Ist August, 1966;

(b) whether the deputation allowance is
being given to the Assistant Superintendents
and clerks while the Deputy Superintendents
and Warden Guards are being paid only
according to their respective pay scales;

(c) whether the revised pay scale are not
being given to the concerned staff; and

(d) if so, the reasons for discrimination
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b} to (d). The pay scales of the posts of
Assistants Superintendents and clerks were
revised so as to be identical with the pay
scales of the Delhi Administration Subor-
dinate Services.  While some of these posts
were filled in locally, some of them conti-
nued to be manned by officials from Pun-
Jab and Haryana States who are paid depu-
tation allowance in addition to the emolu-
ments admissible to them under the irres-
pective State Governments. The question
of granting deputation allowance to Deputy
Superintendents and Warden Guards is
however being examined by Delhi Adminis-
tration,

EXPLOSION IN THE WRITERS' BUILDING,
CaLcutTa ON 22Mp APRIL, 1970
9089. SHRI N. K. P. SALVE : Will the
Minister of HOME AFFAIRS be plcased

to state :

(a) whether it is a fact that there was an
cxplosion on the 22nd April, 1970 in the
Writers' Building at Calcutta;

(b) if so, what was the cause of explosion
and the nature and extent of damage and
casualties caused by the said explosion;
and

_ (c) whether any arrests have been made
in this connection ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
According to information received from the
Government of West Bengal, on April 22,
1970 at about 12 -25 p.m. a cracker exploded
on the 4th floor of the Writers’ Building
and another unexploded cracker was found
at the same place. The investigation of the
case registered in connection with the inci-
dent is in progress.

(b) and (c). Facts are being ascertained
from the State Government.

& aar sivafime srpeeaT aftee
¢ wrwTe afwfa & sfedas & i
ufees afirwrfedi & w10 w1 weaiww
9090. st Rgww FWR : 777 fawen
aq gEe ¥ HA A A9 FT FA
sar %

(%) dmifas a1 Aifrs o
Hur afegg Feaedl 9w afafa (T
afafa) #t foare & w1 oF F afdfre
wrg § Ifafaas 12 afawfai
Fq 3 sfusfal & am 7ar § o1
1-4-1970 ®T 357 9fcag 1 &av &
q i 39 fafa 1 39% IFwEw qw
& oA fera-feaa g

(@) =7 37% amfas sEue
aur 7 dAmfa® st &1 qeaie (g
foeqra aar afes daifasi & soar
T a1 S} afe g, ot SEE W@
8 W

() afz =&, a1 =% ;v Froor
§ W w0 @ A w9 fae
g?

fretr oy qaw &= At (wo At
®o HTTo dto TA) : (%) dwifaw
aar rnfrs s ofg e
wirw afafa & fogrd Fwm 1| # afdfre
# afma 12 sfaewfal & § o
festd 1 w¥w, 1970 F1 dwifas
a1 stafrs ofwz 7 fges €, s
=R faaor § fag g § S @wT g2 g
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Preventive Detention Act

to Manipur (CA)
7o fear mar & 1 [weare & vt man )
tfwd ®em gWo  #o-3449/70]
s arefag Hff 7o wrgT™ 7 18
feamaz, 1969 (wwrg) & aftw
#Y 91 & @7 qa g fgam gr)

(@) s=t frgferal & qwema 97
& dwifrs &7 &1 foedl s Amf
gT |egiaA Agl §TAT AT E |

(m) g afafy 1 fowe &
"ravg § RO & AaTT 97 T ATHE
H AT FY AL |
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
APPLICATIAN OF Orissa PREVENTIVE DETEN-

TION ACT TO MANIFUR BY PASSING AUTHO-
RITY OF PARLIAMENT.

it wy fema (wie) : snemet wErRT
7 sfaeadmm dwagm # frmfafas
fawr &1 i AT W FT e
femmar g o smg e g fR ¥ =
a7 A OF FHT T
‘Tz F UF U AWAR
gfafrrm ¥ wwrm 3T s
fasy sfafram #1, o feafs 7
wafs g¥rr sfafraw &1 sferes
21 7@t a1, wiorge a7 A F AT
sfagaar A o, fomd gra fafy
FAA F ATHA F 9 & srfaer #F
ECE

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
Mr. Specaker Sir, On the expiry of
the Preventive Detention Act, 1950, a
number of Stute Gowernments found it
necessary to enact laws to provide for pre-
ventive detention for reasons connccted
with the security of the State or maintenance
of public order or for checking Nuxalite
and other activities of like nature. Mani-
pur is a sensitive arca where activities of
certain sections of the pcople had been
posing constant threats to security.
In this context we decided to extend to this
Union territory the Orissa Preventive Deten-
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tion Ordinance, 1969, and on its expiry,
the Orissa Preventive Detention Act, 1970.

2. The extension of the Orissa Act has
been done under section 2 of the Union
Territorics (Laws) Act, 1950. This pro-
vision is wide enough to enable the Central
Government to extend to the Union terri-
tory of Manipur a State Act enacted cven
after the enactment of Union Territories
(Laws) Act, 1950. The extension of the
Orissa Act to the Union territory of Mani-
pur has, therefore, been done within the
power specifically conferred on the Central
Government by Parliament and has in no
way by-passed the authority of Parliament.

1 oAy fowa: g wERA, W
HAT & 31 TG { ——TF T8 H1 ATee[®
aforgT &t s & & o g 9 W
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“where there is abdication or effacement
the legislature concerned in truth and in
fact acts contrary to the Insturment
which constituted it and the statute in
question would be void and still-born.™

gufeg smawt qifeaniee &1 gaTod &
faar &9 1950 & & & ¥ (2)
¥ aga mit OF srwa faat FEE1
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[ famreaor ]
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TR
12.17 Hrs.

PAPERS LAID ON THE TABLE

REPORT OF ENQUIRY (COUNCIL OF SCIENTIFIC
AND INDUSTRIAL RESEARCH) AND ANNUAL
Accounts ofF U.G.C,, 1968-69

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): On behalf of Dr. V.K.R. V.
Rao I beg to lay on the Table :—

(1) A copy of the Report (Hindi version)
of Committee of Enquiry (Council of
Scientific and Industrial Research)-Part I.
[Placed in Libarary see No. LT-3435/70).

(2) A copy of the Annual Accounts of
the University Grants Commission for the
year 1968-69 together with the Audit Report
thereon, under sub-section (4) of section 19
of the University Grants Commission Act,
1956. [Placed in Libraray see No. LT-
3436/70].

12.18 Hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secre-
tary of Rajya Sabha :—

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business in
the Rajya Sabha, 1 am directed to return
herwith the Appropriation (No. 2) Bill
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1970, which was passed by the Lok Sabha
at its sitting held on the 20th April, 1970,
and trunsmitted to the Rajya Sabha for
its recommendations and to state that
this House has no recommendations
to make to the Lok Sabha in regard to
the said Bill."

12+19 Hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAGHU RAMA-
IAH) : With your permission, Sir. | rise to
announce that Government Business in this
House during the week commencing 11th
May, 1970, will consist of :—

(1) Consideration of any item of Govern-
ment Business carricd over from to-days’

Order Paper.

(2) Consideration and passing of the
University Grants Commission (Amend-
ment) Bill, 1968, as passed by Rajya Sabha
and discussion on the Report of the Univers-
sity garnts Commission for 1965-66,
1966-67 and 1967-68 on a moltion to be
moved by the Minister of Education and
Youth Services.

(3) Discussion on the Report (Part 1)
of Committec of Enquiry (Council of
Scientific and Industrial Research) on a
motion to be moved by the Minister
of Education and Youth Services.

(4) Consideration and passing of the
Patents Bill, 1967, as reported by the Joint
Committee.

(5) Consideration of @ Motion for modi-
fication of Foreign Exchange Regulation
(Publication of Name) Rules, 1970 by Shri
Srinibas Mishra at 5 p.m. on Monday, the
11th May, 1970.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : On the 11th, Shri Srinibas
Mishra will not be here.

ot fre wer w1 (wgE) o osrenw
aEET, Y gy gtoaT o aw@w
i, Y ST ¥ fad fim 2 o frwife
wfime Mmpfmdma
o fas 7Y & 1 @ F omn wmEE
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SHRI S. M. BANERIJEE (Kanpur) :
Sir, 1 want to raise threc small points.

We want a discussion next week because
Parliament is coming to an end.

AN HON. MEMBER : How is Parlia-
ment coming to an end 7
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SHRI S. M. BANERIJEE : Because the
session is coming to an end.

MR. SPEAKER : Unwittingly he has
said that.

SHRI S, M. BANERJEE : We would
like to have a discussion on Combaodia.
because most dangerous and mischievous
statements have been made by the Ameri-
can Vice-President regarding India. 1 know
you have kindly uadmitted the Calling
Attention on Monday. But we want a full
scale discussion on Cambodia.

My second points is this. You are aware
that in this House the Minister for Defence
Production and the Defence Minister made
a definite declaration that no employee
in the ordinance factory will be declared
surplus or retrenched. Today, we have
received telegrams— Mr. Joshi and myself—
and a letters also we have got....

MR. SPEAKER : Don't take opportunity
from this simple item to go into thai.

SHRI S. M. BANERIEE : Kindly hear
me, Sir. On this point 1 only request the
hon. Minister to convey our feelings to the
Defence Minister and request him to make
a statement. Otherwise the situation will
be dangerous.

My third point is this. We should
have some discussion on the communal
disturbance. Even yesterday and in to-
day's papers the incidents in Bhimri in
Maharashtra have been reported and a
minority community has been butchered.
1 would request him to kindly allow a
statement to be made by the hon. Minis-
ter and after that we may have a full-scale
discussion on the communal disturbances.

oft werorw wave (zferon faeedt) -
WEqS WENTY, TF A1 FEEmedT & ar
% feepwrs & fog qeme frar o @
Hroma s¥m f& @ & &
e ox fedz & ofermr & a1 7
@ % for wm frarern wfe

gat foeelt &1 1 Or smET FET R
arw § 3 s sfaforr o f aga

& Il ® wer wr afuwe &1 Afew

wat & k= et it §
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o W wai A g€ | AT oY & IR
2 fir 2, e we Faror oiRd forerd feeeft
#T gweqTAl #1, fawg &9 & g § 70
vT HTET & AT¢ A, g & O AT
FAVGICETE FTAAT & AL 7 I
¥ gRETt fAa®1 grae F & 91
& 37 w1 7 fa=re a9 |

#rerft 9 7 agm & a@ wE-
forow & AT | St w91 & qF AT AT §

communalism, communalism. What s

communalism ?

¥ At ¥ §9 @eA 7 W9 g A
ga aifas £7 &% & a7 7 &9 9
Wgw T & A g § A
ATAGH FT FIAATH B G E )

SHRI BAKAR ALI MIRZA (Secundera-
bad) : 1 am all for Combodia, communa-
lism and all other issues concerning the
whole world. But, Sir. for Telangana, we
have been agitating day in and day out.
The other day they promised that they
will give three hours. Now, this weck is
over and in the next week some other
excuse will come and this session will bhe
over, Sir. So my only reguest is that some
time should be found for this discussion
on Telangana in the coming week.

SHRI R. D. BHANDARE (Bombay Cen-
tral) : Sir, the census work is going 1o be
started and before the census work is taken
up in hand—and | think the whole House
will agree—the scheduling and re-sche-
duling to the Bill as a reported by the
Joint Committee should be completed dur-
ing this session.

Otherwise, the work will be held up and
one-fifth of the population of this country
will suffer. Therefore, it ought to be
taken up. And some time must be found
for that, We can have an extra sitting if
necessary. But, before the census work is
started, this work must be completed.

st yEgTe wvwet (AT0ET) - efw
AqTER, AT A AT ¥ AT F 93T N
A e & qew ot 7g a1 3wt § e fey-

am & &% g age ¥ Afaw s
feddy ©1 @ § | arh wgraw
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SHRI SAMAR GUHA (Contai) : The
people of India have been terribly shocked
by the report of barbarous mass execution
after public trial in thousands in China.
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I want to know from the Government
whether the Government will issue a state-
ment condemning these barbarous. savage,
and inhuman acts of the Chinese.
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SHKI HEM BARUA (Mangaldai) :
I think the House should discuss the acti-
vities of the Naxalites in the couniry as
also the extension of the activities of Naxa-
lites into Assam. In Tinsukia, Mahatma
Gandhi's statue has been desecrated. There
are reports that Chinese and Pakistani
currency notes have been distributed in that
part of the country. This is a strategic
arca ard so 1 think that the Naxalite acti-
vities all over the country should be dis-
cussed by a Resolution.

Secondly, on a previous occasion, the
Government  spokesman told about the
discussion on the Report of the Committee
on Defections. Firstly I do not find any
mention in the Statement made by the
hon. Minister. This House should not
encourage defection. This is a bad thing
and we must condemn it. Therefore, there
should be a discussion on that report also.
But Government seem to be so careless and
so indifferent to that report. | do not
understund why.

ot T W (") T AT E g
ag wgm W g fr dgges s
st dreges greew & o fodie SR
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SHRI TENNETI VISHWANATHAM
(Visakhapatnam) : May T know whether
Government are going (o make any
announcement about the settlement of the
Muharashtra=-Mysore boundary ? I am inte-
rested in it this way; a number of Telugu
medical students in Belgaum are being ill-
treated by both sections; the Mysoreans
mistake them for Maharashtrians and the
Maharashtrians mistake them for Mysoreans
and they arc being beaten up on both sides.
Most of the medical students also came
and intervicwed the Prime Minisier yester-
day. Will it be possible for Government to
make some  settlement immediately ? It
will give peace not only to Maharashtra
and Mysore people but also to the Telugu
people there.

SHRI RAGHU RAMAIAH : Most of
these matters were considered by the
Business Advisory Committce which met
on the 5th May. For instance, the report
of the committee on defections. the debate
on the Plan and various other matters were
discussed there. It was found on that
day that there were only 32 hours left in
this session, so far as Government time was
concerned. At the suggestion of the Busi-
ness Advisory Committee, Governmeni had
agreed to allot ten hours out of that time
for these various discussions. It is out of
that time that we have found time for the
debate on prohibition. Most of the sub-
jects have been listed out here, and we shall
try to allocate whatever time is possible out
of it,

So far as the Special Marriage Bill is
concerned, we shall try to find time for it
in the last week.

shagferrd : 1€ =, so &
arfgd |
sicfaT 9 & AT

SHRI RAGHU RAMAIAH : Even to
find time, we have to try. Out of defference
to Shri Surendranath Dwivedy, 1 would
say, if the House agrees, that I have no’
objection to postpone the last item relating
to modification of foreign exchange regu-
lations to 18th May from 11th May. In
accordance with the wishes of the Business
Advisory Committee, we shall also try to
find time for the Telengana discussion
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cither next week or the week after it, as
s00n as it is possible,

SHRI BAKAR ALl MIRZA : He
should try to find time for it next week.

SHRI S. M. JOSHI (Poona) : It should
be taken up during this session.

SHR1 SAMAR GUHA : What about the
massacre of the Tibetans ?

st fre wx |1 ;S Guondfr
qomT 9 AT wEw &, 99 ¥ fed
AT YT FTA AT T E ! AT q@WTE
fF 38 ¢ aga vt ar 7 |

SHR1 A.K. KISKU (Jhargram) : He
should find time for discussion on the
Scheduled Tribes and Scheduled Castes. .

SHRI RAGHU RAMAIAH : The Busi-
ness Advisory Commiitee has listed it as
one of the subjects, and we shall try to find
time for a discussion on the report on the
Scheduled Castes and Scheduled Tribes,
beforc the session ends.

SHRI A. K. KISKU : | want to know
whether they are coming forward with the
Bill....

SHRI HEM BARUA : What has
happened to the discussion on the activities
of the Naxalites and the report of the com-
mittee on defections 7

SHRI ISHAQ SAMBHALI : What about
communal disturbances ?

sftcfacm : &7 & w7 gORTCN
s & s g Iifgd e amenfcia
T EHAT L @R |

MR. SPEAKER : The hon. Minister
may please make a note of all these sugges-
tions and they may be put before the Busi-
ness Advisory Committee,

SHRI S. M. BANERJEE : We only want
a statement on certain items. For instance,
on the communal situation, let the hon.
Minister make a statement on the matter.
Similarly, about the retrenchment in the
clothing factories in Kanpur, 1 want that
Government should make a statement.

I do not want any discussion. But we

expect that those employees who are re-
renched in Kanpur should be given protec-
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tion. Do they want a strike for their
demands being acceded to? They talk of
socialism. But they are handing it over to
the private trade. They are retrenching
people. It is a shameful commentary on
the various assurances of Government.

12-36 Hrs.

MERCHANT SHIPPING
(AMENDMENT) BILL, 1969

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : 1 beg to move :

“That the Bill further to amend the
Merchant Shipping Act, 1958, as passed
by Rajya Sabha, be taken into considera-
tion",

This Bill was considercd and passed by
the Rajva Sabha on 3 December 1969.
The amendment Bill secks to amend the
Merchant Shipping Act 1958, for the pur-
pose of giving effect to three International
Conventions relating to merchunt shipping,
namely : (i) the International Convention
on Load Lines, 1966; (2) the International
Convention relating to the Limitation of
liability of owners of sea-going ships, 1957,
and (iii) the International Convention for
the prevention of Pollution of the Sca by
0il, 1954 as amended in 1962.

The position regarding the three conven-
tions is as follows :

The International Convention on Load
Lines, 1966, provides for marking of free
board, that is, the distance measured verti-
cally downwards from the deckline, which
must at all times and under all conditions,
while the ship is afloat, remain free of water
line. It also provides for marking of load
lines indicating how far the ship could be
permitted to submerge in water as a result
of loading cargo in different seasons and
different zones. Attempts have been made
from time to time to control the frecboard.
The first international agreement on the
question was reached by the International
Load Line Convention of 1930. Sub-
sequently the 1930 convention was ratified
by India in 1934 and it was incorporated in
the Merchant Shipping Act of 1923.
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The new Load Line Convention tends to
liberalise the freeboard requirements as
also summer and tropical zones areas so
as to permit decper loading of ships in
greater parts of the year as compared to the
old convention of 1930. It also cnsures
better safety of life and property at sea.
Accordingly, the ratification of the new
Convention was considered to be in the
larger interest of Indian shipping. The
Convention was thus ratified. The Bill is
intended o incorporate the provisions of
the 1966 Convention in the Merchant Ship-
ping Act, 1958.

The sccond is the Internctional Conven-
tion for limitation of liability of owners of
seagoing ships, 1957. Since thc 18th
century, legal assistance was being invoked
in maritime states against proceedings for
damage to property and persons on board.
The first convention on the subject was
signed in 1924 but it was never ratified by
a sufficicntly large number of states. Tt
was ugain amended in 1957, This Bill
secks to adopt the provisions of the Con-
vention.

The third is the International Convention
for the prevention ol pollution of the Sea
by Oil 1954. The Merchant Shipping Act,
1958 does not contain  any provision
regarding the prevention of the pollution
of the sea by oil. The International
Convention on the Prevention of the Pollu-
tion of the Sea by Oil, 1954, aims at pre-
venting ship-owners from discharging oil
and oily mixtures withina radius of 100 miles
from the coast. This problem is found in
an aggravated form in Europe and some
Atlantic areas. It is not very acute in our
area, but it is bound to arise with the bring-
ing in of bigger tankers, and therefore
India is also concerned. If there is an
accident, it is bound to affect a large area
as it happened in the Mediterranean two
or three years ago. With the adoption
of this international convention, our ships
going to the countries which have ratified
this convention will also be governed by
it, and thercfore, we are inserting a new
provision in the Act.

This is a non-controversial Bill based on
international agreements and conventions
which have been agreed upon after consi-

dering them from all aspects and taking
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[Shri Igbal Singh]
into account the interests of Indian ship-
ping.

I move.

MR. SPEAKER : Motion moved :

“That the Bill further to amend the

Merchant shipping Act, 1958, as passed

by Rajya Sabha, be taken into conside-

ration.”

SHRI R. K. AMIN (Dhandhuka) :
This Bill is non-controversial and in a way
it tries to implement the international
conventions which have been ratifled by
most of the countries, but I would like
to point out some mistakes of omission and
commission.

This Bill was introduced in 1968, Two
years have passed since its introduction.
The period of two years has to be considered
to be transitional. During this transitional
period, so many things might have happened.
Certain cases must be pending about which
decisions may mnot have been taken.
During this period some ships may also have
come into existence. Would you consider
them as new ships or as existing ships accord-
ing to yourdefinition ? Government should
not have allowed such a long transition
period because it becomes difficult to imple-
ment the provisions of the Bill,

Secondly, when a Bill is iniroduced, we
are generally provided with the original
sections, the amendments proposed and the
implications thereof. In this Bill only the
amendments are given; the original sections
and the reasons for  the amendments are not
given. If they are given, it becomes casier
for the Members to understand the impli-
cations of the amendments proposed.

Norms have been laid down for giving a
certificate and the circumstances in which a
certificate may be cancelled have also been
indicated. In this tion it is said that
the owner will be given a rcasonable oppor-
tunity to represent his case in case of in-
justice done to him.  But what is a reason-
able opportunity 7 That has not been
defined. Are you going to have a judicial
procedure to hear the gricvances of owners
when the surveyor does not do his job pro-
perly and indulges in corruption 7 What is
the provision you have made to guard
against such things ? It should be indicated
as to how you give a reasonable opportu-
nity. It has not been done. It is vague and
such vagueness should be removed.
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The imposition of liability on the owner
has been referred to in terms of francs.
Is it the international convention to mention
everything in terms of franc? The value
of gold has been also mentioned. Is it also
the convention adopted by the other coun-
ries? If a liability is to be discharged in
other countries where our ships go should
it beintermsof gold or franc orin terms of
rupees 7 When it is to be done in lndian
territory why should it not be in terms of
rupees 7 This requires explanation.

You have madc obtaining of a certificate
compulsory and certain standards had been
laid down for ships which are above 150
tonnes and longer than 24 metres, Qur
troubl earises from smaller ships-smaller than
150 tonnes and less than of 24 metres length.
Such smaller ships are used for smuggling
purposes. From Pakistan so many ships
visit Okha port and they are all of smaller
size. It is those ships which create trouble
for our customs. s there any provision to
obtain certificates for them and to observe
certain norms  when they enter our terri-
tory 7 Are we authorised to inspect them
from time to time ? You have mentioned
that the surveyor will have only restricted
powers in this regard. The defence of our
country is very important.  So many ships
come and go; sometimes they indulge
inspying in our country. Do we have
the ncvessary powers to inspect them ?
They may be merchant ships; still we should
be in a position to inspect them from the
defence point of view and also from the
point of view plugging loopholes which make
it possible for them to smuggle things into
India. If there is any provision, it should be
mentioned in the Bill.
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Tgd FAFIT Far e

EATHT T #1 fawrfoni
Fram #7435 2 (mErdiw 2 fE
Ao aga B A W AR aa N GF
AR agT A W@ AfFT o
az faw 1 o= ar @ 4 79 @
g difex oy @ feawal & s1O0
T gar fau 3@ fa=r F1 O F0
arfadr & mr 2, TWAR F A
a7 F% qwrg @ & 7€)
wa o z fa=w §1 soft Fafa-
FIET WG AT ATEAE |

SHRI DINKAR DESAI (Kanara):
Sir, I am glad this amendment has becn
brought forward, but | want to know
whether these three contentions will be
fully ratitied by this. It would have been
much better il the texts of these  three
international conventions were given along
with this Bill. This is very inadequate
information. So many times my experience
with the Indian Merchant Shipping Act is,
many of these inlernational conventions arc
not fully ratified by India. They make a
sort of ratification. That is not sufficient.
In this casc, I want to know whether these
three useful conventions are fully ratified.
We have no wayto find it out. Itisalways
better that along with the Bill you attach
the texts of the conventions also, so that we
would bein a positionto make a comparative
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study and satisfy ourselves whether the
conventions are fully ratified.

SHRI 8. M. BANERJEE (Kanpur):
Sir, 1 would like to support the Bill,
While doing so, | would lke to draw
attention to some demands contained in
a memorandum submitted to the hon.
Minister, Mr. Raghu Ramaiah, recently,
on behalf of the workmen of Rajabagan
Dockyard, Kulpi Workshop and Marine
Workshop of C. I. W, T. C. Ltd., which is a
Government of India Undertaking under
the Ministry of Transport and Shipping. The
River Steam Navigation Company Limited,
now transferred to C, I. W. T. C. L,
applied before the High Court at Calcutta
under section 391 of the Companies Act to
transfer its asscts and liabilities to a pewly
formed Government of India Undertaking,
known as Central Inland Water Transport
Corporation Limited under a scheme of
arrangement. The High Court, while
accepting the said scheme of arrangement,
modified the said clause 7 of the said Scheme
which concerned the interests of workmen
which are as follows.

MR. SPEAKER : How is it
with this Bill ?

connected

SHRI S. M. BANERIJEE: Sir, as a
result of this about 1600 to 2000 workers
employed in various shipping companies hav
been rendered surplus. They have said in the
memorandum:

“In the circumstances, our Union
request you to kindly concede the
following and to direct the authori-
ties concerned to implement your
directive immediately."”

MR, SPEAKER : How isit relevant ?
SHRI S. M. BANERJEE : This is the
general reading of the Bill.

MR. SPEAKER : There must be some
relevance to the provisions; it has to be
connected somecwhere,

13 Hrs.
SHRIS. M. BANERJEE : It is concerned
with  shipping employces.

MR. SPEAKER : Members of Parlia-
ment should not act like this. Those who
read the proceedings will think that the
Speaker did not point out this.
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SHRI S. M. BANERJEE : Thosc who
read the proceedings will be happy. 1
will not take more than one minute.

MR. SPEAKER : Kindly be relevant.
Don't bring in extraneous matter.

SHRI S. M. BANERIJEE : [ am not
bringing in extraneous matters; I am tak-
ing this opportunity. .........

MR, SPEAKER : He is not relevant.

SHRIS. M. BANERIJEE : Taking advan-
tage of this Bill, 1 am appealing to the

MR. SPEAKER : This has nothing to do
with the Bill. 1 will give you an oppor-
tunity on some other occasion; not now.

SHRI S. M. BANERIJEEL : If you allow
me a minute......
MR. SPEAKER : How can [ allow you ?

SHR1 S. M. BANERIJEE : This parti-
cular shipping company has been taken over

MR. SPEAKER : This has nothing to
do with the Bill. Kindly resume your
seat.

ol §o WYo AW : L AT [HF!
qgd 8§ IF aG a1 AF g | AT I
T #X wg & ¢, anft kg H
€1 Tg g @gd T3 EA )

weaw wRaa c F R AR @E
9T ATTH! OFAIEZ FT FEAT F, TA
guy Adr

st ®o Wlo &AWl : A1 WY HA
qefrz #ifog, fafaeer e &t g
qREw 2 g

JOT WERd ;4 8 g a&al
g

AN, HON. MEMBER : Sir, It is past
1 O'clock.

MR. SPEAKER : Thank you for inviting
my attention to that. Shri O. P. Tyagi
will have the floor after lunch.

1302 Hrs.

The Lok Sabha adjourned for Lunch uill

Fourteen of the clock.
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The Lok Sabha re-assembled after Lunch
at seven minutes past Fourteen of the clock.

[MR. DEPUTY-SPEAKER it the Chair)

MERCHANT SHIPPING (AMEND-
MENT) BILL—contd.

st 3w g At (qIERER)

Jurere wErEw, W faw 9T SEad
TgH § OF I A AT TTHEC F AR
fearr wnfger g sk 2@ =@ f&
aFTaTd A qqU sy AT safEay A
qiferiz a7 T qTRET SOV §7
fear @ A wdi Gar 7 & fs g s
T AE TTAT ET MU FT F
7 faafad § Rz Y oo disiros
ars FC =rfen | ag st o
FA & Alga w1 ATE, TR A AqY
yrraTaa fearar IuF AT 9T IAF
T4 FE JraE 7 A A, IR
FRE F smmgar &< fear, # qgaw
72t faar, 39 |7 Tl # U W
o ag frarmr @ & dar A g
fa ot aqmg oW g & ag w1
qftam dar #R® wafs @A ¥ &
g v ) qeftad 7w aTdTE @
1 AR TEHE F EW AW W
FUTT FT AT FTAT AT AW
TAARE F1 A9AT TifRY @16 F
wifgy | wemfedl ¥ SToM &R &
9Ed RS T AL AedrRew faan
a1 7} 1 Tz ¥ T g faa,
@ ywc & ardy Al # awrd q@i
9T I AT AT ¥ et wfge
oo (wmEemm) ., wwTEE At F
sagam fear, @mwa faan, s=E@
gamwe fFa fou fear R a8 gvamg
7 g ¥ M F9T § I9E -
FTO @ g7 &1 & e =nfgg

it st ow (SEE) ¢ @i
@A A wE & F AT TEET HAGA
F@E | I ATFGL T gAY ALV
afs qia g | A0 A T
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[ s A« |
s & faafad  ggr 9% ar=em
frar a1 | EXFTC TR g e R
aifs ag sr<raw @t w1 & ofiar
® GIT AFL A |

st M wEm @ o guTedw
wErza, g A% T faw w1 qA
W STt & g 7 awT g
weart § a7 a@ AT @
TeAvad  FHafadew 1 am )
afew ag fawr ot gawt feay man & 38&
19 EATAT FAAH 7 Fgi AT
afrads &< 7R &, T OES 91 @
a7 T FAT AEAE, T OTHC A
€ gar gaEr A f owE o4
¥ FFgA Al F oW ownRE
At g 7 faw qw fan g @z spa
| gTFTE FT FAFAAT 7 OHT AL
T 3 w24 Tfge fma seraoet
T F erfa o5 =

@ a3z FzAT 2 f& s A
qITE & AFEAT F ZAVAS AF F
gaaTe faddft et & faama & Se
F 21 AIEAT & wfasin s@s gOA
& o fageft sgral F Feffma 7 7@
TZLAFT | A4 & AW F A0 9T A9
Fzq & & frow @ foud fm @
Aot 2 fF AT 99 F AgraTHT 97
O 9ATd T FFAT & | ATTRT FrEAT
gy fd 3@ A®EY W & AW &
a1 Faw aefrT 77 faawi & wroad &
AETAT 9T FE FIAE A TT AT |

o wfefwde 3|/ fram F2
A FEFI &fET 71 F 1 ofr aTT w4
o 1§ wEre ¥ Afefew &9
# @z fadt s ® ArfeT 7 g oft
TEaE & Al o & qra Ay F e
1 oafgae & 1 F T g f5 s
I gAAE A FL, FAF0
&, st &< an afefwde fag ges 7
MI9LSS/70—7
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Ty T fw ag g v g gfe-
fovz @i afem s ¥ Ffedvm amw
§ afefrrz & a0 ~mww @ L
w7 o fawr a7 @ § @ QW qrw
fel sfawrlt #1 7 3T e @ agd
§T T AT R |

LA AR ATEA ¥ afefrde
FH [ 7 AT mEAwe 2T, ST
¥ =faw, ag 59 famr 7 =€ & aR
F4 5% JAFT qRT AT W, qg W
mqez T8 &0

TUE F O F1 T a9 A Ao
T A g1 A R T e A
ot sfe S8t faeeem 1 amo oY
Fffzfero 1 a1 T IR Bk
= swre &1 ufaar fafas frar § o)t
T FrE Al I AT AW AT TR
AT AEt fase "dar ?

A9 AT AT T AN AW FL
At aff wgra 9T AT FH FE AT
w9g7 § IAR1 g dH FS
AR & | AT TEAMAE AR §Y
ATART A1 33T T8 & Af%A g (99 <G
q9 wAgd w1 glauy 2§ A
&t Afaain A9 7 w1 ATEHT AT G
aturg fadwi & I8F ATHTT L yEHTAAT
@ & fag darc & ) afew o wEge
T # & g% fadeh gl &
aum A AFC fAAdfi g, AT R @
1 gfaar & 1 ey § g g 6 o
ymq afefd®e 2 39 G99 AIEY A
AFG arfz ) A9 N A v dw
T & wget & wrfawi w1 afefbe
TG T, AT ALY |
SHRI HIMATSINGKA (Godda) : Sir,
this Bill sceks to carry out certain decisions
arrived at in certain international conven-
tions and | welcome the provision because

they specily the exact position that is intended
to be made. The provision as regards
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prevention of water being polluted by oil
is also very necessary. You will remem-
ber that some time ago the Barauni refinery
let loose a very large quantity of oil and
Ganga water was polluted and a very large
amount of loss was caused. Therefore if
ships also begin to do the same thing, it will
be very dangerous. Therefore, the pro-
vision that has been made in this Bill is very
welcome.

Along with this I feel that some decision
should be arrived at by the Government 10
give protection to our Indian shipping for

the coastal trade and no foreign
ships should be allowed to have
any compelition with the Indian

shipping so far as coastal trade is concerned
and I feel that provision is very necessary
so that our shipping may be protected.
Indian shipping is increasing in gross lonnage
and 1 feel that this law as it is intended to be
specific is welcome. As  regards the
objection that the statement of objects and
reasons was nol given, it was given in the
original Bill as distributed, but in the Bill
as it has been passed by the Rajya Sabha
these things have not been included.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): Mr. Deputy Speaker,
Sir, some of my friends who have spoken on
this Bill have spoken under certain miscon-
ception. The major misconception was this
and they asked why we have not given the
full details and more details on the Bill. 1
may say in this connection that this Bill was
introduced in 1968 in Rajya Sabha and the
Bill was circulated to Members of Lok
Sabha and in that all the details are given.
When the Bill is passed and again brought
out in this House after passing in the other
House, this is the convention so far that only
the clauses which have been passed and the
way in which they have been passed are
given. Even so, all such details have been
given in the Bill which we had introduced in
the other House and which has been circu-
lated to hon. Mcmbers alrcady.

There has been another misapprehension.
1 do not know whether it was because these
are technical subjects 1 do not think any
hon. Member will be able 1o know all such
technical details. Regirding the load line
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convention, there is already aconvention.
Load line certificates are already being given.
These are given by the Director General of
Shipping,i ts branches and its survey office.
They are already doing it. The First
Load Line Convention was in 1930. Then it
was adopted in 1934 and when we amended
that Act in 1958, we adopted the old Con-
vention, but afier that the international
Convention, was again revised and amend-
ed, and we are bringing this Bill to give
effect to the amended Convention, Load
line will be different according to different
seasons. The occaens of the world have been
divided into various categories, there are
rough scas and other seas. The seas have
been divided accordingly. On the certificates
the load line will be marked saying, this
ship can go into the rough sea with so much
loading. Take the case of monsoon season.
During that time the Indian sca is rough;
but in non-monsoon time it is not so much
rough. That is why, considering all these
points, it was again revised and we have
adopied it and India was one of the coun-
tries which had been pressing for  this.
Instead of the old single lo:d lines now we
are having 2 or 3 load lines which will be
marked and it will be shown how this ship
can be loaded in different scasons and
different arcas. 1t will be beneficial 10 us.

Regarding the other points as 1o who will
issue the certificate the D.G. Shipping and its
subordinate office arc already doing it. But
now the only difference is that for tankers
there will be different certificate; for cargo
ships dilferent certificate. We have defined
1o what extent this can he done, and more
details have been given regarding all  these
things. All these matters have been examined
by all the organisations, shipping concerns,
shipping companies, thosc who are interes-
ted in Shipping, the National Shipping Board,
etc. All have agreed to that and we have
ratified and we have adopted this. When
we ratified this in 1968 there was not much
difference. There were only a few clauses
and those beinginour favour we had ratified
and we got the benefil out of it. And now
we are bringing this in the amended shape on
the siatute-book.

Regarding the other question, limilation
of the liabilities, one point was made out.
Hon. Members asked, why have we said
franc. The franc is a general term;
it is not the French Francl. It is,if 1 may
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say so, a ‘notional currency” which has been
adopted in all the International Conventions
relating to sca, sea-going ships and other
many time conventions. Not only in
respect of sea only, but in respect of Air
Cargo Convention also, this ‘notional’
franc has been adopted. You can adopt
anything; it is notional and itis not French
franc. Franc has been defined. You cannot
adopt the national currencies. From time to
time there may be devaluation. If another
country also devaluates and if our ship goes
there and there is an accident there, we may
have 1o pay more. And that is why, after
taking into consideration all these things we
are coming forward with this amendment.
Now, we have adopted the Iniernational
Convention. That is why that sysiem has
been adopted.

If any accident happens in India 1o a ship,
it has 1o be paid according to the inter-
national standards. If any accident happens
to our ship in any other port outside, then
we have 1o pay according to the international
standards. Bothways it is beneficial. So,
il we go on adopting these siandards, il may
be beneficial or it may prove to be beneficial
in the long run to our shipping lines.

Regarding the other point, thal is pollu-
tion by sea, an International Convention was
finalised in 1954. The problem was aggra-
vated in 1957 and so it was amended in
1962. And we have adopted it. As 1 said,
in the beginning, there is not much problem.
The problem might get aggravated with the
coming of big tankers. If there is any
accident, then the whole sca is poliuted by
oil as had happened in the Mediterrancan
aboul two years ago. Practically the whole
of the ship, lora & fauna had been affect-
ed. That is why we have taken preventive
measures.

Another point 1 would like 10 1ouch i
that after the passing of this Bill, we shall
have to ask the Indian ports also to have
arrangements for reception of  these oil
residues so that the oily subsiance is not
allowed to be discharged by the ships near
the port but about 100 miles from the coast.
This is a preventive measurc which we are
taking. And all of us have 1o consider this.

Regarding the safely of workers. il is a
misconception because in the Indian Mer-
chant Shipping Act everything is provided
for. We are adopling the International
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Convention. According to that, the sea
men and other workers will have to be pro-
vided with accommodation and other facili-
ties as also for their safety. We are adopting
the international standards and that is why
1 have not touched that point. It is covered
in the Indian Merchant Shipping Act.

MR. DEPUTY-SPEAKER : The ques-

tion is:

“That the Bill further to amend the
Merchant  Shipping Act, 1958,
as passed by Rajya-Sabha, be
taken into consideration,”

The motion was adopted.

MR. DEPUTY-SPEAKER : We shall
now lakc up the clauscs.
Clauses 2 to 8

MR. DEPUTY-SPEAKER 1
queslion is:
“That clauses 2 to 8 stand part of the
Bill.™
The motion was adopled
Clauses 2 1o 8 were added to the Bill.

Clause 9—(Substitution of new section
Jor section 317).
Amendment made :
line 17,—
stbstiture 1970 (3)
(Shri Igbal Singh)
MR. DEPUTY-SPEAKER
question is:
“That Clause¢ 9, as amended
part of the Bill.”
The motion was adopted
Clauses 9, as amended was added 10 the bill
Clauses 10 ro 15.

MR. DEPUTY SPEAKER : The ques-
tion is :

“That clauscs

the Bill.”

The motion was adopled

Clauses /0 1o }5 were odded to the bill

Clauses 16—(Insertion of new Part XA)
Amendmenis made :
Page 9, line 36—
for “ship™ substitute ‘“‘vessel”. (4)
Page 9, line 37,—
for “ship™ substitute *‘vessel™ (5)

The

Page 6,
for 1969

The

stand

10 10 15 stand part of
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Page 10, line 5,—
Jor “ship™ substitute “vessel” (6)
Page 10, line 8,—
Jor “ship™ substitute *vessel” (T)
(Shri Ighal Singh)

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : None of the amendments
have been moved.

MR. DEPUTY-SPEAKER : He has
moved them. Shri Jha, are you moving
your amendments ?

SHRI SHIV CHANDRA JHA (Madhu-
bani) : Yes.

SHRI S. M. BANERJEE (Kanpur) :
He has accepted his amendments. Let the
Minister accept his amendments.

SHRI SHIV CHANDRA JHA : I beg
to move:

Page 11, line 14,—

“one™ substitute “two™ (9)

Page 11, line 18—

Jor “three thousand and one hundred

francs.” substitute “five thou-
sand francs.” (10)

Page 11, line 22 and 23,—

Sor “three thousand and one hundred
francs” substitute ““five thousand
francs” (11)

Page 11, line 24 and 25—

for “two thousand and one hundred
francs™ substiture “'three thousand
francs.” (13)

Page 11, line 28,—
Sor “one™ substitute “two™. (13)

JUreTE FETE, TRIA AT SEATE
faar Tad w1 f afg aw swama
TwaT A INW LAV FA0 3
wfas Tar 3 Nt AR T aw
w1 S T IET g F9 A aw d
TAVET $HA % e d qo qan
@ d | TS @ AR I
THER F A IAT OF A F Foa
i fraert 2 w99 s A aw
AN EagsarEr T o TEA Ao 2
g AE
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“The amounts to which the owner of a
vessel may limit his liability under
sub-section (1) of section 352A
shall be—

(a) where the occurrence has given rise
to property claims only, an aggre-
gate amount not exceeding the
amount equivalent to one thousand
francs for each ton of the vessel's
tonnage;".

W 9T ‘1000 & A WU HAWEA &
‘2000 FTE |
FEY A q AU AMLA —

“Where the occurrence has given rise
to personal claims only, an aggre-
gale amount not cxceeding the
amount cquivalent to three thou-
sand and one hundred francs for
cach ton of the vessel's tonnage;".

Zq7 FE T A9 ‘3100 BF @I
2 WA § fF A 9w W
‘s000 ®F @ famr amm

% 11 F A (d) 7 e A
T UF A GF @ P TR T AR

2—

“where the occurrence has given rise
to personal claims and property
claims, an aggregate amount not
exceeding the amount equivalent to
three thousand and one hundred
francs for cach tone of the vessel's
tonnageé.........

77 T 3100 %% & @ ‘5000 HF,
¥ vad qufas W qfed @A
afgr ag & ‘2100 BF A TE
‘3000 BF T 1000 HF T ATE
‘2000 &% grT W1fgy | IET T A
F1 1T AT FT TEAT & AG  ATTH
ToraT g IfEw |

=t gww® fga : & aF T aA w
Wgﬁaﬁﬁﬁi’lﬁﬁmm,
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[t g fag

AT &1 Wy wee fafo oo &, s wrg
T &1 WU A1 IAF qaTfaw FHA
¥ fa amn @ 1 G & qanfaw ae
i SR SIS w1 & A1 200 wWAT
9 TH JEAET, AL I TAAT &1 FIGT AT
3 A IEH qATfaF Fow fHar A
21 39% A9 & 100 FYAT 9T AT 2
a7 fadh SroEt &1 qFe &1 Hi e
HTEHT AT ATH ATE ATIE &7 AT 200
AT 9% ZH & | SAF! ag1 7% 1,500
TIAT 9T &4, 1,000 FATYY 29 AW
500 ®TAT 97 29 AT ZF TI@T | ¥
ag 9T T TAfan f& ag 9 fafew
qE AT FT & A1 FATWA 47 92
A Nt 1ag gz 2 fe fom o
tFfi¥e gom IWF a@ W AW
feemT gom, & feaar qwam gam,
aredt frm 73, aod  fat g gd
T IR o7 g oo A R A T A
TEaT F1¢ arsfefem afam a9t
IS AT THF] qSAT AT AT F WY
9% zq fa mn wEfefes afam 9w
1,500 T2 #IE Aowe A8 8,
TFT UF a1 2 fF fFmet wmr &
Fozawe  Fv2 § arfz it S &t
fm b qrd gfar A s g7 o
fear | 7R @t @ I F A
WY Og" 1 JWIHE WA AT |
9T A AEY §FaT FifR qg dro AT
gfrar & Gy F&F T @ | ST EW
LW TG T AT KL A fggEaT &
wgrar gfs agx smom & A fgema
& F FO T Tgt TN A H7 fgEw
¥ ¥ 3w fggram & ograr At #1
THFATA EHIT | TRIGT T AT AT
& gu A IEm awww faar @ oA
# | 7EY qFaT |

MR DEPUTY-SPEAKER : 1 shall now
put amendments Nos. 9, 10, 11, 12and 13

moved by Shri Shiva Chandia Jha to the
vote of the House.
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Amendment Nos. 9 to 13 were put and
negatived.
MR. DEPUTY-SPEAKER : The question
is:

“That clause 16, as amended, stand part
of the Bill.” ’

The Motion was adopted.
Clause 16 as amended, was added to
the bill
Clause /7 was added io the Bill
Clause |8.—(Amendment of Section 436),
SHRI SHIV CHANDRA JHA : 1 beg
1o move:
Page 20, line 28,—for
stitute “four™ (14)
Page 20, line 34,— for “‘one” substi-
tute “two™ (15)
Page 30, line 41, for “onc™ substi-
tute “two" (16)
Page 20, line 45, jor ‘“‘one” substi-
ture “two™ (17)
Page 21, line, 8,—for “five hundred"
substitute *“‘one thousand” (18)
Page 21, line 12, for “two" substitute
“three™ (19.)
Page 21, line 15,—for ‘“‘twenty"”
substitute—""twentyfive” (20)
Page 21, line 18,—for “two
substitute—**four".(12)
Page 21, line 26,—for “six months”
substiture—""one year" (22)
Page 21, line 27,— for “five" substitute
“seven " (23)

fTRvEE  wAwe & qafes ey R
Fogawd W o, @ Fn ¥ &
AT aeT g1 @ & | A S ere
SUTET FTA §, TEHT AT WAt EET A
T8 fear | @Az A gam IEE gt
Fre @ v % 3 & AfF wd ag
fevme wdva & qartes T @ E )
@ ard o W oA wgEw A A
frett fraT & 1 v forg & oo dwrea
% yETe ag g § 5 99 20 W
dfir 28 ¥ W@ BEA 2,000 To ferwr
o & TEH A T 4 EATT T FT
fear amg, fwr 34 F 1,000 ¥ ET T

“two™  swb-
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2,000 % faar ama, dfe 41 1,000
Y og 2,000 %I, 9fF/ 457 1,000
i Mg 2,000 FT E, G« 21, dfe
8 ® 500 % a@T 1,000 F 3,
dfi 12 # 2,000 ¥ T4 9T 3,000
&, 9ff/ 15% 20 F A 25
wT, 9fF 187 2,000 F ®E W
4,000FTF, dfFm 26 H 6@ &
o 9T 1 "t F7 3, e df\ 27
# 5,000 % ™M 9T 7,000 FF |

T AT wwirew & S awwan g fE
Hel WERT IAwr SE F4GT

sty fag : gt oF WA@ W
g fr smaw ofest & sfees ==
%Y QAT AT AT A, a1 AT FAT FET
Il aF qg AW TAAT AT AR
gt afFmen afea et & ©EfE
I & B &1 41 gH TWH HAEE
G ¥ ER ) AW aF 98 FA &
aEl oY | ST qEt T TS AT &
fag a1 @ & | ¥ aF e feEt
¥ & faar oo &Y 98 oo |9 ARy
& T gAY | AT FAYA T FA B
aTe St wHz fafqr OFe & siede & &
g 6% warfa® ag o G o "€
& | Afww g9 SEW) W FGT AT I av
T F 4 qg AL g AT T | S ATH
AW A 9T g 1 §, SRR
v A O AT & & A d A
T TE AT qHAT |

¥ for oft ard WA wEET A S
& IR AR ¥ & woge f 1 o A
gfrar & T & e gw A SR

MR. DEPUTY-SPEAKER : 1 shall now
put amendments Nos. 14—23 1o vote.
Amendments Nos. 14 to 23 were put and
' nagaltived
MR. DEPUTY-SPEAKER : The question
ise
“That clause 18 stand part of the Bill.”
The motion was adopled.
Clause I8 was added fo the Bill

MAY g, 1970

(Amd1) Bill 200

Clause 19.—(substitution of new section for

section 460A).
Amendment made

Page 21, linc 46,—
Jor “1969"  substiture 1970 (8)
(Shri Iqbal Singh)
MR. DEPUTY-SPEAKER : The question
tH
“That Clause 19, as amended, stand part
of the Bill.”

The motion was adopred
Clause /9, as amended, was added 1o
the Bill.
MR. DEPUTY-SPEAKER The
question is :
“That Clause 20 stund part of the Bill™.

The motion was adpoted.
Clause 20 was adiled 1o the Bill.
Clause 1.—(Short title and Commencement)
Amendment Made :—
Page 1, linc 4,—
for 1969 substitute **1970" (2)
(Shri Iqhal Singh)
MR. DEPUTY-SPEAKER The
question is:
“That Clause 1, as amended, stand part
of the Bill.”
The Motion was adopted.
Clause | as amended, was added to the

Bill.
Enacting  Formula
Amendment made
Page 1, line |,—
for “Twentieth” substitute “Twenty-
first™ (1)
(Shri Iqbal Singh)
MR. DEPUTY-SPEAKER : The
question is:

“That the Enacting Formula, as amend-
ed, and part of the Bill"

The motion was adopted

The enacting formula, as amended,

was added to the Bill.
MR. DEPUTY-SPEAKER : The
question is:

“That the Title stand part of the
Bill.™
The motion was adopted

The title was added to the Bill.
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SHRI IQBAL SINGH : I move:
“That the Bill, as amended, be passed.”

MR. DEPUTY-SPEAKER : The ques-
tion is:
“That the Bill, as amended, be passed.”

The motion was adopled.

14:38 hrs.
MOTION RE: REPORT OF THE STUDY
TEAM ON PROHIBITION= conrd.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : 1 do not know what purpose
will be served by the debate that we are
having today because it was left to a non-
official Member, with such limited time,
to bring this Report of the Tek Chand
Committec before the House for discussion.

This Committce was appointed by the
Planning Commission and the responsi-
bility of the Government was either to
implement its recommendations, or, if
they had any other opinion, to place it
before the House for discussion to find out
how far it was practicable.

I do not think that there is any difference
of opinion that prohibition should be imple-
mented in this country, If anybody wants
the opinion of the people again because of
the climate that has been created by some, I
will challenge him to go to the people, the
poorer people about whom we are think-
ing. [ think they will be cent per cent for
prohibition. 1 have no doubt about it,

Prohibition was embodied in the Consti-
tution itself, in the Directive Principles, and
50 whatever be the Government, it has to
carry it out. But I think that this Govern-
ment has been systematically sabotaging
this prohibition policy. It is a national
shame that in the Gandhi Centenary Year
only two States are dry and in almost all the
other States cven partial prohibition has
been lifted, withdrawn and relaxed.
Probably they wanted to pay a tribute 1o
Gandhiji by doing so. The Central Govern-
ment says that it has nothing to do withit,
that it is the business of the States. Agri-

culture and education also relate Lo the States,

but has the Central Government any res-
ponsibility or not? Has the Centre

(Interruptions..). It has become part of
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our culture, if you do not drink, you are
not modern; such an atmospherc has been
created.

My point is this. Let us know from the
Government whether they really and sincere-
ly feel that prohibition policy should be
carried out. Are they feeling that it is not
practicable 7 Some people say that if
there is prohibition, that only leads to illicit
distillation which goes on as a cottage
industry, Ewven  from that point can one
say: Gandhiji nted cottage industry;
if by having prohibition you are having
this cottage industry, have it all the same
and why are you objecting to it if people
manufacture liquor illicitly ?

Let us know specifically if the Govern-
ment have any difficulties and feel that for
practical reasons, cconomic reasons and
financial reasons, they are unable to carry
out this policy; let them go before the coun-
try and say : we want money from the sale
of liqguor. The reason behind this policy
was not financial or economical but moral;
for economic rcasons of the poor in the
country it was necessary that such a policy
should be implemented in this country.

The real purpose of the debate would be
served if the Government is frank enough
and honest enough to tell the country
that they are not in a positionto doso. Let
us not do this simply because Gandhiji
said that it was one of the eleven programmes
and during the British days we offcred
satyagraha and I personally faced police
lathi charge in front of the ganja shops and
liquor shops. Because there is Gandhiji's
name in it, therefore we pay lip service to it
and kecp it in the Constitution and then
we go on sabotaging it ? There has been a
demand to amend the Constitution to make it
compulsory all over the country; there will
then be dry States only and there is no ques-
tion of wet States and dry States. I shall
urge the Government to amend the Consti-
tution and do away with prohibition alto-
gether if it is not possible for this country
in the present circumstances to implement
prohibition really. 1 do not know what is
the Governmerit's reaction.

This was not within the jurisdiction of the
Fifth Finance Commission but I was sur-
prised to find that it had indirectly hinted
that prohibition should be carried out if
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it served its purpose, in other words asking
the State Governments not to carry it out,
What is the Government’s reaction to it ?
Have they commented on it ? They have no
business to say like that. Law is not
enough in such matters. Moral climate
has to be created and pecople have to be
educated. But in every matler law gives
guidance and dircction. Therefore, law is
necessary. It is not that by mercly passing
the law you can implement anything vou like,
Nothing will happen unless  people’s  co-
operation is also there and people are also
educated for that purpose. There are two
sides to the question. We may educate
people. But pcople themselves may want
it and then we have to implement what the
people want. Let the Government tell us
whether, except on financial rcasons, there
is any opposition from the people as such
that the Government should not carry vut
this policy. If there is  over-whelming
support from the pcople, what  prevents the
Government from carrying out this policy ?

The Tek Chand Committee advocated
a phased programme taking into considera-
tion all aspects of the gquestion. There
are about 200 recommenaations and they
have suggested & phased programmein
which they could be implemented.  What is
the Government's reaction te it 7 1 hope
the debate would have served its purpose il
the Government is sincere and honest enough
to tell the people; we are unable (o earry
out this programme because these difficul-
ties arc there and they should be remowved
if really we want to darry it out.

ot wwe Igw (FEET) T
TR, A W g w5 FwE w0 &
foq wwrgam g 1 AT & faems
e wrE g a1 ¥ Er o1 e
¥ AR QMY @A AW
B ot waw o v s A W
W wF I qET ) AL e
TR g aFat & foAar s
areft § 1 W =4 farers Az A g
e @ wife woRat am o F &
fog Rz mdieE T avEe a1 d
TRz W T IAE FAT R, IEE
qfr =i wiE
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TE 31 & §rEY A § FgA1 el §
f & anfeardt g @t anfeanfeat & a3
ma AT @) FTA, AEW AN g9
T BrEFT ATFT AW gAWT F AT ATfE-
arr smow s | F faw wem wdw
A YT TE ST AT STATE AT
AT B | A afraTet G2 @A 9r At
TTE H, HEAT 97 & wOE A, Wy
A A oeTa WAt dY, o s
FEAT gt A A1 fa=r oera & qor At
gt o, #1€ s=r  "ETE oY #rAT ar
@t i o FaE e a1 1 °E
Ty afrfrafa dY (&% &ar e & o
TTE F IO FA A OGS A G E
e wfzarfegt &1 WA v H
T T E, UH-UE dEE AT -
adl FEw 7 AT WA § e
AT 7@ §, TI-TE AT AR § AT qT
F T A AT IT AT TEE AT AT
AME AT I FAEE TERE
¥ yuw dTEr T E, AT T A
T E ) IH AT 8 AT oA #
faredt g€ grea #1 o #F Fam oA
1918 ¥ 77 sraga=! % fAu =1
FT1 o AT | F e 17 F A9 75
araTE fr A7 aw A EwqN AE
FIT AW T wT FoAET GITE

Fawrf aré wg F19 fFaT § 11944
g g Adrn ag g fe @ &
: 1946 ¥ =@ agErT w7
® oF W T fEer A

AqR 1947 ¥ frldifen v dwe &
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[= swe 3g¥]
W% F o faam o @ wd A faw
a7 S F @

IITEAN AEIEA, 1952 W HA wUW
¥ fewe 7 wim aqr | Ffew q@ fowe
fear mar T A WA & fag Ao
frar | saTew w@ e
# AW ad7 §, ToifaE a9 T@
£ | EET  fadm w0 @ awg
FR A9 a9 F A q9g AAH
aifedie H s awr g (KA ATE g
WIE | AT AT a% 20 TCHA FoAY
w1 &7 foar &) woa A A A w0
T AR EAT R, THET AW A A

wegTag & wieT for F§ oF Fwr anfa
# ot aga waa S 4t ) a8t a6 e
&1 fearer a1 & =1 dar g ar A=
TR &1 A7 9@ 39 e 6 @ 0w 37
WA T A YA & G WY ST AT 4y
ATff ww 96 G & Wr AT | T
1920 ®Y &9 & | ATH qGT AT FT A1Y
AN A AR oW AE fAe, A
I & %9 faed, woq A qr o
FTaTe a1 et gt fasm |

o &Y HIEY ST 7 g7 AT WO Ty
Y AT g &Y FTew T T A AT
o1 IuHF 1% g% & v fAeTe O
t A fefead W o 2R R
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frerc mge & a3 o &, a@t W
frwreft omeht & | R ®1 wYa Ao W
dlz FA§ | I Fwaw fawre £
I gy A waw e W @
at wEgm ¥ fawedt & 19X wRw
STEY AR AT & 7 ot WO ¥ gwe
&) 3z ghft @t s q@r sfeew
# 91t fot o @ FRw RN
ft faarit | a1 fee dew Seet w1
0\ gar 2 7 3R wow & W W
39 FT AR @1 0§, o AW AT
HieT §1 @ @ e § greaw o
AT Mg oraa A AR E @
forgir oere T g fear @ I
93§ ¥ AT FT wE & fawred & 99-
For Arfe ceraT 3 § s Sue dweTEw
A9 09T &1 fuwar 57 399 o
T 3E W AfrTeEg A
v fawmEr &) g T o#®
faoitfet =+t s 3§ &1 39F &9,
T F A F daww faed, e
AW 7 W1 G IR wATET 8, 97
fadmm 1 @ @1 # oo A F fao
AEE FTEIAE AT T R weww
q WA ¥ o7 F7 I o § A I
foeft 3 e # e A A A gfew
U F T AT FT JAHT AT FT-
AT AT R, IAH gAY §, IEwr
fazara & 1

wEg W2W ® awa} 69 § foewm gem
famr &1 @ snfeamd S owEd
T fF QT & O # aw@ g
AfFT F9AT & FTOT 99 A T TW
®EH B MET R ) #F A F4T qAT, I W-
g 1 faag anfy & o w1 ER-
o AG FTA § ) aw § anfeandy
wgd & fe fam fo gqw arae omd ¢,
¥ BhEX ¥ AT AT g WA
® WA W AT W IAN Ah
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WMATE ot HAguw A AR &
AW dur A fre g gfew o & g
TFRAE IR aga s ¢ | 78
a7 ZTEA dwHAT A FOH dAHAT
2 73 9m@ wqU T WO & AT
FT T & AUAT IFfEATHAT § A
FUT t9qT 39 fFar s & 7 0F
ATEH AT G IT AW F Ieq| AT
fawre & faq #7081 T @9 FATE
dR gEd aw IR WA foe
g

woF & wron aqen faw F anfa-
arfedi &1 grem saet fre wf & oo
% fau wqw e 1 21 A
T WY & | 9 6 e fw A
et arTfeame #1 7g< 3 9T 8, A1 9g
it it srfe &1 A7 71 &7 " Em
gragidg oF g7 F@T 2 | UF Ha-
fefaga & &1 ot dvm 9 g,
fo® g O 7¥ FW A E WK
Wie qu & ¥ & wET F g At
FqA FWE |

W AT F FRA T gEA AR
it i faw @@ & 1 5T F1afee
frgsmmrar s Ta N IR FL
# frea wo A § fr g s
o Y #Y wr e 2, ™ few
gA FET ¥ Al AG g T g AR
Y ag W8 F faw g @ ar @
I8 a1 A &1k | SEY AW
TOR-a g T g 9 aga
a St & @ afe s
T HFTOT 100 F A 5 ATEHY
woa fo#, &1 amr 95 smafaal
¥AW FIET ERM | WA HIETL FY
ARTHATE TAT §, A IAE AT F @
T F T T AR

afe & § ag s agan g fe A
HYE TR T WY T FH & wEw
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q T4 FX T E, I IAF! FHTT N
T & F® w9 wgwar faer, @
IAE TALFE AR q9 § T &
FME F FTOT TH AIHF AW H A
yAW F% gy Wt | anfEe g A
7 famr gl wgrgar & avay S
M wTE g @ ) v & ww A
foadft @fa grft &, dwe dwdax
& falt Y Frww & wow wfase
A4 g1 wwar & | ¥W far T &
TOE-TE1 A TTH T Haargr S
afew |

it Tqdix fag wmedt (armad)
JUETH WEIET, AT H I A IR
fe wivaor s e wifae o wady
gy T wmafRal £ U T 9
#Y srafas smaw@sawEt F1 qfq gHET
w1fgu | gT e F F FeEAT R §
fe srer afe #ré smrdat & afe
NaiFsRiMamH I mww
MagdA g, @ 3N amt 7
¥ qaaw faea d agaws 7 4@
yT 1 gw A w9 & frordai

TEE! ARV FH, I Fq wTey At
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[t coerx Feg wrealt]
auroEre, adat o aqfe @k
FT AT FW F A OGO

e faeft afcare &1 s sufem 9w
afare & @zl &1 qufews o
feanft 8, @t ag &t f 77 azive a&
o f& g & #15 wwa fog, =
T 7 ¥ w4, G @@’ F1 ) gafan
T =t gaTa ag A afETT g, R
TaFT g wft sHa@ ag Taer ¢ n
99 af@aR & w7 Wl s q o
FL AR & R E A AR AR
I Eeft @i @ @, A e
a3g gmr |rnfas § 5 ag qwwe
UG FTAAG FEAT T1 Afawrieft §
oY a1 7 )

AT I FYFE GIAAER [ A
T F AN 9@ F 8§, ofdfhe
AT ARAE 89 ¥ AW afgErem
T Frateat T dm A A mr
AT 75 UF HTH "o &1 7 ¢ fF
F1E 37 el F Freft waT &7 AT wETT
arEaT &, a1 g R dew 7 d3w7
wrEg AWl FowE foar 3 ag s
I F FFA GG ) AF w7
frateet & ot qg=waf & o &
fratfem @ #coma §, s & saeme
WA & aneft g 1 77w o
ey 7 e f& wafeat & w6
frg o1 @ &) (swew) o aw
g fafa g s m= 7 3= =m,
R, qfae-argEa I AEfat #
ywrfaa #uft &, afes 3w # Toeifa
< mAt & fawtor &1 oft swrfaa <t
i ae F ave s w3 & fag
waT ¥ WEWAT AT ATAVEE N war
21 2w o @ 6 offeafa w7 @1
awdr 7

fradw ¥4 amm g, 780 F&m
Y o A A § ) o ¥ R e
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7 oF 2 gem gw wf §, ax yAnr
i fvar fra o § ) e feo &%
qsr Wt F17TgFA AT 34 & fAg
w8 T R oE sfeww o
a7 N & 1 T w ge el W
gor faar o, & @@t wow faege
fasfer & et | 5a gwT & @ A
T a R a g

war fe = f@3ft 3 w7 &, wOF
W W ¥ §E Foedi aqva
w0t § 1 oy F wEen wmgen g i o
o1 1 ATAT TGET ¥ T8 TN THE
F1 fFagr oo # g @l
ST, g7 9 F1E gH A e
Tifgu | &EFTT 1 TEF w41 ek g ?
T8 waa F1 U | T faw s s
g #) Sl AdY SEAd &, @ =A@
WO T ZFA A AN T gw
s 1 . qurgw v fer ofeg
78 fa=re swz w1 fr 9o fa 7 oA
# gFE T @ 9T, a1 g B
IRA@ F AR 7 wrf amafa Td
gr wmfeT |

fraten & wgr ot &€ am@i w®
ATEE  SEET T §, G AT ¥
TEWHTT &1 Wl JTHE sgET a7 | fran
geqrat A GwRfaE & afie w@
wE A FHE AR @A ATy g o
gt sHwf@l 9T 9 qreedy s
& o 5 afz s D SO}
at It o st gl & A
ot 6% oo oft fad, ag Y @
(wwwrw) - fafaeer d@faem &
arera #Y g 3 § 1 g forg A4 smi
2 Aoy s Fafay #ifm ¥
dfram & sgrET TR FE §

AT ¥ OF A agy wfeg
fs sx avfrosr g1 Tl & fag
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g & o a1 @ 4, @ vt ¥
! F71 fF awelr N @i 5@ T
AT AW T @A @A | T AE A
d g wtgen g e wtaw o g
AT AT AN, 1947 ¥ g fafewm
aqg ¥ fraftw ad 7% ™™ 3w A
TS, @Al T AR A ITOF T
W AT 9T, HYE AT § WA
1 gFEl F T $T @0, T AH q
T 12 MY, IAFT HTHTH gAT, ¥ o0
T AT TH FHH H GHAT KL, a1 IA
qrarei % Al ¥ Amg gu wOAIA,
el #R FEE T AW | AT
& B dEeT T

s Wi (A7) : TOreaw REED,
qumaw) segad 3w &1 fOE & faw-
fax § 7ga § agaArad a2 7€ E T
Z & fafws sme-gaewl § foad
71 favamo faaraar

15 brs.

MR. DEPUTY-SPEAKER : Consider-
ing the great interest thal Members take i
this question I feel that two hours allotted to
this discussion is unrealistic. Therefore
the discussion will continue but when it
should be will be decided by the Speaker.

DR. SUSHILANAYAR (Jhansi) : Pleasc
convey to the Speaker that we want to con-
tinue with it on Monday.

MR. DEPUTY-SPEAKER :
done.

Tt will be

15:01 hrs.

STATEMENT RE: INCOME-TAX ON
MEMBERS' SALARIES

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): The question of scope of allowanc.
of expenses pgainst salary of M. Ps. was
referred to the Hon'ble Speaker, Lok
Sabha for the comments of the subordinate
legislation committee. The Committee have
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advised that a minimum allowance limit
under Section 57(iif) of the Income Tax Act
1961, may be prescribed at Rs. 100 per menth
Rs. 1200 for the year. We are accepting the
committee’s recommendation and suitable
instructions to this effect are being issued,

The effect of this would be that hon'ble
Members of Parliament who do not have any
other income than the salary income from
Parliament do not have to file the return.
As far as such hon'ble Mcmbers of Parlia-
ment who have more income and want to
get more reduction are concerned, they will
have to file a return and ask for more re-
duction.

SHRI 5. M. BANERJEE (Kanpur) :
This matier was raised by Mr. Sanghi and
after that the hon’ble Minister took an
initiative and it is good he has made an
allowance. T want to know from the hon’ble
Minister, supposing some of us have not
filed any return thinking that this was illcgal
what will happen to those now ? Should
we file a return or not, or the arrears
would be deducted from our salary ?

MR. DEPUTY-SPEAKER : The
Minister would write to him and clarify the
position, We now take up the Private
Members' Business. Bills 1o be introduced.
Shri George Fernandes.

15.05 brs.
CONSTITUTION (AMENDMENT) BILL*
(Insertion of new articles 24A and 24 B)
it wm were (aatafi)
JEqe WEYET, § ATOE) FAfa § e
g fewa & dfaom & s
HuNe & T fadas &Y qw w93 1
srpafer 4y o 1
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce a

Bill further to amend the Consti-
tution of India.™

The motion was adopted
it wrX s : § faugw wwa
FAE |

*Published in Gazette of India Extraordinary, Part 11, Section 2, dated 8-5-70.
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PRICE CONTROL BILL*

o A G (arad-afae)
weq wgEd, | aar safa &
yena Far g f& adl s
9N aegst & et ¥ fadaw aad
ar fagaw &1 o F<3 %) sAafa
& a1T

MR. DEPUTY-SPEAKER The
question is:
“That leave be granted to introduce a

Bill to control the prices of all
essential consumer articles.”™

The motion was adopted
ot ard wTREE A fagaw wEgA
FIATE |

CIVIL LIBERTIES COMMISSICNS BILL*
it vy fewd (WT) - weae wEEE,
d wroFr yqafs ¥ gEmE AEIE
fa duan Far sfama g1 wemwA
aa dufaqw Fadamdl F €T
#1319 F74 & fam qmfay qadiaa
AT 1 FT9HT &1 ITIH FIT AT
fags &1 qw w37 &1 safa € o

MR. DEPUTY-SPEAKER : The
QUESLION is
“That leave be granted to introduce a

Bill to provide for the establishment

of Civil Libertics Commissions 1o

investigate  vilation  of  legality

and fundemental personal freedoms

guaranteed by the Constitution.™
The motion was adopted

ot wy famd o fadas qor aan
g1

LEADER OF THE OPPOSITION BILL®
st wwr @w (¥erd) : SeTEmw
wgrwd, # A%l wqAfa d gewEq
F7an § & @ aer Teg-Ar §
faordt =t & 31 F 9wt I Fwd

L e
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Matter under
Rule 377

F@ FTI0Y #7 a fads w1 qw
W #) yufa fram )

214

MR. DEPUTY-SI'EAKER : The
question is :
“That leave be granted to introduce

a Bill to provide for the effective
functioning of the Leader of the
Opposition in Lok Sabba and in
Rajya Sabha.”
The motion was adopted.
st wpng qdw & fadas qu s
g
MR. DEPUTY SPEAKER : Shri
Umanath—absent; Shri Ramani—absent.

CONSTITUTION (AMENDMENT) BILL*
{Amendment of Article 222)
ot oftw swTw A (FORIAR) C
JuTeas WERA, ¥ Ot aqAfa &
weara wean g e wrea & wfama & sy
FuT #3 Ty fagas & qw 37
Fr safa & @m

MR. DEPUTY-SPEAKER : The
question is :
“That lcave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted.
it sfw sem T : § fagas qw
FTATE |

15.11 brs.

MATTER UNDER RULE 377

VIRES OF RULES 155, 157 AND 158 of
RULES OF PROCEDURE AND CONDUCT OF
BUSINESS IN LOK SABHA

wit 7y fererd: (77) : Ieaw wERET,
28 A, 1970 Fraw ¥ Hfamw
fagas o7 famiz 437 & s@mmE 9%
A foar maraa fawma 99 fagas
Y 9f10 & @ wfew agwa faen, @t
Ik gEd 213 dmi A o fada F
fag 314w A v frar ) o9 fadas &
gra #fama #1361 314 Fwea afe
Hio THe wEE 71 W1 fawa gfamg

*Published in Gazette of India Extraordinary, Part I Section2, dated 8-5-1970
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& mE 3g araey @anfaw daw
1 A g1 ARAT 9T | W19 A AAT-
fores Ao & war fs fagas aifa
N g Afew oz Fag FwEfa
gff ¥ voEW § @%w ¥ awnaz
gear vy ¥ swAfgrm i g oz
weara qifeq Agtgem & 7 fagaw oo
AR IS

U e @ fw foa qgt 1 Tmdr
% amq 3 fauig o7 gafamy 57
A G q% qGA AFA A A% F |

(1) s Fr3m7 Fa F faam
g F1 afgdiT #@fama Fzwr 118
¥war g g \AfeT Tmaw § T
mar ¢ fx it faaw sfamm & vag=
i aife

(2) 228 = ¢ f& afFmgz o
faam mogsi grer A TAA aWa
FIT a1 3 FrA@Er & fam w1 faaw
gan soq gfe 3 dfama & z303
£aY %Y gew FvIAT arfgv | famdd
AT A & o /fqura g owe
A% qraw §d F1AAT #17 faaEi w1
g1 wfen

(3) zavt 4fama # zEr 100
¥aqsdT (1) § FmTAA e

SHRI P. K. DEO (Kalahandi) : It is
not in the List of Business for today.

ooy fovrd : wH s A af R
ATy FG vAUS FIAE?
MR. DEPUTY-SPEAKER : Hc has

given notice of it under Rule 377 and
permission has been given to him.

ot vy fodt © G5 mmg i A !
A% 21ET AEY &Y 9T 41 | gEEy a@r
sgrar Zigfaer faw a0 ) ggf &Y we
Wi A aw A 7w ol
fatra@
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& TW 100 9ET FAAT TEAT

“Save as otherwise provided in this
Constitution, all questions at any
sitting of either house or joint
sitting of the Houses shall be deter-
mined by a majority of votes of the
members present and voting, other
than the Speaker or person acling
as Chairman or Speaker.

The Chairman or Speaker, or person
acting as such, shall not vote in the
first instance, but shall have and
exercise a casting vote in the case
of an equality of votes.

(4) sfpurs & dowa <7 *r
sf=®ar 29 %1 368 | faeey @ 1 sH AW
# s faua weivw fadas fasg
TgRd ¥ @ Feroafen o Corw e
Tifen’’ =3 megi 9v & v gar SEan
z |fane agma & wa=a ¢ fx awee
A%21 A7 AR ATET AT AT gEOA
wofrgq #7 92 37 M AEEAl &
A fagt agma aqw 2

(5) am@a @A it afzar 12
40 AT E | gET y=Egr AT fagas
T FTA T FAEAT FT AT E | AL
saeqr fa=ir w37 31w anfz @
fommy f& qeer iww o FRA F
Al wawar 4 fagaw & sesal 97
fasrz oo smar & st 378 @1a faan
WTAT & 1378 HU q199 £gT A1 |
NdT sEeqn 7 fagaw qfig @ O
qraTE FTA F1 geaE g g fawar
AT AN ARTAATE 1 A7 A6 £
fr 7o #75% FY waeqr F Ay fawre
YA 1 A qEwar | fomwd fa qpan
areT w27 oar ¢ fagas 1 ar fagas
% et o 3w Y aqrfor w7 &7 @A
#r 3w A g (ofia v
qarq fag @\ v 94t Fawgr
# g ga¥ T AT @Ed & awg
Jufeas 2T & )
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[t =y fored)

(6) afamw &1 @ 100 ¥
YAET gAY W] 9T 17 agEa A
(A9 FTAT TTAT & | TEH (9T A
dfagrr & 37 gl ar @ foaw
wezafa Y gl 337 a1 A F
gz &1 ar gfawm § aWuA w3
#r gfsar smfae ¢ 1 wfama 1 szl
% gz’ AT FEeqmEi &1 4 @
T 368 FI®E FrEATAZ 1 1951
7 I9 §WT ¥ Aeq A qeAl AAH A
F1 T FTAAT AT AT | HZAT WA A
fara @i & o -

“The expression ‘when the Bill is
passed in each House' has reference
to the passing of the Bill at the final
stage. The majority insisted upon
by Article 368 s, thercfore, appli-
cable only to the voting at the final
stage. I§ is, however, better to
err on the safer side and take stricter
view insisting on the requisite
majority at all stages of the passage
of the Bill.”

(7) #a a7 e ¢ fa ofaaae

A gg @ AFAT FT FL w4 A fquiA
FLAFN 100 71F A7 97 H7 AFMERT
gm F (gegedram &) FeAr @ fr A
gl 97 fAnig I d68 w1 @ITAT
% agwa @ g Wfew | 368 F A
fagas qu 37 1 I=9i 2, A I9
o f= @ A, A § gEn agE
afafa ar sac afafa & qm w9 41,
7 & faldas & sgesl 9% fwe 7
#1 1 ggaru fad fa=r w1 of@ &
a7 JHRT 9T FL FT IoG KT &
aq foags  ow w6, 99 97 fa=re
FT AT IEET 9@ FET 4 weAT-
et dfEm # wREer ¢, faw
frawi & 7 17w 117 & 9% faegw
|TE & AT g |

(9) dfF & & & afrard, et
s wdatfre v 9@ gud wEH 122
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TE T, St fad wfRT & waw 7
] awar | AT AAW  HEIEA,
M =\ FoAT fAeReT 9T W T
qAfaaTT @ w7 ARy § oA o
Teafa o # faawd w1 fw dfaae
FITHE 143 % qg7 q¢ TAARE A TG
awd ®L | #7997 & fF wEd WA
Fg0 sama A wer g s 'gw gmix
Fw § fe ofemie ot a0 & 368
aw & o s & ok } 99T a-
|/ a1’

(10) 3T ewer WERY, AT WY
QAT FTT A A E, A& UG-
qfq &t F1 giw FE N 77 THwwT A
Fay 7 famar aSga § @ oo
FAATH qW Iwia dfog fs F g
A F TH 226 ¥ AgA AT
AAWE T I INE X GHH FE®
I qg AIHAT AT AT, aTw gETe
faam 155, 157 AT 168 T HfqaTT
Fr el 118, 100 A 368 F
gl wfew form &1 5%

(11) #% ¥ ¥9 ogwwen faow
afafs Fom 9= faar g anfe god
aft qgeen 9% faare g &% ) guer
favlr 1951 &1 & | 9@ @wg arfew
TaTfuF ¥ qATT G g 91 | o
T wfafafes % qwr 1 397 fofi
qT fawrt ®@@T Wfgw | @@ wQ
oo R ATdAT @

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOBINDA
MENON) : Mr. Deputy Speaker, Sir, Mr.
Madhu Limaye's contention in effect
amounts to saying that the rules in Chapter
Xlwof our rules, Rule 155, etc. are wlira vires
because they are against the provisions
Article 100 of the Constitution, and the Rules
are framed under Articles 118. My sub-
mission is this Article 100 provides for
general matters. It refers not only to Bills,
but to Resolutions, to Motions, to every-
thing. The process of amending the Consit-
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tution is referred to in Artcicle 368 and
when we are considering a Bill under Article
368 the Parliament is legislating in its
constituent power. And, on other occasions
it is legislating within its normal legislative
power. Article 368 is a code by itselfl so
far as amendment is concerned. It says that
the Bill shall be passed by a special
majority, only if there is a special majority
and in certain cases, only after getting the
concurrence of more than halfl the number
of States in India. Rule 155 and other
connected rules have been made in order to
avoid absurd situations which might other
wise arise, in order to avoeid difficulty to
Members of the House which might other-
wise arise. [ will illustrate what I say.
Suppose, Sir, there is a Bill which secks to
amend two Articles of the Constitution. G
group of Members in the House may have no
objection to one of those two Articles being
amended but they may have objection to
the other Article being amended. So, if the
‘special majority” will apply only at the Third
reading of the Bill, what would happen is
this. Some Members may be there,r who
are prepared to give their vote for pass-
ing the amendment to one of the Clauses
of the Constitution, but they are not prepared
to give their vote for the amendment of
.the other Clauses,

ot wy fewd & STUET AT G
ogaT dfew 77 =@ ww g fF -
TN A1 FEEI 2w 97 fodnw &
fedfr oY el @) W W &1 /A
@ arn g afew A arde FE
Ffegw & gug & s & | 79 fefeeam
31 fiean § (gTewwm, #fagwa ot g@d
& e HATLH |

SHRI GOVINDA MEMON :1 shall
come to that. The words used in Article
368 ‘passing the Bill" will have the same
meaning with which we use the word, in the

House. We say at the third reading:
“That the Bill be passed.”

If that is so, then special majority nced not
be there even for the sccond reading. Only
in the third reading ‘passing of the Bill’
comes. Inthe second reading, from the Chair
questions will be put. The Chair will say:

“Clause so and so of the Bill do stand
part of the Bill.”
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Then another motion from the Chair com:s
or the question from the Chair comes
whether this clause may be part of the Bill.
In that situation, unless the rules provide
for special majorities for the amendment of
all the clauses, the difficulty which I referred
to will arise.

Therefore, if we accept the words used in
Article 368 passing the Bill in the same scnse
in which Motions are made in the House, at
the third reading, it will lead to absurdity.
Now, the special majority is not required
when the clauses are considered.

q:t aq femd A% g A wE
Faod & fag faww agwa s
gy § @ wfag ) wEgew e 7
aifer o=z FE AETE, aE A& FE
|SEar g |

SHRI ¥. KRISHNAMOORTHY
(Cuddalore) : Does it require twosthird
majority in the House, even while speeches
arc going on ? The article does not
contemplate two-third majority at all. Al-
ways when the Bill is being disucussed, at the
time of voting. this two-thirds majority is
required. He is  mislcading the House
by misinterpreting the Constitution.

SHRI1 GOVINDA MENON : Well,
there can be difference of opinion on a legal
matter. If I uphold an opinion or support
a certain opinion, it will be wrong to say
that I am misleading the House. (lnterrup-
tions).

ANHON.MEMBER : Hcdoes not mean
that.

SHRI GOVINDA MEMON : What I
am attempting to show......

SHRI V.
Lawyers are here to defend. |
differ with him.

SHRI GOVINDA MENON : You may
say you do not agrec with me. But, do'n’t
say that | am misleading the House. What
1 am attempting to show is that if the term
‘passing the Bill' as used in Article 368
has the same meaning as the motion shall
mean in the third reading ‘That the Bill
le passed’, then it cannot have
that meaning for the second reading.

KRISHNAMOORTHI :
beg to
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[Shri Govinda Menon)

For the second reading, the motion is
‘not that the Bill be passed’ or the ‘clause be
passed’ The motion then made or the
question then put by the Chair is “Clause
<0 and so stand part of the Bill."

So, if the word ‘passing’ as used in A rticl:

Wt Wy foad: &7 wFEr @ ww
arf F AT §3REIR & | AfRT A9
FTAHAE | FHIUT K A A AT
feamr qwew |% &, SwA faiw agEe
FT TECT A& 2 |

SHRI GOVINDA MENON: [ will
g0 to consideration stage. | am going from
three to two to one.

SHRI MADHU LIMAYE : Four, three,
two and one.

SHRI GOVINDA MENON: [ am
not speaking of the stages; 1 am speaking of
the reading. If, therefore, the word ‘pass
the Bill' as used in Art. 368 of the Constitu-
tion has the meaning which we, attribute
when legislations are being discussed
with reference to the third reading
of the Bill, then it cannot apply to the second
ieading of the Bill. And if that cannot
apply to the second reading of the Bill, then
it means the word ‘pass’ in Art. 368 as
used in a special sense applies to the rule
here.

SHR1 MADHU LIMAYE : It is nowhere
defined.

SHRI GOVINDA MENON : Probably
the Rules Committee wanted to provide
for intelligent wvoting and correct voling
on the part of all the Members of the House.
I now read rule 155:

“Each clause or schedule or clause or
schedule as amended, as the case
may be, of a Bill secking to amend
the Constitution shall be put to the
vote of the House scparately and
shall form part of the Bill if it is
passed by a majority of the total
membership of the House and the
majority of not less than two-third of
the Members present and voting.”

Provided that the Speaker may, with the
concurrence of the House, put

M19§g5S/70—8
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clauses and/or schedules, or clauses
and/or schedules as amended, as
the case may be, together to the
vote of the House in which case the
result of the voting shall be taken as
applicable to each clause or schedule
scparately, and so indicated in the
proceedings:

Provided further that if a Member
requests that any clause or sche-
dule, or any clause or schedule as
amended, as the case may be, be
put scparately, the Speaker shall
put that clause or schedule, or clause
or schedule as amended, as the case
may be, separately:”.

Now, if this rule is compared with the
provisions of article 100 of the Constitution,
cven at the second reading when clauscs are
discussed and put to vote, article 100 should
apply and not the special majority provided
in article 368. Therefore, necessarily, the
provision for a special majocity in article
368 applies to the second reading also.
Otherwise, at the third reading, Members
may be in a dilemma; they may support
the amendment to one clause of the Bill
but they may have disagreement with respect
to another clause of the Bill. Therefore,
the word ‘passed’ used in article 368 should
be interpreted to mcan the provisions with
respect to the second reading also. If that
can be donc with respect to the second read-
ing, and that should be done, then it follows
that the word ‘passed’ as used in article 368
has a meaning diffcrent from the words
which we use when we move for the third
reading. Therefore, the word ‘passed’ in
article 368 should be interpreted in the way
in which it has been done in rule 155. If rule
155 is valid, then it goes against article 100;
il that rule is valid, then the clauses should
be put one by one and separately. Even
when there is no amendment, a Member of
the House can say that such and such
schedule or clause should be put separately.
It is in order to enable the Members of the
House at the third stage to save themselves
from the embarrassment they would bave,
if all the clauses of the Bill coming for
discussion at the third stage are not passed
according to the special majority provided
in article 368. Therefore, the argument
that the provisions of articles 100 should
apply to the consideration also is not correct,
because articles 100 in that case should be
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taken as applying to a general situation, and
article 368 as applying to a special situation,
when the Parliament is using its constituent
power, and article 368 should be deemed to
contain in itself the complete goal. There-
fore, when the rules were framed as in rule
155 and other rules, articles 100 has not been
violated nor has any other article of the
Constitution been violated. These rules
which have been in force for the last several
years are fully valid, and 1 do not think that
there is any doubt about it. I do not, there-
fore, find myself in agreement with the hon.
Mover.

SHRI MADHU LIMAYE : He is not
in agreement even with the Attorney-General?

SHRI R. D. BHANDARE (Bombay-
MR. DEPUTY SPEAKER :He should
have got up before the hon. Minister replied.

SHRI R. D. BHANDARE : It docs not
matter. .......

MR. DEPUTY-SPEAKER : Otherwisc
we shall be going round and round.

SHRI R. D. BHANDARE: Will you
kindly listen to me ? So far as the inter-
pretation of the constitutional provisions or
the rules is concerned, it cannot be the
monopely of any party or any individual or
even a Minister. Let me say this with
great respect.......

il 7Y famg : gureme APy, wT
UF gRTE § | AT HIEATT FT TAED
7 | At oY agw wafa wTE |

MR. DEPUTY-SPEAKER : | am not
saying the interpretation of the Constitution
or the rules is the monopoly of anyone. 1
am concerned with regulation of the pro-
cedure.

SHRIR.D. BHANDARE : But accors
ding to the rules.

MR. DEPUTY-SPEAKER : Yes,
According to the rules, the procedure has
been that when a motion is moved by a
member, discussion takes place, the Minister
replies and then the Mover replies. This
is the convention we have been lollowing.

SHRI R.D. BHANDARE : But a point
is raised here. Shri  Banerjec is always
under a misappretension. He thinks he
only has a clear head and the rest of the
world is conflused.
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SHRI S. M. BANERJEE (Kanpur):
Iam helping him.

SHRI R. D. BHANDARE : May I
suggest that the matter be sent to the Rules
Committee 7 There appears to be some
force in the point made. I do not dis-
agree with the Law Minister. But the fact
remains that under certain conditions rules
155-157 were framed and incorporated in
the rules of procedure. In view of the new
situation and the emphasis laid on this point
by Shri Limaye, I think the House might
in its wisdom send the matter back to the
Rules Committee so that we can get the
point clarified.

SHRI DATTATRAYA KUNTE
(Kolaba) : The wery fact that it took so
long for the Law Minister to interpret the
word ‘passed” inart. 368 shows very clearly
that the meaning he wants to read into the
word does not lie in itat all. After
interpreting the word in the manner he
wanted to and reading a meaning into it
larger than actually remains in it, he wants
to justify the rules we have made.”™ One has
no objection to the rules as they are
in the book as long as they are there. But
to say that the rulesare there in all wisdom
and therefore we need never look into them
again is something unknown and never
contemplated anywhere; much less in a
deliberative body like Parliament. There-
fore, the Law Minister should have defended
the rules and his interpretation of the word
‘passed’ on different grounds and not on
the ground that this had been done beforc.

As it stands, whatever be the idea of
the framers of our rules and whatever be
the opinion which the Attorney-General
has once given, namely that it is better
we crr on the safe side and see that at
cach and every stage we do have the required
majority as laid down by art. 368-whether
at the consideration stage, clause by clause
stage or third reading stage. we had better
pass this on to the Rules Committee to look
into it and find out whether there is any force
in the point made by Shri Limaye, because
he quoted art. 100 also under which
all voting will be by a simple majority
except in those circumstances specifically
laid down under the Constitution. The
proviso is there; the article begins with that.
Therefore, it is better to send it to the Rules
Committee and obtain their advice, and then
later on legislate.
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SHRI1 P. K. DEO (Kalahandi) : Though
we do not see eye to eye on several points
with the Treasury Benches, I fully agree with
Shri Menon because the entire argument
boil down to this, whether the passing of a
Bill means the last stage only or the various
stages, the first, second and third readings
of the Bill. That is the entire controversy.
For that purpose a special guideline has
been given (o us by the Rules of Procedure.
This is not the first time that a Constitution
(Amendment) Bill could not be passed be-
cause of the lack of requisite strength. So,
to re-open this question, or to challenge the
ruling of the Speaker, will not be correct.

MR. DEPUTY-SPEAKER : He has not
challenged.

SHRI P. K. DEO : So, if you think it
proper, you may referit to the Rules Com-
mittee, but the recommendation of the Rule
Committee cannot have retrospective effect.

MR. DEPUTY-SPEAKER : Plcase do
not anticipate,

SHR1 P. K. DEO : I think it will be
only for future guidance.

SHRI1 5. M. BANERJEL : | have heard
with rapt attention the submission made by
the hon. Law Minister. On that parti-
cular day we wanted to raise it as a point of
order when the Speaker first declared that
the Bill would be taken into consideration.
Then, he realised that two-thirds majority
of the Members present and voting and 50
per cent of the total membership of the
House was neceded lor the particular purpose
because this was a  Constitution (Amend-
ment) Bill. Later on | have also consulted
the various rules. As the hon. Minister
said just now, let us not rely on individual
wisdom, but on the collective wisdom of
of the Rules Committee. After all, the
Rules Commitiee have framed the rules and
the interpretation of the rules should also
be left tothem. I agree with Shri Bhandare,
Shri Kunte and others that this should be
referred to the Rules Committee.

SHRI  UMANATH (Puddukkottai) :
Now that the question has been raised

seriously, we are not breaking the conven-
tion by this round of discussion.

MR. DEPUTY-SPEAKER : It has been
broken. That is why I am allowing you.
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SHRI UMANATH : It has not been
broken because bere it is a question of the
rules and tkeir interpretation vis-a-vis
the Constitution that has been raised by Shri
Limaye and replied to by the Minister.
The House feels that it is a serious question
on which a determination has got to be
made. The reply of the hon. Minister to
Shri Limaye is not going to solve the issue
raised here. Since the gquestion has been
raised, it has to be resolved. This proposi-
tion has now been made by Shri Bhandare,
and supported by all sections of the House,
that the matter should go to the Rules Com-
mittee where a thorough discussion can
take place and some determination can be
made. 1 also support it.

SHRI GOVINDA MENON : The
Government has no objection.

MR. DEPUTY-SPEAKER : 1 do not
think Shri Limaye wants my ruling on the
various points he has raised. The main
question is to refer it to the Rules Committee.
We will convey this to the Speaker.

15 -38 hrs.

CONSTITUTION (AMENDMENT) BILL
~—(comd.)

( AMENDMENT OF ARTICLE 164)

MR. DEPUTY-SPEAKER : We take up
further consideration of Shri P. K. Deo's
Bill. Shri Imam may continue his speech.

SHR1 P. K. DEO (Kalahandi) : There
was a symposium on this subject recently,
and a number of speakers are going to parti-
cipate in this discussion. Therefore, the
time allotted for this Bill may be extended.

MR. DEPUTY-SPEAKER : 1 have called
Mr. Imam.

SHRI J. MOHAMED IMAM
(Chi*radurga) : 1 have moved an amend-
ment to the effect that this Bill on account
of its extraordinary importance must
be circulated for eliciting public opinion
by the 30th of June, 1970. The other day
my friend, Mr. P.K. Deo while moving the
Bill has given very valid and cogent reason
why this bill should be passed. He had also
pointed out the necessity for this provision
in the changing circumstances. As pointed
out by him, it is Quitc necessary that the
person who becomes the Chief Minister of
a Siate should be clected by the majority
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of the members of that Assembly and it
should not be left to the whim of the Governor
to name whomsoever as the Chief Minister.
It is quite necessary if democracy has to
work properly and succeed in our country
because now-a-days there is a tendency to
make democracy a casualty for some persons
to perpetuate themselves in power or to
misuse their office. In fact under the guise
of democracy, many sins are committed and
many commissions and omissions are made.
We have adopted the British Parliamentary
system and we are trying to copy it here. In
Britain, the head of the State is the king or
the queen and that person is above politics.
She is not partisan so much so that all
parties have confidence in the head of the
State,

Secondly, all the parties have implicit
confidence in the head of the State. Itis
said that the British sovercign has a unique
position in the United Kingdom. Then in
Britain there are well-organised parties and
the number of parties is limited to two. Whea
there were two parties, it would be easy 1o
determine which party was in a majority.
Thirdly, in Britain and perhaps in other
countries also, they are not plagued by the
disease of defection which has become so
much rampant in India. What is the
position in India where we have copied the
same parliamentary system of Government.
There is the head of the Union. There are
heads of the States. At present, I am not
referring to the Head of the Union but | have
to refer to the heads of States, namely, the

Governors. What are our Governors ?
They are nothing but a  cieaticn  of
the Government of India or of the

Centre, They are their nominces. |
can say that most of these Governors
who have been appointed till new ire
partisans, They belonged to the ruling
party sometime or the other. One of (wo
may have been 1.C.S, officers who had
served under them. You cannot give
credit to them as being independeny or as
being above party for being the head of the
State,

MR. DEPUTY-SPEAKER : We have
exceeded our time, Please conclude,

SHR! J. MOHAMED IMAM : 1 shall
finish in a few minutes. Because you
have rung the bejl, T shall hurry up. This
subject being important, | thought I could
get a little more time.  Now, thirdly, times
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have changed. The office of the Governor
wis not very important in the past because
there was a homogeneity between the govern-
ment and the party throughout the country.
But now each State is under a different
political party and no government has a
decided majority. The Governors who are
the agents of the Central Government and
who are nothing but their masters® voice
cannot exercise their independent discretion,
But they have to work according to the
instructions of the Central Government.
That is why there has been so much of con-
fusion in each State when the Chief Minister
was elected,

My friend Shri P. K, Deo gave a cata-
logue of the previous instances where
Governors have been responsible in  brush-
ing aside the party which was actually in a
majority and calling the leader of the mino-
rity party to form the government, and
giving him sufficient time to form the govern-
ment with the hope that when he forms the
government many would defect to him and
there would be a majority. In fact. this
has happencd many a time, J
15. 47 hrs.

[SHRI SHRI Cuano Goval in the Choir,

I think we can take the latest example of
what happened in Uttar Pradesh. 1 think
there the BK.D, party first of all wanted
to join hands with Congress (O) and they
came 10 a solemn understanding to form a
Government, but the Governor would not
call Shri Charan Singh or anybody else,
and he never invited him 1o form the govern-
ment because he received a call from Delhi,
He came here and afier being briefed as 10
what to do, he returned and gave some
time for them to rehabilitate themselves,
So, after some time, there was a rumour
that Shri Charan Singh joined the other
group. Then the Gowvernor took advan-
1age of that again and invited Shri Charan
Singh to form the governmeni, Now,
there is a precarious majority on account
of the attitude of the Governor,

MR. CHAIRMAN : | thought you were
to conclude,

SHRI J. MOHAMED IMAM: |
am concluding. No government is in a
stable position there.  Added to that, there
has becn a serics of attempts 10 topple those
governmenis that have a majority and on
account of this we cannot say what the
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fate of the State Governments will be,  After
all, what we need is stability: stability and
progress  go together. Without <ability
there cannot be progress. The Central
Government through their Governors are
trying to disturb the sability, So, my
friend’s anxiety is this. The Chicl Minister
or any person who becomeos Chief Minister
should not be the nominee of the Governer
or he should not reflect the views of the
Governor, He must be a person who
enjoys the confidence of the majority of the
members of the Assembly. How to ensure
this 7 We cannot entrust this to the sweet
will of the Governor who himself is noi
quite independent but whe looks for his
continued  existence  and  everything  on
the Central Government, So, the most
democratic thing we can do  is 1o
leave this choice to the members of the
Assembly. Let all the members of the
Assembly at a meeting to be called by the
Governor clect a person who is to lead the
House. After all, it must be remembered
that the Chief  Minisicr is calicd the
Leader of the House : he is not the leader of
the party, When he is called the Leader
of the House, it is but right and in the intci-
ests ©f equity that he is elected by all the
members of the Assembly. If he distinctly
enjoys a majority, then ceriainly be will
become the Chief Minister. Only by this
process democracy can function properly,
there can be stable Governments and we can
avoid defections,
With these words, [ support the Bill.
It is an importani Bill in which the State
Governments are interested, So. it is
better that they are also consulted. That is
why instead of hustling through this Bill,
let it be sent to the State Governments
Let them place it before each Assembly
and ascertain their reactions. That s
why T have moved that this Bill be circu-
lated and 1 am sure the House will approve
of my suggestion,
it ofe T (g8) : @ a@w aT_”
A wOHw w1 faw aga W fae
¥ fem ¥ fag 33 wer fear m
ar | & SrAT S g oo feaar
Fug ar g 7
wwrefy wYeE @ g 4 ¢
fx yoo fewr o gt faer §
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afe7 @ faw 9z it @ WA
el F AR AW | I AW T
Faz fex ggo faw aroomom

st e s (Tt afe) o
O WAET FT OV R | AT FET
fez@ &Fr Al A= T & ) S ag
tfea o s w faw & fag
ARty fegr ar gER W @
™ fam & awa w7 ;o
AR & qEAT T AT IHG AT
ag fa=r o ?

# g it wreT wTgan g e wToen
fadas & Se®! Tw & &AW WOET
feorm ar /gt feem ar @Y faw W
e " "Wy fawe smor ?

awfr wRRw & SUT qE wE

f& o A @ e &wvg &
¥l 9 d HI UE Wt § WY
T maET f&| v A

St A FAENY C GHT S R
foar ormam &, IEET HE G AT AE
g

wwwfs wgEg : OF @ 9 A
ngeaqu fae ST omar g a1 99 I
§eA & SORT WW AT 9y § A
IR aw< fear Smar § |

SHRI HANUMANTHAIYA (Bengelere):
Sir, the Bill that has been 110ved by Mr.
P. K. Deo relates to constitutiona] amend.
ment, | very much wish his speech was on
the level of d constitutional debate, But [
am sorry to note that he has descended to
the level of making wild allegations against
other political parties and his opponents in
particular,
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SHRI P. K. DEO : I never made any
such allegations,

SHRI HANUMANTHAIYA : I attach
great importance to whatever is said by
members of his standing. [ always have a
good opinion of their judgment and parjia.
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mentary flair, To say that life and pro-
perty are in danger. that the Congress is mis-
ruling and that all the Governors are hench.-
men, is extravagant language which could
well be avoided. The purposc with which
he moves the Bill on a constitutional matter
is to get the approval of the House, This is
neither the forum nor the occasion to ex-
press your angers agRinst your political
opponents, Therefore, let the debate cn
constitutiona] and legal matters be free from
acrimony, personal allegations and extra-
vagant statements of the kind that  Shri

Deo}has made.

So far as the Bill is concerned, it relates
mainly to one item only. namely, that the
Chjefl Minister should be elected instead of
being called upon by the Governor 10 take
the oath of officc. He forgets that there is
a historical background. The Constituent
Assembly, of which | was also 8 member,
had mainly the conventions and practices of
the United Kingdom in wiew in framing the
various articles of the Constitution pertain-
ing to this matter. Calling upon the majority
party leader, who is likely to command the
confidence of the House, to take the oath
of office as the head of the Ministry is a
well-known convention. It is not written
into the Constitution in UK. In fact, there
is no written Constitution ai all there. Nor
is there such a clause in any well-known
constitution, either of  Canada or of
Australia or of several other countries which
opted for parliamentary democracy and
which are working parliamentary democra-
cies. No doubt, he has quoted two
instances, of West Germany and Treland,
But, as he himself knows, somehow these
two  countries, historically—of course,
it is not their fault- have not come to
that level of being quoted for constitutiona]
discussion throughout the world. Only
leading democracies are quoted for purposes
of discussion of constitutional issues,

1 agree with him in principle. There is
no quarrel there, Whether the leader of the
party should be called upon to 1ake the oath
of office by the Governor or he should be
clected in the way suggested by the hon,
Member is a difference, not of substance
but of methodoiogy.

Constitution is not a genera] cupboard
into' which you can put everything and
sundry. Constitution is 8 document where
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you incorporate fundamental principles and
modes of workinzg of the administration,
Imagining a contingencies to arise, we do
not put everything into the Constitution,
So far as our Constitution is concerned,
sometimes people blame that it is too bulky,
that it contains 1oo many articles of a detailed
and administrative mature, For example,
no constitution makes provision for salaries
in the Constitution itself, That is a matter
for Parliament to determine from time to
time. Therefore, | do not want this Consti-
tution 1o be further enlarged, conmtaining
21l sorts of details,

I want him to remember that his party
has also a government, and |1 am very happy
about it. If vou and 1 have responsibility
of supporting our own party governments,
we will have to take a reasonable attitude
and a balanced attitude.

Calling. or inviting as they say, the
leader of a party, which commands the
confidence of the House it a graceful act.
It may be that when a no-confidence
motion is passed against a Ministry it goes
out without grace. Therefore, a Ministry
is expected to come with grace on the invi-
tation of the Governor and 1 do not want
this grace to be spoiled. The consti-
tutional conventions have a grace and a
flavour about them. We have to pre-
serve them instead of distorting or making
them ngpd.

16 hrs.

1 agree that after ihe 1967 geseral elec-
tions several instances have arisen where
the actions of governors has heen question-
ed. Even motives have been attributed.
That is why the Administrative Reforms
Commission took the whole position into
consideration and suggested that in these
matiers of  discretionary powers of
Govemnors, guidelines must  be framed.
We have gone much beyond what Mr.
Deo proposes to do in his Bill. The
guidelines framed by the Government of
India or the President are not likely to
command gencral acceptance. We may
say: here is a Government run by Congress
party and they have framed the guidelines
to suit their own party position. I did
not want that. | wanted that the political
parties which are bound to be represented
in “the inter-State Council contemplated by
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the Constitution, to make a draft thereby
attracting to these guidelines general con-
sent of the political opinion 10 the extent
possible. Then these guideiines are 10 be
issued in the name of the President. The
President who is the appointing authority,
has necessarily the power to give a list of
guidelines to the Governor 1o act upon.
From time to time if changes are necessary,
those changes can be effecied in the guide-
lines. But if this convention is sought 10
be cmbedded in the Constitution--my
friend Mr. Deo knows how difficult it is 1o
secure the special majoity for Constitutional
amendment. We should not think of
amending the Constitution whenever a
situation  arises. The Constitution must
eontain fundemental principles. Working
principles can be adjusted according to the
circumstances and times.

Many of vou accuse the Indian National
Congress as onc party having ruled for a
long period of time. If vou look at the
whole picture dispassionately you will see
that after 1967 the multi-party  system
has brought more miseries to this country
than  single-party governments ever did
during the period of the three previous
clections,

SHRI 1. B. KRIPALANI (Guna):

Then why did vou divide yoursell ?

SHRI HANUMANTHAIYA : You
wanted it and your wife wanied it and we
had 1o do.

Therefore, Sir, il there was harmony bet-
ween the Ministries and the Governor and
no Opposition political party madce an issue
of the role of Governors in the previous
fiflcen years it s an achievement 1o the
credit of the Indian National Congress.
Multiparty system, however, desirable it
may be from an individual point of view will
not make for smooth working; will not
make for advancement of the country. In
India whenever a multi-party Govornment
was formed the principle of joint responsi-
bility came in for ridicule and you have
seen what constitutional and legal irregul-
arities have taken place in the country. This
mulii-party sysiem as some of us ftalk
today—has proved to be one of evil
consequence. No democracy will be able
to survive in this country with the prepetus-
tion of multi-party system.  Therefore,
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if troubles have arisen, it is not so much
because of the Governor as because of the
difficulties created by the multi-party system,
the inter-party rivalry and disregarding of
the conventions that had been established
in the country in the last 15 years,

My hon. friend, Shri Iman, said that
this may go for circulation for eliciting
public opinion. There is hardly any
necessity for it. The Administrative
Reforms Commission has itsell made a
recommendation in substance the same
in principle as the one underlying the Bill
that Shri P. K. Deo has placed before the
House. This Report of the Administrative
Reforms Commission has not yet been
considered by the Government

SHRI P. K. DEO : They will not consi-
der it.

SHRI HANUMANTHAIYA : They will
consider it. [ assurc you that they will
consider it.

SHRI RABI RAY : When ? You have
already submitted 18 Reports.

SHRI HANUMANTHAIYA
have considered 7 or 8 Reports.
be doing it, one by one.

They
They will

I am very happy that most of you take
so much interest in the recommendations
of the Administrative Reforms Commission.
T would request Shri P. K. Deo to with-
draw the Bill and rake the position of
pressing the Government to implement the
recommendations of the Administrative
Reforms Commission. That will effectively
and unanimously serve the purpose that
my hon. friend has in view.

SHRI J. B. KRIPALANI (Cuna) : Mr.]
Chairman, Sir, I cannot compete in wisdom
with an  ex-Chief Minister. He has
cloquently talked of the conventions that
exist in England and, he says, that we are
following in our policies the conventions
that are usually followsd in England.

Does he know, in England, there are
certain things even in politics which are
never done 7 For instance, in England,
nobody would dare to vote against the
party candidate. Nobody in England, if he
is worth anything, would vote against the
person whom he or she has proposed. No
Government in England would dispense
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with the Habeas Corpus Act though the
Parliament, in England, as my hon. friend
will remember, can do everything except
turning a woman into a man. But here, we
can even do that because the men as well as
the women can equally howl in this House.

Sir, the conventions are for persons who
guide their conduct according to rules.
according to laid down procedures, who
respect certain things and who will not, at any
cost, deviate from them. Conventions are
not for persons who violate the law at will,
who have no conception of procedures and
who have no conception of the law, but who
have only a conception of conscience.

My hon. friend is talking of multi-party
svstem. When vou have conscience, you will
have multi-party svstem. You will have as
many parties as there are consciences in the
House. It may be accidental that the con-
science of some hundreds of legislators may
have been the samc as the conscience of
some of the bosses. But it will not always be
s0. It was not so recently when a Bill o
abolish the privileges of 1. C. S. officers
was brought and people’s conscience told
them to be absent even though their
Party accepted the Bill. Here, there is no
question of conscience. Nor is il a question
of convention nor is it a question of what is
done in England. This is a unique land.
We must, therefore, be very particular
about what we do.

What does this Bill require ? The Bill
requires that the Governor should call the
Assembly meeting and let the Assembly
decide who is the leader of the dominant
Party. It decides which is the dominant
Party by a vote and then allows it to elect
its own leader. These Governors are
appointed—by whom ? By the Govern-
ment of India. Is it a fact or not ? Govern-
ors are appointed by the Government of
India.

SHRI RABI RAY : By Mr. Chavan,

SHRI J. B. KRIPALANI : May be Mr.
Chavan or anybody clse. They are appoint-
ed by the Government and if the Governor
goes wrong, suspicion is that the Govern-
ment of India has given him worry instruc-

tions. Do you want your Governors to -

be suspected?
SHRI HANUMANTHAIYA : No,
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SHRI J. B. KRIPALANI : Then. the
straight course is: let them call a meeting.
What do Congressmen lose if a meeting of
the legislature is called 7 What do they
lose 7 On the other hand, they gain. Their
Governors gain in respect and reputation.
Their Governors are considered like Caesar's
wife above suspicion. Caesar’s wife was
not above suspicion except in the eyes of
Caecsar himself. They must be kept.on a
pedestal. People should not be able to
cast suspicion vpon their credentials. They
<hould not think that they arc mere rubber
stamps of the Party in power at the Centre.
To-day the Congress may be in power at the
centre. Tomorrow it will not find itself in
the position in which it is even with the help
of D. M. K. and the Communists, 1t will
be in the minority. But I want to know as to
what congressmen lose by this Bill. 1
want to know what is lost if such a thing is
adopted.

The Government will be free from blame.
The Central Government will be free from
blame. Nobody would raise his little finger
against them. Now, at every time thag
the Governor functions, his functioning is
under suspicion. Take the instance of U.P.
The Govermor of U.P. did not call any-
body to form the Government. He came to
Delhi.  First of all when he came to Delhi,
nobody knew in U.P. that he was going to
Delhi. He said that he was going to Kanpur.
He took a long time to consider which
Party commanded the majority. But after
returning from Delhi, the very next day he
called somebody te form the Government.
Is not this conduct subject to suspicion? Why
should the Governor put himself in such a
position?

SHRT HANUMANTHAIYA : We agree
with  your view. Here the question is:
whether the principle should be in the form
of a consititutional amendment or guide-
lines framed by all the Parties.

SHRI J. B. KRIPALANI : Have you
observed any convention? 1 ask you,
Will there be anybody who has the shame-
lessness of voting against his party mandate
in England? Can you give'me an example
in three centuries of English history when
such a thing was done 7 Can you give me
an example where party people say they were
going to vote not according to their party
whip but according to their conscience?
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You are bringing something which does
not exist but in this unique land. You
have made it into an extraordinary land.
You can do anything you like when you
are in power, you can violate any conven-
tion. This is“really a wonder land. It is
not a democracy. It is not any autocracy
even, because, Sir, he the autocrat breaks
the law himself,—he is a law unto himself,
but he does not allow others to break the
law.

But, you not only break the law voursell,
but you allow every Tom, Dick and Harry,
even what you call the Naxalites, 10 break
the law, and you don’t break his neck.
We are living in a Government which is
confusion. In this confusion, this little order
is sought (o be brought. What do Con-
gressmen do? You tell me what was wrong.
The reputation of vour Governor be kept:
the reputation of your Central Government
be kept: the reputation, whatever it is, of
the Rashtrapati be kept: how does it
offend you ? | want to know.

Therefore, don't talk of conventions.
Don't say that you were in the Consti-
tuent Assembly, when fools like me were
also there. And. we knew, we were making
Constitution for gentlemen, not for ruffians
who can use the Constitution as they like,
who can break the law as they like, who
can break any convention. We did not make
the the Constitution for that,

But, when things have come to this, that
the Governors are suspect, that the Central
Government is suspect, that there have been
various minority Governments which when
they have come into power, have been able
to induce people to crorss the floor and be-
come majorities, then, Sir, this bill be-
comes necessary.

Congressmen lose nothing, but simply,
they are obsessed by certain ideas of their
own which they do not apply for themselves,
which they only apply to others. We hear
everyday big harangues aboul what ought to
be done and what ought not to be done on
the Radio, but those who say these things
themselves violate what they want others
1o do.

We are the greatest humbugs going in
the world, Humbug is the order of the day

in this nation,
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Therefore, 1 sav. as he himself admits
that in principle—it is good——there-
fore, why don’t you accept it 7 You don't
accept it because your conscience tells you
not to accept it.

SHRI V, KRISHNAMOORTHI (Cudd-
alore) : Sir, the idea of introducing the
Constitution (Amendment) Bill to elect
leaders in the State Legistative Assemblies
is very much meaningful in the context of
our democracy in this country. Shri Hanu-
manthaiya when he was speaking, told us
that in the course of their rule in the past
20 years, they did not have any such diffi-
culties. But the only difficulty is that they
never allowed any single equivalent Opposi-
tion in India to grow. That is the difficulty
which they have left to our country.

SHRI1 HANUMANTHAIYA : We
have allowed you to grow in Madras. Let
there be no contradictions.

SHRI KRISHNAMOORTHI : We
have grown in spite of your opposition. It
has not happened in other parts. Mr.
Chairman, democracy is now being tested
in our country. Afier 1967, you are seeing—
the country is seeing—that in most of the
States, where there is no single party in
majorty, the Governors assume themselves
as the solemn embodiment of democracy.

You know, Sir who are all the Governors ?
Most of the Governors are the defeated

"politicians of the ruling Congress. So,

they are to subserve the interests of their
own masters. When there is any Govern-
ment against the interest of the Central
Government, that is toppled as it has been
toppled in U. P. and as are likely to be top-
pled in Gujarat andin some other States.the
Governors are being used by the Govern-
ment of India to topple the State Govern-
ments.

So, it is in evidence that the
Governors are not impartial. [ won't
say that they are partial but they are not
impartial. In some parts like Bihar, the
Governors sometimes declare ‘I will not
listen to the Leaders of the Party. If
necessary, | shall have to count the heads
of Legislative Assembly Members.” Logis-
lative Members are being counted by heads
by the Governors.
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Shri Deo’s amendment is to reduce the
responsibility of the Govemnors. As our
Acharyaji pointed out, let the Governor be
an impartial man. Instead of counting the
heads let him convene the Legislative Assem-
bly and get the Leader of the House elected.

United Front Government comes and
goes. It has failed in Kerala; it has failed
twice in West Bengal; it has failed in Bihar;
it has failed in some other States. Why ?
Because, the Leader of the House is not
clected but appointed or nominated by the
Governor. So, there is only admixture of
political combination and it is only a phy-
sical change. The leader of the U.D.F. is
nominated by the Governor. If there is
an ideological merger or change, then the
U.D.F. governments will not at all fail.
Shri Deo’s amendment is good not only
now but for the future also becwuse, nobody
knows, what will be the future of this Parlia-
ment.

SHRI R. D. BHANDARE : T he is
elected, do you mean to say that there will
be no trouble ?

SHRI V. KRISHNAMOQORTHI : You
would have chosen the freedom of consci-
ence. And so long as you stick on it, no
government will be allowed to fail because
that will be like ‘Aya Ram’ and ‘Gaya
Ram’.

If you want to save democracy and if
you want to see that democratic form of
government to continue, at least don't go
in for freedom of conscience. In a Parlia-
mentary form of democracy, there should
be a merger of mind and ideological unity
and not collection of ten CPI and twenty
C.P. (M) and some Bangala Congress and
then some Independents and making it as
51, making it a majority and then forming
Government by the Chief Minister.

The next day, every party wants to pull
him down, becasue every party wants to
increase the mumber of Its MLAs at the
next elections by giving all sorts of promises
and by enunciating all sorts of policies which
cannot be implemented by any Chief Minis-
ter. That ia the reason why most of the
the UF Governments in the different States
have fallen. Therefore, this new idea is
weicome. If no party commands an absolute
majority, let the Amsembly be convened,
amd if there are three or four candidats
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contesting for the leadership, if anc man
does not get the required majority, then the
second preference votes may be counted
and then the man who secures the absolut:
majority can be chosen. By that process,
ideological combination is possible,and that
will be suitable for the whole country, To-
day, we are secingthis kind of position only
in the States, but we are going to see it at
the Centre also after 1972 elections. No
party is going to get an absolute majority.
Not only is the Congress divided, but even
the otherparties are divided, So, there would
oot be any absolute majority for any party
even in this Parliament. At that time, are
we to depend upon our President 1o nominate
a Prime Minister? He cannot nominate
anybody because nobody will command an
absolute majority.  In that case, unless
we convene the meeting of the legislature
and see that the leader is elected by the

legislature, democracy cannot function
cither in this Parliament or in the State
Legislatures,

So, whether this constitutional amend-
ment should be taken up or whether it
is to be implemented in the form of a guide-
line to the Governor by way of a resolution
or motion by this House, this principle
Is welcome to one and all, and 1 sincerely
welcome this proposal.

SHRI BEDABRATA BARUA (Ktlia-
bor) : So far as constitutional amendments
are concerned, I feel that our Constitution
needs surgical treatment. 1 am not one of
those who believe in ancestore-worship and
all that type of thing. We have got that
type of thing amongst the primitive prople.
We also sometimes want to cultivate the
feeling that a document is sacred and we
must obey it, and sometimes, we ourselves
succumb to that spirit.

I would submit that sometimss it is nece-
ssary to amend the Constitution, particularly
since it was made 20 years back when we did
not know how exactly the administration
would function. Naturally, every Consti-
tution has to be amended according to ex-
perience. Those who come later will certainly
put forward their viewpoint, and &t that
time, it should not be said that it is a sacred
document and it should not be tampered
with. We have, thepofore, certainly to consi-
der whether such amendments can ba carried
through,
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Our venerable Acharya has said that
India is not England. I also believe that
in India, we have still to build up a lot of
conventions and traditions according to
which the democracy system can operate
But we cannot go on only on the basis of
conventions. When we formulated our
Constitution, we put in some provisions
from the American Constitution and some
from the British Constitution. But when
the Constitution starts operating and starts
moving, then it is a dynamic process, and
therefore, the document also must be made
dynamic, Different parts of it may come
into collision, and we must certainly see that
things are sized out and they are made to
operate. The type of sanctity which has
come to the British Constitution has been
given to it not by the Constitution but by
the people. To that extent, Ithink every
one would agree.

When we are considering this gquestion,
the moral authority of the State legislature
has to be created. When the Chiel Minister
is appointed or elected or maintain-
ed in office, itis a question of the moral
authority of the State Legislature which
matters. When we want that India
should be a federation, we must also consi-
der that every unit of the federation should
function properly. Some of these units are
quite big, as; big as some of the States in
Africa or sometimes bigger than some of
the States in Africa; the population in some
of the States is equal to that of France
or of England. It is oor first concern to
sce how we should build up certain con-
ventions and certain adherence to comnsti-
tutional norms. We give the office of
the Chief Minister that respect which
the British Constitution gives to the British
Prime Minister.

At the time of the |general election in
Great Britain, the people say they choose
between two ullernative  Prime  Ministers.
The office of the Prime Minister is held
in high esteem there. It is not beczuse
he lives in No. 10, Downing Street but be-
cause under convention be bebaves in a
particular way that is wvery respectable.
When Acharyaji said that we behaved in
the wrong way, | would like to disagree,
not because of the example that be may have
cited. He has beem unduly exercised about
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the internal matters of our party which we
do not generally discuss in public.

In Britain in the party structure itself,
there is a certain responsibility in
the leadership. The leadership there is
really democratic,  Onee anvhing goes
wrong under his leadership, i MPs
or any group of people could say, ‘we do
not believe the leader is guiding us properly.’
Or if any debacle huppens, whether it is
Mr. Home or anybody else the first step
he takes is to resign from the leadership of
the party to make way for others. This
is a thing we have failed to learn.

So every minute our leadership in the
becomes uutocratic. It becomes an engine
of intimidation and oppression, So what
fappens in our country must be read in the
context of what has actually been the
structure of the leadership in India, and unless
we react against it, I do not know what a
constitutional provision can do 10 react
against that type of situation,

I have seen in a particular State when
the lcader was defeated, people weie
rejoicing as if they had been liberated, Lakhs
of balloons went up in the air and crackers
started bursting.  People welcome exch
other, Restaurants were opened, thousands
of people were taking tea and everything
clse at somebody's cost—God knows at
whose cost. It was treated as a national
liberation and an occasion for celebration.

Even after that, the leader is called brck.
Some sort of brotherhood comes up and says
‘Look here, we want you, We are a small
brotherbood. We must keep it up’,

In this situation, England does not apply.
We have sometimes to go through a surgical
process. Therefore. I am not very parti-
cular about applying English conventions
in respect of our Constitution,

We sec the phenomenon of Aya Ramu
and Gaya Rams who have discredited everv
Chief Minister. After all, the Chief Minister
faces a situation in a political systcm in which
the partiesdo mnot bave much conviction.
At least the generality of the party does not
have much conviction. When we see
there is no comviction, he has to go out
and see what can be done. After all, he
bas some good things to offer, He wants
to serve the people. He may be an honest
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man., But then he has to look after this
aspect. Such people have 10 be paid in
some form or other. They can be paid in
various forms including the one suggested
here. Then perhaps a retired man would
be the best Chief Minister. A poor Chief
Minister has after all only 2 Ministership
to offer. But a retired Chief Minister could
still pay money in other forms whicl
would be equivalent to that.

1 do not know in this complicated situa
tion where things cut across all our <ocial
and political life, what can be done. Tt
is a bigpsychological problem; we have never
been really democratic. Qur  members
can flout their electorate, They work in
the name of cast and say ‘Mv caste Minister
has notdone this or that. SoT defect’. The
other people applaud it and say ‘Bravo,
you have done the right thing. Carry
on; until you find another caste Minister,
continue in this way,.

How can vou make democracy function
by making an Assembly function like rhis?
After all. we had that type of parade with
MLAs lined vp and lists being given. 1
think it is no better than the parades that
were held even[if the Assembly is to sit and
decide. Because the kcy to the situation
does not lie in the selection of the Chief
Ministers, but in their removal. The entire
democratic convention has to operate not
on selection but on removal, unless [there
are a number of Chief Ministers, a number
of leaders who think that if they have really
led the party or Government and the Govern-
ment is still faced with a particular difficulty,
it is for them to step out. He has to abide
by the convention which has been built up
by dozens of Prime Ministers in England.
They have this convention in England that
the Prime Minister simply retires. We
also should have that type of convention,
not that the Chief Minister should, by wire-
pulling, using the ignorance of the people
and the authoritarian atmosphere
that obtains in the country, try to continue
in power. Otherwise, people  become
violent, partics go berserk and try to
fish in troubled waters, because there
is no ideology left. We can solve this pro-
blem not by saying that the Chief Minister
will be clected by the Assembly. If he
is to be elected by the Assembly, he can be
removed by the Assembly also. If removal
san be done, which is much casier now,
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then there will be more instability, and if
there is t00 much instability, too much brib-

ing. Idonot think this will solve the problem
at all,

SHRI J. B. KRIPALANI : You tell me
what they will lose by it?
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SHRI BEDABRATA BARUA : 1 am
not speaking on behalf of my party, I am
speaking on a constitutional position which
cannot be resolved by making it more mo-
bile. Already, the Chief Minister all the
time is finding defections, somebody going
from this side to that, and that will conti-
nue. To make it impossible, some different
procedure has to be evolved. What about
his going out of political life, retirement? 1
think the key to the entire situation lie
in civilised political behaviour, in the will-
ingness of the leadership to completely walk
out of political life once things go wrong.
Unless that happens, we cannot clean the
political life.

SHRI J. B. KRIPALANI : Why do you
oppose it ?

SHRI BEDABRATA BARUA : 1 opposec
it because it serves no useful purpose.
As one friend said just now, we have got
so many things written down in the Consti-
tution. If we really want to learn from Bri-
tain, the whole Constitution should be based
on conventions. For a long time there
was no mention of a Prime Minister in Bri-
tain. ‘Only in 1945 they said that His Majes-
1y's ‘Governments, First Minister would get
a salary of so much. Only then it was reali-
sed that there was a Prime Minister under
the British Constitution, though it came
about more than hundred years ago. We
also have to build up conventions. These
conventions can be build up only when
public opinion is mobilised. Even today
I think there are States in India where
public opinion is not effective, where
literacy is less than ten per cent, and there
defections take place. Where ideology is
less important than politics, where leftist
forces have come to cperate these defections
have gone up.

SHRI ZULFICUAR ALI KHAN
(Rampur) : What about Assam ?

SHRI BEDABRATA BARUA : No
MLA in Assam would think of defecting
becunse when he gets down from the bus
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in his constituency, what would the people
say? If the people say that he hes done
an excellent thing for a particular caste,
the matter ends, he does it. But 1 do not
think that in Bengal and Assam people would
defect in that fashion. It may happen to-
morrow, but we must try to leydown con-
ventions, we must build up public opinion,
we must have convinced political parties.
There is no nther short cut solution.

The creation of Chiel Ministers possibly
was o mistake. 1 think the Censtitution
provides so much autonomy 1o the States
that now we hitve got Union Territories where
all the money goes to the fficers and we
have got States where all the moncy goes
to the Ministers. The smaller the Suite,
the more the problems. Therefore, we
must boldly think about these problems and
find solutions to them, but that cannot be
done on the basis of what we have accepted.
We accepted, we tried 1o take the Americin
model and have Governors. Possibly, that
may solve our problems or may not solve
our problems. These are days of inno-
vations. We have to find out how things
go. It is not necessary, nor isit
part of our religion that we must have a
Chiefl Minister or so many Ministrers and
we should appoint more aund more Minis-
ters in order to keep the party in power.
Possibly we can say that in a State with
a crore of revenue, there should not be
more than 4 or 5 ministers, constitutionally.
We can say in our amendment in the Cons-
titution that there should be less Ministers
50 that it will not affect the economy of the
State adversely. We can do so many things;
we can say that only so much part of the re-
venue should be spent on the salaries
of the Ministers, their bungalows, etc. We
can also say that in a one crore State the
salary of a Minister should be only Rs.
500. That 1ype of thing we can provide.
That will possibly change these tendencies
and enforce some sort of a discipline. In
the country politics has run amuck and
everybody would like to have smaller and
smaller unit where more politicians would be
huving more enjoyment. | do notl sce any
way out of it by this method and | am
absolutely sure that a constitutional
amendment of this nature is not the way
out.

SHRI UMANATH (Pudukkottai)
The time allotted for this Bill is over, The
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next Bill is an important Bill. This is the
last Friday for private Bills in this session.
We should know the final position.

MR. CHAIRMAN : The point was raised
earlier also. There are still some Members
who want to speak and I have to give them
a chance. Shri Karni Singh wants to speak
and [ have to call Shri Kunte also.

SHRI UMANATH : | do not object to
that. I want to know the position.

oft Tfe T nF aTE qR E FEA R
drgET wriad ¥ fod o awg q%-
TR I A F a7 Wy W@y M )
AT AT FW H FH 6 T AF T A
ST |

ot wg fma (q77) : =@ @t w0
BRIl

DR KARNI SINGH (Bikaner) ;: 1 should
like to lend my support to Mr. P. K. Deo's
Constitution amendment Bill, [ think it
is time that the procedure in relation to the
appointment of Chief Ministers by Governors
was laid down fairly and squarely by this
House. | wish this matter had been dis-
cussed about three years age when we had
that unfortunate expericnce in Rajasthan,
when the Governor abusing his powers
brought in a Government without the ver-
dict of the people. The statement of objects
and reasons is clear : In many cases the
Chief Ministers have been appointed with-
out taking into considerationthe verdict
of the electorate as such appointment is
within the discretionary powers of the Gov-
ernor and it is therefore high time that
the procedure for the appointment of Chief
Minister is laid down. That is what the
statement says.

Mr. P. K. Deo moved a motion that this
Bill may be referred to the Select Committee.
I think the House in their wisdom should
accept this and refer it to u Select Committee.
I represent  Rajasthan and 1 can cite only
that example due to short time at my dis-
posal as to what happened therein 1967 will
bring out clearly the reason why such a Bill
is necessary. In 1967 the clection results-
were out and the combined vpposition stren-
gth was 2 or 3 more than the strength of
the Congress Party. Inspite of that the
Governor dilly-dallied and did not eall on
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the majority leader to form the Govern-
ment. Why he did that is a question which
Mr. Chavan can best answer. The tactics
of the Governor’led many in this House on
both sidss to come to the conclusion that
he was being partisan. Then the result
was that President’s rule was imposed when
according to all concer of d racy
the majority leader should have been called
o lead the Government. The united
opposition’s  strength  was demonstrated
in Delhi and the Members were paraded
before the President. The President
himself was pleaded in fromt of me; I was
there—Mr. Chavan, what have you to say
to this? Whatever was the reason, we
know the motivation bzhind this move.
The Government did not want that  the
State of Rajasthan should go in the hands of
the Opposition, and becuase of that, demo-
cracy was raped in Rajasthan, and Mr.
Sukhadia, with a minority, wis brought to
power. The net result was that during the
period that President’s rule was imposed
in Rajasthan for two months. the minority
of congress in Rajasthan was made into a
workable majority by the Congress and it
is because of this, that we want to ensure
that democracy is not raped inany other State
in this country. Therefore, such a legisla-
lation is very important.

Mr. Chairman, something was said about
Ayaram and Gayaram. May | very re-
spectfully remind my friends on the Treasury
Benches that the Ayarams and Gayarams
started in Rajasthan in 1967 abetied by the
Congress party. This discase of ‘Ayarams’
and ‘Gayarams' spread from Rajasthan to
other States. And who was the architect
of Ayaram and Gayaram? Mrs Gandhi's
blue-eyed boy, Mr. Sukhadia. It is
all very well for this Government today
to say that we willappointa Committee
to go into defections. 1 was a Member of
that Committee that Mr Chavan appointed.
But it may be remembered what kind of
Committee he was appointing when he him-
self was responsible for these Ayarams and
*Gayarams' starting in this country by help-
ing Mp. Sukhadia to power. This discase
has to be rooted out. A Committee is no
way to do it. It is the people and the
politician who and they will have to put
this right by putting their hands on their
hearts and realising the Problem and take
 Aanicinn tn mrotect democracy in this
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country and, if mnecessary, ‘even
prepared to kick their seats.

."“ I said in one of my ecarlier speeches,
!hu philosophy of chairism in this country
is reaching a proportion when India has
begun to take the back seat and personal
motivation takes the first seal. Such a situa-
tion should not be permitted in this country.

. We can only look back at what happened
in Bengal recemtly before Presedent’s rule
was applied. In Rajasthan there was onc
procession, and Mr Chavan said that law
and order had broken down und President’s
rule had to be applied. In Bengal the
atrocities that werc committed on the poor
people had reached a proportion which no
civilised  government could  tolerate,
And yet, we kept quite. Why 7  Because
the Treasury Benches needed the support
of the Communist party to stay in power
at the centre . If they had the courage to
say that we would impose President’s rule
at that time, when a large section of the
Housc asked for it, would they have had
the Communist support withdrawn and those
on the treasury benches would be sitting on
the other side of the House. And naturally
that would have meant the Ministers giving
up the precious bungalows, their sleek cars
and all the other amenities that they enjoy
today.

Mr Chairman, T would very humbly sub-
mit to this House that Mr P. K Deo’s
motion on his constitution Amendment Bill
be accepted and it be referred to a select
Committee so that we will have the
wisdom of the Members of this House
from all sides to comment on it.

sl dm wE @ (TUEER)
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SHRI DATTATRAYA KUNTE (Kola-
ba) : The Bill under consideration in the
House descrves more serious attention than
has been paid to it by those who have oppose
it. Today, for instance, there were two hon,
Members to my left who opposed it. The
last person to oppose it was the hon. Mem-
her, Shri Barua. While opposing it he
said that the conditions in the country
have come to such a stage that any remedy
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will be no remedy, and, therefore, he oppossed
it. Hc said whatever you do the Aya Rams
and Gaya Rams will be there. He was
good cnough 1o say therc arc no .Aya
Rams and Gaya Rams as far as Assam was
concerned. | wish he could convert all
other provinces into Assam. He said what
will happen if election of the Chief Minister
took place and told that only money-bags
will be able to win the clection. Well, has
he any remedy? He does not want to  sugg-
ust uny remedy. He should have suggested
a remedy and il he had suggested a better
remedy it would have beea for the benefit
of the House. He is opposing the Bill
without suggesting a remedy and also ridi-
culing all the present  ppenings in this
country. What sort of a democrat is he
whose opinion we should follow in this
country ?

17 hrs.

Then there was another person, the vener-
able Chairman of the Administrative Re-
forms Commission. ‘What did he say? He
accepted that things have changed, What
the framers of the Constitution considered,
planned, imagined and desired has not
come true and, therefore, he said, “Follow
my lead.” Follow what the Administra.
tive Reforms Commission has recommended.
He said there ought to be guidelines given
to Governors. Well, as a matter of fact
the motion from Shri Imam was : let this
Bill be circulated, Let also the recommenda-
tions of the Administrative Reforms Com-
mission be circulated. It might be the re-
commendations of the Administrative
Reforms Commission are very good and
more cogent. Then the opinion of this
couniry will be in favour of those recom-
mendations, Why does he want (o say
take my advice and Icave the other. He
is another democrat who believes that his
opinion is good and hopes that Government
will consider it. I think the recommendations
of the Administrative Reforms Commission
were before the Government when all these
things happened in Bihar. Did the Govern-
ment apply their mind to these recommenda-
tions? They did not. Why have they
not apnlied their mind to the recommenda-
tions of the Chairman of the Administra-
tive Reforms Commission ?

Article 163, no doubt, gives the discre-
tion to the Governor to appoint the Chicf
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Ministers and a further Aricle says that
his discretion can never be challenged
or questioned anywherc. Now, how has
his discretion been used. Shri Hanumanth-
aiva who had the privilcge of framing the
Constitution—he is one of the futhers vl
our Constitution—did not want to spuil
the grace of the conventions. Well, nobodv
would like to spoil the grace of the con-
ventions but, unfortunaicly the convantions
have not been laid down.

1 would refer 10 an incident which hipp-
ened as carly as 1952, That was the yein
when the Constitution came in force aciually.
The first elections under the Constitution
took place in 1952 and what was the specti-
cle in the Madras Stwe, Shri T, Sripra-
kasam and his  group hud a majority—-i
clear cut majority. It was not a marginal
majority just  like the marginal majority in
Rajasthan. A man like Shri Sri Prakasa
who had been a member of this Central
legistature; who had been o Minister: who
was Governor in Bombay and later on
became Governor in Madras all of o sudden
called Shri Rajagopalachari, @ venern: ble
politician and a man who hzs 1ubked should-
ers with Gandhiji, who was our first Gover-
nor General, who was & Minister in Delhi
who was a Governor of West Bengal 1o be
the leader of the House. He is a vencrabie
man no doubt: 1 revere him. Was he
Member of thc House? No. He was
not a Member of the Legislative Assembly:
he was not 4 Member of the Legislative
Council. The Governor calls him, he be-
comes a nominated Member of the Council.
he becames the Leader of the House and
he forms a Government. What does he
do ? He breaks the small Temil Toilers’
party and wins them over to nis Governe-
ment because he has the right te give awav
Ministeries. He won over the Tamil toilers
party and made Shri Manickavelu one of
of his Ministers, That is what happened.
Let us not look at what happened in 1967
in Haryana, The great Rajaji did it in 1952.
How was he able to do i1.? Because the
Governor did it, 'Who was the Governor?
Sri Prakasha, one of our freedom fighters,
who now says that the officc of Governol
has no meaning. Why did be not exercise
his discretion properly? Why did he not
stand true to the oath that he took ?

1 want to bring to the notice of the House
what is the oath that the Governor takes.
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Unlike you and 1, unlike 1the Ministers and
the Chief Ministers and the Prime Minister
—our oath is only owing allegiance to the
Constilution—it is only the President
and the Governors who take the oath
of preserving, protecting and  defending
the Constitution and the luw and of serving
the best interests of the State that he serves,
Do the Governors remember the oath
that they take? They only remember
that they must abide by the orders of the
Chief Ministers, They ke the ovath ol
preserving, protecting and defondine e
Constitution and the law,

Hive we seen the Governors doing that?
If we had seen the Governors deing that,
we would have bowed down our heads (o
the Governors and we would have bowed
down to the conventions which the frimers
of the Constitution some of whom we 1ll-
ing us about those grandeur days had
laid down, and we would have stood by
those things.  But, unfortunateiy, the things
are dilferent.

I took you back 1o 1952 because, |
can tell, you I was in the Congress piarly
and, therefore, I can know inside things
also. 11 looks as if the Congress suys, *It
i only we who have the sutherity ond. il
we will not be wielding the authcrity then
no onc clse will be wilding authority,” Is
that the logic?

If we want democracy 1o soeceed, et
the Governors be respectable persons, be
venerited not  because of the cffice but
because of their conduzt, 11 the Governos
had really bebaved preperly ind exercisd
discretion properly, we would not hive scen
these unfortunate things,

Now, my hon, friend, Shri Hanunantha-
iya told us, let us lay down proper conventions
What happened during the last three yeors?
Most unforiunate situations, Just now, Dr,
Karni Singh referred 1o what happencd in
Rajasthan. 1 want to talk about Rajasthan
in a different context. What happened 10
the Government that was brought to pcwer
in Rajasthan cven after counting of heads
and not accepting those members becausc
some of them were Independents 7 What
aspectacle that the Members had to be
paraded before the Governor in Jaipur
and then brought to the Rashtrapati
Bhavan here | That people will tolerate,
But they will not tolerate a meeting of the
Legislature to be called. What happened ?
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That Government which was brought to
power by a mun like Dr. Sampurnanand by
rejecting the advice of the meijority was
not able to fuce the Legisliture and the
President’s Rule was declared before the
Government could face the Legislature.
Cun it be said that the Governor had
cxercised his discection ? Then, it is
no doubt true hit Mr.  Sukhadia,
afier sin months of 1he President’s Rule,
has again come in power, 1 do net want 1o
go into the methods of Mr.  Sukhadia,
I am  only  eoncerned with the
Governory” conduet today, 1 em not going
to refer 1o any condugt of any other person,
But that Government which was  brought
o power by Dr. Sampuracnand  did
not have @ majority in the Legislaure and
it could not face the Legislarwe, and, theres
fore, the Prosidem’s Rule hid 1o ke
imposed in Riejasthm,  And (e only excuse
given by the Home Minister of the Govan-
ment of India was that there wis sapw very
hig incident in Jaipur en one penticubio
day.

Then we take anether cose, in Novem-
ber, 1967 the then Governor of Bengal was
in a hurry to dismiss Mr. Ajoy Mukherjec’s
Guvernment.  He dismissed. only bueciuse
Mr. Ajoy Mukherji was prepared 1o coll
the meeting in the first woeek of December
whereas the Governor wanted the meeting
1o be convened by 30th Nevember.,  Tha
was all the sciamble. What sort of govern-
ment did he impose? Gayoroms liom Ajoy
Mukherjiss party. The grand old men, Mr.
P. C. Ghosh uand his  supporiers
formed a government, That government
also wis not able w Lice the Legislure,
Hw  the Guvernor exereised his diseretion
under  Art, 1647 Did  he feel thit
P. C. Ghosh communded majority in
the House?  Anl here is the spectacle of the
Home Minister of the Government of india
defending Dr. Sumpurnanznd and defend-
ing what Mr, Dharma Vira did,
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We have the third instance in Bihar,
Again a government was toppled and the So-
shit Dal Ministry was put in power, There
again it was the discretion of the Governor.
He thought it commanded the majority.
That government also was not able to face
the legislature (Interpuptions), 1 am af-
raid Mr. George Fernandes is interested
in his Bill and is not prepared to listen to
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cogent points, I am sorry if I am coming
in his way. 1 would yield if he feels so.

SHRI GEORGE FERNANDES (Bombay
South) : No, No, You can go on.

SHRI DATTATRAYA KUNTE : Sir,
i person who belongs to a small group
gets rarely an opportunity to speak in this
Housc,

I was citing thesc three cases which took
place during the last three years, Governors
wok an oath 10 preserve, protect
and defend the Constitution and the law
and to work to the best interests of the
people of the State for whom he took that
oith, They put the government in autho-
vy, They put the Chief Minister in autho-
nty and yet that Government was not able
10 face the legislature, It only proves
that the Governors did not exercise their
dircretion, It was not anything new,
Dr, Sampurnanand was told that this Govern-
meit will have a majority,  Shri Dharma
Vira was 1old, Mr Kanungo was told that
he will have the majority, But the same
Kanungo - recently what did he do? Be-
fore putting the present Government in
authority, four or five days before that, his
report 10 the Government said that ‘I
do not believe any group or any person will
have a stable majority in the House.! But
within 2 or 3 days, just like a dust storm,
he  found all of a sudden that here
wats it person in Bihar who was able 1o com-
mand the majority.

There i~ another thing, What happens ?

Mr. Hanumanthaiya wants to say :
Let the Governor call onc person to
be the Chicf Minister, Sir, the moment a
person becomes Chief Minister, shall 1 tell
you what one British author wrote in 1956,
He said between @ person who becomes
the Chief Minisier and his opponent in the
Party for that post, even though these may
be people of equal calibre, intellect and
influence, yet the person who comes in auth.
ority becomes 100 times taller than his opp-
onent as the person who becomes the leader
he has all sorts of authority. He can doje
out patronage, He does it and when he
does it, what happens 7 Naturally, Mr.
Barua was afraid of the money bags. The
power that the Prime Minister and the Chief
Ministers enjoy today is much more than
the power enjoyed by the money bags, Itis
the political force and the political Power
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that is there today. And, especially, when the
State is coming into power more and more,
the economic power also is very strong.
Have the Members of the Housc forgoticn,
last July and August ? It is true, the Prime
Minister never even whispercd that she migh
dissolve the House, But, was not this Heuse
ajways working under the shadow of a
prospective dissolution of this House? And
that is how the conscicnce worked, Nau-
rally, But, after all, in this country what
is the difficulty today ?

Sir, in England, being 2 Minister or
non-Minister does not make a difference
in position, But, in India, betwecen a person
with a chair and with no chair, there is such
a vast difference, We have not forgotien
what Mahayma  Gandhi said @ “Thee
are better men than Ministers who are
working outside.” Today, persons who
do not held positions, arc unfortunately
nobodys.

I had an occasion to go to the office of
the Book Trust, The man in charge was
all courtesy. In joke, I asked him : Mr,
Tandon, is it not a fact that if | were not
an M. P, you would not have been @il
courtesy, and you would not have offered
to sell me these books with a little concessjen
I got those books with a little commission,
Once become a Member, 1 get power, rail-
way pass,I have air ticket, and 1 have influen-
ce everywhere, Fortunately in our couniry
in olden times there was only one ruler in
place; but now we have so many,

SHRI C. K. BHATTACHARYYA
(Raiganj) : M, Ps, arc not big before the
Parlament,

SHRI DATTATRAYA KUNTE : Only
Government chooses, Therefore my friend
is proving my argument that cven if
he becomes an MLP, il he does not hold
office in the Government this thing happens,
That is exactly what Jinnah found. Jinnah
found that weightage the legislature docs
not give him any position, In the 1937
elections he found this, in respect of minori-
ties in the Bombay Stale. There were
99 of the Muslims who had 18% of
the seats, That 189 did not make them
51% in th?,Honu. And, what is the game
in this House, Sir 7.

Everyone is wanting to be on the side of
the 51 per cent. lt you are 49%; you are
nothing, And, if you have §1 per cent
you have everyting, You can be appoinied
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on the Committees; you can be appointed
as Chairman; everything happens, There-
forc it is @ game of 519 against 497,

The other day, my hon, friend Shri Ban-
erjec said, they are like Ghototkuch, When
they fall on the side of the Kauravas, the
Kauravas will fall; when you fall on the
side of the Pandavas, the Pandavas will
fall. They will always suffer.  This is the
game that we have seen,

Therefore, et us take away the Governor
from this game. Because, it is he and the
Prosident, who 1ake the oath of preserving,
protecting and defending the Censtitution
and the Jow and working for the people of
the Siate,

Though frem than poing of view, 1 do
not accept that the amenament  proposed
is the last word, 1 should really believe that
when this aspect is looked into and considered
decply we should know what is to be done-
It is no doubt true that we should really
try to grow a convention, I the framers
of the Constitution had provided for this
we would not have come 1o this posjtion,

I wish the Government had ceme out
with proper suggestions and certain amend-
ments in this regard,  They should not have
Ieft it to the Mcmbers of the Opposition but
they should themselves have moved such an
amending Bill but then what they say is, ‘It
is not complete; it is not the last word™

Lot them give us the last word or Jead
us if you can,  If you cannot, at least we
can  pive you @ small  lead, Therefore,
let us consider this Bill from that aspeet.
Today Shei Imam's motion is [or circula-
tion of this Bill for eliciting public opinion
and for thar, 1 say that A, R. C, Report
to0 should be circulated, It lso says that
there should be guidlines, If the Gov-
crnment  has anything particular 10 advise
that will 2lso go before the peeple. Lot
these go to the people,

We are following the traditions of Bri-
tish Commonwealth, As Shri Hanuman.
thaiya said let us go democratically, That
is all | want 1o say,

SHRI C. K, BHATTACHARYYA :
Mr, Chairman, Sir, permit me 10 say some-
thing, Shri Kunte referred to Dr, P. C,
Ghosh, 1 wani to add one sentence, Afler
the Governor had cajled upen him to be
the Chief Minister, he did want to face the
Assembly, notices were irrved, Mombas hid
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come but Assembly could not meet be-
cuse the Speaker, after taking chair, ruled
in the Assembly that be did not reeegnise
the Minisiry appoinied by the Governor
and adjourned the Home,

Therefore, it would nm be conect 10
say that Dr. Ghosh did not wam 1o
face the Assembly.  In between the Specher
came and  stood, That is how subseguont
things had developed there,

SHRI DATTATRAYA KUNTF : Then
I stamd correeted,

it wy forma (5777 ) - GornF sggear
T 974 & 1 51 fast e & faagw 2y
# 3 & (An o1 797 fAaif= 7o 2,
TTRT FI AR gAN AT F | i
TAFT E AT 2 T T mE A
FH AT A ¢ 74T 0T 4 frr A i o
wq AT TAT T AT 77 A7
HAY T oI o0 A¥ET 4 AT E
F AT A AT AT AT AT A1 TAT
§9 wamHEr 51 fAar 41 f5 92 1%
T, wrEy |1 fAny w2, R
T3, ¥Y faw 1 sFaar wmad £ oA
TN, AFA wq wEA1F faA w0
AT AT | ®F F 9T (A T are | odr
FEAE | TINE WY ¥ faw Ty H
W AT o 99 9% AEE) THI 94T 47, A
FET A1 o F1r a1 g1 A A T
gfeaw qifaiedr THIfGATE &1 a5 5
AT & 1 SA F qICH 0F fawe
At g€ oY 41T Iw W A A IH A
g | fed®ona @1 W@ aF FA0A £
T IR I N, SR F a7
T STFATE o7 T & | Wy g & f =t
FIE E1 AT AT F 362 F qwA F41-
T HWA HE FATE |

wnafy wgva : feafy 7z 2 fir it
T & & fafa o= & e @ o g=ar-
T AERT FI W TEAE | @ G 6
fre s ammdramr g

it v fowd - 9w ©: fmz 77
AT Ay o7 o agw g€ ag 377 &
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saare gt fom o1 froft et & famY
& ara 71§ mag Agt &) 9w ¥ fag
&7 w7 F1 swfa ot ff | Tafaw
Iq ¥ A1 A1 ARG Ty, e ar
s foez, ag |wg g faar e
FE T6T gH TAT FT TH § | ATEAC dvawt
F TG O ATANT g G |

) ::;:IRI UMANATH : I have to introduce
MR. CHAIRMAN : The

introduced,

SHRI P. K. DEO : 1 oppose on this
ground, There shouvld be equal standards
for all the Private Members' Bills,

So far as Shri Limaye’s bill was concerned,
it wits 2 very simple Bill on the Privileges of
the 1.C.S, people and it dragged on for
three days,

SHR1 MADHU LIMAYE : 1 did not
(VRIS

SHRI P. K. DEO : It was dragged on,
The same thing was repeated again and again
to the detriment of the other Bills, This
is @ very important Bill and we want to
provide guidelines, S0 many points were
riised, Opportunity should be given to all
the Members who would like to participate
in this debate, .

ot wy faad : am e st R E 7
I T 2 g feaz adf g @ ?
T 27 Az &1 aug ft FETE W
Z mgr AT # faege waTw w@
w&T | § T A0 agw sfagwe fear
& fan dare g | afe o vevhe ®
fas #1 319 9% 7 ®T |

% ATAT &TE © AT AT |

it wy forwrd : A1 A1 w & W A
A |

SHRI UMANATH : He is correct,
And thay is the procedure,

it wy fowd oy fafewr awfr gt
9T FTH FT G & | 77 TG 7Y w80 |
g ger afgg | & avw faw & AR
7 agw #1 g v aaed fow e
# @ wew & foe dare or, T &
T AT FEAT AEAT g, | AT HIEE

Bill will be
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# ¥ s forg fafewa far an, =) i
o ®o o & faw +ff grm ¥ om
weet & faw o gem

st W FEAEE . "AwefA 7R,
AT LW AT | eAT fAorm Afm
wwfe Wm0 it 0w At
et & T 2

it vy feoovd - ew A1 faw gz =zd
g v wrfig maw, o 9T wvAedly
w1 fasr &eq A 77| 39 1 fa% 21 faee
wfed |

Wy wgEa : AF T § e
T2

A ARy 1 9 2 fagw dwmmn
363 § %71 T 2

“Whenever the debate on any nwozion
in connection with a Bill or on any other
motion becomes unduly protracted. ...,

vl ¥l § fa=i o SHemE
qraeY FHE A ot 39 F faw F foo
Wt gwg frgifa fFar 91, -

it o ®o ¥ : AT 1 Wy foma
¥ faw feear avg w@m mn 9T ¥
fopear fear mar 7

ot vy fowa : awmfa wEIET,
T T faw w0 fear qmar 2 7 #
A Y TS ®HG AE AOT 4T |

st w s oA 33 & faw
% fae fomar @m q@i fear m
q, IF { AN T FHG &1 OAH
t W ¥ e faegw aw 2 fw
iz Mifee @ 9w & | fraw 363
® omt w77 T #

*......the Speaker may, After taking
the sense of the House, fix a time-limit
for the conclusion of discussion on an

stage orall stages of the Bill or the
motion, as the case may be.”

¥ e & 6 @ oo e dw s
wr sEae fear 9@ 1§ TW & s
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o9 & T A4 AEAT § | T a9 arfaw
F €9 § o AT KT @ &, 910 IF w1
azt 7 w1 9w | T T qogR
T FT A AW FL L E,IA FIFH
T A TA AT W AT T A

ot ofa T o vy fd & oS
TATH FITAT 4T, I T qréae Avadi
F ARG T ArA fAaz A3 F )
T2 799 a7 7 Afsm ) T 9w
EHZ F¥ AT FTATH 5—-10 TA  AG
TEAT |

»fi UHo UHo Sl (A1) : A fAw
AZ GT4AT T ATEAT 7 R owEean a1
fseT AT T ¥ 2, 37 famm o,
TS TR O AL IW AE £ | AfEA a4
= A & oA g T ooF a1 faee
ST ATH FIAFEE R0 AT qaeAT fae
s & far fzg W ) oz " s
T2 §% AZ AMEA £

st gEmw I (17 faew) ¢
Tamfa w2ea, fasr T & faags
F are 9 29 4% qveqe 9% fawEr
aifzr f& faam stfus & sfax fagas
AT 74, 3 307 7 ok 27 faagw G
faqmat @1 @ 7 &7 | N fAo &8
fados fAm g 7T 2, 59 7 7 94
Zu 3 ASrw weT @Al 9w e
Fw¢ 7EEg & faums &1 0w §W &
yaue faar smd ) ot Wy fewd w7
st gwa fagr mar &, ag wTiAE wEdl
Foaam q §faar mm g Or A 9
T I A7) faan sam nfew an, afew
e faam mam 8, &1 32 AWy qu fear
FraT Arfze | ST ATl 1 & S
3 & WE g g 41 | I§ §EY
78X FW ¥ AT AN FWG @A g,
3 % ofF O & fay smiRe W
¥ gww w1 T AT AT HIT AL
faiia® ®1 4w & F fau sEE< A
=fET |
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SHRI DATTATRAYA KUNTE : 1
fully subscribe to the demand that as
many Bills of privatec Members as possible
should be brought forward before the
House, At the same time, even if you aceept
closure, the right of the Mover of the Bill
and the right of the Government 1o reply
is there; that right cannot be stifled, That
is what I would like to submit,

Wt vy fowd - & oF AT gEE
AT WzAT g, fom 7 ot 2w fawr o
T ALY ZE0 ) 3T F1 Cv fEAE A
fam 2z, @z *fr @w T Fom
™/ fAm 419 7@ a7 wETa w49 dfan
f& =71 fa=r a7 < 9g| = v 2, fAuw
109 & AZA 3% &1 ¥TA 79 F TZA
oare 7%, @ f& fa=Ar & famw o,
mATA &7 fgar o owg T g
9T a1z T I | @ A A m A
fam oft mew 4% w7 o e w -

Division No. 3]

AYES

Dass, Shri C,

Devgun, Shri Hardayal
Dwivedy, Shri Surendranath
Esthose, Shri P. .
Fernandes, Shri George
Gudadinni, Shri B. K.
Kalita, Shri Dhircswar
Katham, Shri B. N.
Khan, Shri Ghayoor Ali
Kripalani, Shri J. B.
Kunte, Shri Dattatraya
Mangalathumadam, Shri
Mirza, Shri Bakar Ali
Molahu Prassad, Shri

NOES

Amin, Shri R, K.,

Barua, Shri Bedabrata
Basumatari, Shri

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
Bist, Shri J. B. 5.

Bohra, Shri Onkarlal
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T w1 W wwAr faer YW wOr W
Faw< fae wram, fae ¥ 9T w7 A
il Sl
Wt WgEw @ AATHT T AT
gETE qw FY )
Wit 7y famd : & yEAFE
“fr oft qto o 2w & wfagra
Aot fadas (97987 164 &
HMR ) g7 q91 I ww & faoft
Azl & faguwl & fau smafe
w fm & fan ~fm < &
a0
MR CHAIRMAN : The question js :
“That the debate on the Constitution
Amendment  Bill, (amendment of article
164) by Shri P. K. Deo, be adjourned to
the Ist day allotted for Private Members
Bills in the next Session,"
The Lok Subha divided :

[17.34 hrs

Mulla, Shri A. N.

Paiel, Shri Manubhai
Patil, Shri N, R.
Rajasekharan, Shri

Ray .Shri Rabi
Sambhali, Shri Ishaq
Satya Narain Singh, Shri
Shastri, Shri Ramavatar
Sheo Narain, Shri

Tyagi, Shri Om Prakash
*Umanath, Shri
Vidyarthi, Shri Ram Swarup

Burman, Shri Kirit Bikram Deb
Chandrika Prasad, Shri
Chaturvedi, Shri R, L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Y. B.

Deo, Shri K. P. Singh

Deo, Shri P. K.

Dhrangadhra, Shri Sriraj Meghrajji
Gavit, Shri Tukaram

*He voted by mistake from a wrong seat and later informed the speaker aecordingl .
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Gowder, Shri Nania
Hanumanthaiya, Shri
Kamble, Shri
Karni Singh, Dr.
Kesri, Shri Sitaram
Khan, Shri Zulfiquar Ali
Kotoki, Shri Liladhar
Kushwah, Shri Yashwant Singh
Laskar, Shri N. R.
Lutfal Haque, Shri
Meena, Shri Mectha Lal
Menon, Shri Govinda
Mohamed Imam, Shri J.
Mohammad Yusuf, Shri
Parthasarathy, Shri
Raghu Ramaiah, Shri
Ram, Shri T.
Ram Swarup, Shri
Randhir Singh, Shri
Rao, Shri K. Narayana
Rao, Shri Thirumala
Rao, Dr. V.K.R. V.
Roy, Shri Bishwanath
Schgal, Shri A. S.
Sen, Shri Dwaipayan
Sethi, Shri P. C.
Shah, Shri Manabendia
Shankaranand, Shri B.
Sharma, Shri Ram Awiar
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Shiv Chandika Prasad, Shri
Singh, Shri D. v.
Sinha, Shri R. K.
Santak, Shri Nar Deo
Sundar Lal, Shri J.
Suryanarayana, Shri K.
Tapuriah, Shri S. K.
Yadab, Shri N. P.

MR. CHAIRMAN : The result® of the
division is :

Aves 26: Noes. 57.

The motion was negatived.

MR. CHAIRMAN : Shri MANUBHAI
PATEL. He may continue next time.
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17.35 brs

INDUSTRIAL D ISFUTES (AMEND-
MFNT) BILI § 1970

(AMINDMENT OF SECTION 2, OMISSION OF
Stenox 9n 110y
SHRT UMANATH (Pudukkottaiy : 1
bee to move for leave to introduce a Bill
further to amend the Industrial Disputes
Act, 1947,

MR. CHAIRMAN The question
| L
“That the Teave be granted o introduce
a Bill further 1o amend the  Industiial
Disputes Act, 1947

The motion was adopled

SHRT UMANATH 1 introduce the
Rill.
17.36 hrs.

HALF-AN-HOUR DISCUSSION
Visie o Vonrs Commnrter 1o U, P
st afeger warg (Ffemr) @ Fumfa
T, §9T A9 AEAT 4346 FEQ AfAfT
FINTIRTF I FH A4 7 97 | 71 fo9e
Z39H 9 FTET fF 9@0 9@ FHE
1 ITT 9IN F 50 Fragy feew 7 G
A1 41 777 4 A% 3o fewdi & &1 0
# | safAm g7 St freir 2 a7 aqe @ 2
A1 28 5=t Iz O 2 qw A A
TR 41 firg 2 fawa f& gae o2
F 99T whaeT af &1 &1 faar 4qr
IAE T 4T 9T 9 FRA & ¢
“Meetinps of the local officers were
held under the Chairmanship of the
Commissioners of Faizabad and Gorakh-
pur Divisions respectively. The Secretary,
Revenue Department and Public Works

Department, officers of the Irrigation

and Buildings and Road Departments
kindly accompanied the team.”

ITT TG F T FAC ATAT 97 A TUA
ot =g Mreaqe sfaed T 6 a9
hoTaTE A FATCH Ar wE of | AfE
TR FHE F N AKGAT T AT A
AT T & Ioafaerd § Igm

mrﬁﬂﬂ%mﬁﬁw&w

“Sl'lrl JLB Stru;h also voted for AYES.

tF G of India Extraordinary, Part lI, Section 2, dated 8-5-70,
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FET T A AN MG ) gAI & A A
afeai, dar ot s § | wAT F
feare & foeit &1 a1 fg? & wfaw
forar w3t g forelt & ¥ T AfE
ar & fere & foreit 1 ae & aFa
gaT a1 g%t mfaw 7@ faar mv
W A ¥ GRweT e s R
wre fear 7
“Heavy rains in the last week of Sep-
tember in Rohilkhand Division as well
as floods in the districts of Nainital,
Bareilly, Budaun, Shahjuhanpur, Pili-
bhit, Kheri, Sitapur, Hardoi. Unnao
und  Racbareli  alse caused damage.™
F@T 9T A1 a3 A ATAE AT 41 AfEA
awt T A T T T T RS g
e st sy sfeEtal § §e
fasit #1 91 *7F @I AT qWAS A
&5 F7H T MG\ 9T AT | TH FHL
%1 faaar 7w 37 =iz 91 SaaT /9y
& faar mar | gETa WM agT asv
2 130 o TEHE 7 S arda T
vF A Wt fzr ar foaw femT
qr .

“In their telegram dated 2nd Septem-
ber, 1969, the Government of U.P.
reported extensive damage in 32 districts.™

UL WM FI GHT FgAT & fF 32
forst & amg & wfx g€ 2, vw fammomerdy
atg & o wmfr g€ & AfwT e w2
FC & Ieafomifeat ¥ fad 2@t =<
faeit & &1 ST & 2@ | GET AW
fmifFr s F fAw m
fer & Poid Y s e @ 7
Tzt & afasrfal 3 @ w77 Qe @
o 2 &

awTefa wEIEd, TEEE & A T
A F ARG AT A G AfeT W wr
FET F AT AfewfE 9 @ar § o
wfawr(r q3-ferd o v ot § Afe
AT TAET FTH F T A6 § AL
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et ag ¥ T &) qar A 7@ W
FF AA | AR AT F AU F
SHH T FHECATET I AT AN
Z #ifF BT =22 F AHEY H1 AT
grT arfgw ar &% ¥ g § 1 oz w0
foaiE & ama 2&W fF g7 wr fo
W wifgd 4t gT WE 9T HTH,
91 7 F7T § uF wg 45 F¢ foid
41 %, 9g @ A% wAfAE & | I A-
Tw T A1 77 AT # 99 & FE I
T FgAT & % 17,714 T I7 W
g &, 31.78 WA UFT A I FEA
T@R gt 2 fom #1 7 3417 F9T
fo HMEI £ | 2.73 TIIT To FY AR
¥ et #1 afr g€ &, 106 amafay
F1 A TETE AT 3,183 T ATE |
forer forefl & wrfat &1 e T 2w A, AY -
ATANTE, TR, AT, =T dafer,
AR, Wi, A, TS 4 H 98
g7 & & 50 afwa &1 qFEE gar
? | ¥fe= o § aferan, meige, AL,
st fawfge & are, o 7 § feme
ax 2, wrf forw 7t ¥ fr =@l ferr
TS AFAA gAT £ | T A@ &
Tyl sTEwEgY, qedT, &9 §
ark ¥ §r forar & f6 #ar Q6w gam
21 @ & waw e § fe sfawfan
¥ wwt afy &1 s oA fear | o
FHE & T ATH THIA § IH & FAATC
T # ourg g 9 T afr & g
FareT arfgy ar | Ffew AT A WK
2w & sfgsfar < el v @ & |
g A ¥ a1 "fufy faesht 7 &wH
1 w2w & srfusmrfeay & v s awefy
dY | €A WM & I AW T, A,
AT g TH, AT AWTC Y ;A g |

forey G 7 9T £ | ¥ B ATH B
fil 70 g & AT BT WY Afeat gt
) foird & anferdy 4o & 39 afei
& AT waTH 7§ | W A
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§ oy oy off See AW Y & ) oW
Y, gA AT 9 kA F et
¢ &1 mwT A AT A AT R | T
TAW FT AT T gy WA faww ¥
et & 1 sg 9T afemr o= a=
g ¥ 1 I 3= Ffawfal 7 =
o grar f 7 3wy =7 faee
& & srvw &Y 3w g g wfx & oA
A & fd ag s om0 gl I
T2 F I fA=r 7 qwr Hoaveer
& foaet wowv afa 2ot ToET ST
W 7@ 2, 9T qg avveEm: Tefam
T 2 o= #1 S #1oa AE
7, o1 A qad o Aw F oA e
aeT Fgr faadt & wTE s oafa
gt 2 wwy anr ¥ afafa & fo
# &rf fax 7 2 fomr &7 qF wEm
EC i
AT FET fF I FRE A O
qIEE A5 9T go Flo FTEIT 807 TIT
To FI &xfq TATAr F | Al §F FHEAT
iy FmeFrafadraw 2
wife 77 @z wgx & afwarafon
T IR amma R
¢ foraar S aFF &1 o7 A+ 9t
T TAAAT A IA T T4TAT EAA, IA
R &0 ¥ F9 4 FUT ®e T0AT AM(ET
qq ATHT I AT T FIA F =747 AT
a%ar & | Agq afafa & s foR
7 fomr 2 .
“Adequate  provision of funds will
have 10 be made for these works either
in 1969-70 or in 1970-71 so that they

could be completed before the next
monsoon season.”

qg WA AETT FI OFAA & S
T T A TR | I F wgAr A1
15 49, 1970 ¥ g Tg 9 THA
&t s wfed a1 1 7 f 1969
* ¥ 9T WTEE FTETT W AN 9T ;@
ot & | geT W2 Foere g @
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TR AT SEE AEN§ | T W AT
T oY Afafy Wit T 9nF s
o famrfon £ 2 &Y 29 &7 a% wawe
7ZY g1 2 fa wrew avFTe A oTw A
¥ fau q3w avwTe #1 92E wAr Sfen
Ui

T A & A9 8 FIIC Go 1A H
faar war # art oF a9 F fAa 27 w4
w7ar fagr Tar | T AT FWLT A ATH]
feqe 7 fagr & f& 130 AT %o 196Y-
70 A% TE AT 4T, ¥4 % a7 F7A
Z fm & &7z wTgr TAG AW T
fama T T 70 ATE %o FY FW F W
qEEAT ZW A1 AT =FifEg 4y ) s
@1 a1 fer w92 faer &1 7900 &
e TEY AT | T FUEN T @A B 9T
fmiE 9 gz #z1 € fF 200 7m@ 3
2, @z fa=mr snfer o arA vFE T
TaF1 A A fAan 2 grifE I gE
AT s FE 1 froiz & & 1 Afea
7y FgAT & fF 34 Fwrg &) o7 efa
2% o899 ¥ a7AE £ 7, WFEI & IE
I T 2-73 FUT TqG %) q41 9@
Irfz & 1-08 FUT A fAATHL 50
FT F  afg g g fAw wrd
FERE 1-50 FLT w7 AT 9=-
AGTY AT § AT FCAT ¢ /¢ TG0
F forg a1 &% FT9 99 qFA1 & | TAR
SrETAT WY IAT TRV ORI A qwd) Ay
¥ fau @ 7uf € 7owa afz 9%
a0 wia @ &=t fFar @ IO qqW
T T 3 FOUT I KT A AT R
AT wgr & e s o s A R
%% a1 g ®IAT AG A AR |
&3 gu wa &1 WY g7 fomr | e
ferarr & i f farer waTe %1 #g faan
3t fr e atw &1 | Afew ome-
i for A @ M, A AT I
T A qm ¢ A FET Ay A ooy
W @ faen a@E g )
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[sit =fezeT W)
fodfE & &t wre a® R srTen
TACT AFATE | AT AR FAET &N
foaz &, 3 fram @ & qmrorrge ae-
frza 9=, a7gr-a7r 77, TA-aEw a7,
AT 47, 4 MY 47 T TOE £
ar afafom gad femr @—
“In addition. there was an erosion
of the Hahanale bund and Balia Beria
bund and the railway embankment near
Chitauni  Railway  station. There was
also minor damage to irrigation structures
and channels. A ceiling of Rs. 40 lakhs

for the resioration and erosion of other
warks is recommended.

7 umir 27 £ ——

The State Governmenmt brought 10
the notice of the tcam the necessity off
taking measures for the protection of the
existing cmbanknients such as the Balia
Beria bund and the Chitauni railway
bund which have been under autack
during the last two years, They  appre-
hend that without immediate anti-crosion
works, there is a likelihood of breaches
oceurring in these embankments.”

far  wgt 97 A8 @ 4, =
v Fmt & fav s 2.90 FIE
#1 HoAT Fw A gafe tAw g
T AT 9w ¥, am ¥ foAme & @@
faer famed & 7% 4 3% AR F IFA
Ty, Afew ot gl 7 7 @
F gt Y arfa 1 ywvor I @)
afew afemy s arfige snfr & &
T g fir foreret wifr g€ & @z, Y 2
wrEl 1 afa & sgAw A
3% oF g afuw & 1 afew IRE
W WARTAT ¥ A4 2@ & 1 IEA
ot foqiE od € & o fe d s
agi ™ g

TF A A A ANE Afew #
T TR § 1 g 7E § FF IR adw
w Foere o difafesw g ¥ f=A
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Enﬁo tﬁ“lmﬂﬂm %‘ﬁfﬂﬁ'
Z 1 3% faens o ¥ I wwaLl
¥ A i €Y 8 99 freie & s ow
%1 mfra  AF fwar | &1 W@ Ewrt
A AT ¥ sfuwrdt WA § ar
T4 gaen fag g arfew fF a1-
faamiz & 41 dva7 71 99 oA 7, @
@ F A MHoMA T 0 71, 7F T TAA-
qZ 9T ALAT AE 49§ a1 gE
FfuFdt gHa1 SEE ¥ | W F
FH IAEI G AT @l &1 A1 fo 2w
maAHE A T B, 4V TR 1%
freva &1 yE7 FAT # AT IART ATAT
afzm 41§17 IR e & s
FTAT @Y 97 | 9 qFaT § § qAA-
g wa&t A & E1 TV FAA AT ATEAT
74T 3T AT F ATAY AT &H TV
g1

qzT a7 & a7 wiaeg § AEAA9
HAT ST 57 1T 1 GAT TET F FTFHEY
Zq Y8 F1 A1, a7 {99 7 F1 07 e fro
émﬁﬁ%iﬁmro OFo To a'. 1
ofse frwe2fea &, 9% 3% S99
Fr g & a7 ww T e Awt
T A9 3T A1 ST A1 §W #1 fAe
ma, Afew 9@ a7 A T W I w7
S g9 F1 AE AT TV | A€
# ®to tHo HW dlo Fro 3fo aF
®1 T2 & o w7 g & vk, Hfew
SnTt 1 A Ay & wfafafo &, 99 &
I F AET TAEAET T | W H E
o7 < feram ggi 97 7 gsm@r a1
AT TH TR 51 Y 7w g
§ wgr wgar g fx w@ ot g7 9w
1 #75 FH2Y fot waw ® ovd ar wgl
¥ 0o dYo A Ho Mo THo ¥ IN

L]
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®) qrew g @% fr war § e #
w7 gy | it wfafa & fod g =W
1 AAAT FIA FT JWF] AT AT
¥ 97 g afafafagi w1 fammr =fem
arfe o 38 9T 991 g1 a1 |y A
I AT BT AN AT ¥ HIAT AT
faer &% |

we | § FgA1 e g & o fa=n
# e Ta ® mfas 7@ g€ 2 9
& @ § WY 59y wrg favawe afam
¥ dfwr aw & X § § FAAEn
g g f% 3T @7 #2 smm A a2
TAF SEIT Z AAM | F RAT TEI-
7q A A g v 9w A A
Fv3 ¥ fog @t 3 F99T w9AT HIFT
fomr T & TEE FW 7 #W wfawa
39 97 @9 fFm s@ar o

off frweex wr (wgal) ¢ 7 AAar
A 7 fF 99 quw g @wi g Aw
IAF KT ¥ AT 497 3H a7 &1 faufa
Fgm AR @ g WA/
faamr daT ere swaze ofrm ¥ &
& fo fagy mar ?

@ 7w ag g fw fom aegfa
& wfeste) wT 9 &9 g7 AW A I=91
w1 Y ¥R fog &1 a@gEr @ &, 9
§ ¥q1 ¥ G417 19 ofan & fog famn
& PorT A@} Faem At Wi Y e 7

drea @A g7 # fF g9 &gl 46,
fagT 3T godfro® @t el ¥ oY
srar &, ®ar agt & fod ot ¥ faar
2 ? o9 & qm 29 S¥ § | AW Afaw
T FFTC TR AR wT R, a8
oy &1 7Y (g 7Y 3, a= www dz
®¥F § IA%T A w7 fawr § ar A7
1T T AT FW TE ® BT AR
T e wirs & ooy agwde St
w1 7eg faa &% 7
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st T met (A1) ¢ 7
A FfezET FWR F1 gEAR AT G
f& 3%@ v aga  sEwaT fauz
T AT HAZA FT e wrgE famr |
Frgor afafa 7 st foarz €Y 317 gy
& 997 § qay 99y & fd wvwe ¥ aw
foqie 1 =T WY w3 fAaT agr 2
FITE 90 AT §o HAY F7 & Fo lo &
iz #@t * A fGg ) v 7 ae
IF F7IE ®o ATAALl A17 AT F HIATIT
aifs % e fag, 25 @ o1 fAnd &
q1gA F7AR 71 9% £ I & fA7 fz@,
TTME 15 AT Fo Al ATF 7T 7T
51 37 F fAq far 1 & ;am g
f& Far 3=FiA @z <1fm 7o o FVFT
1 fza 91 Fa1 7A@ A ¥ ARFIT
HAT HERT F1 & w387 w97 AT M
f@ af& 7 Swam fa@ar 7

@0 am 3z fx ot fomas fa=t
2 f& oz #fafa ag7 9 Tw=1 97 7@
wE, 3% fami o i ff q@g =y
I faar 1 zw faafas § F ag s
stz g f& smosw afafa w1 97 &
T F ar7 7, ¥41T I FAT 447 A
¥ 3o qaam Ty ar? afz gFena
T A1 fF IR BAT qEwee ufar §
srar wifge a1 afefa @@t 7 4@ o,
70 ¥ are 7 ot 7t WFRE gw w1 AA-
FTN T 0

drad am ag fw &g & snar @
A o fET At e IF W
T greaw g fEm smam oo
a1 ¥qT FEEIT A qIHAE HEgOA &
fao s g aE ¢ 7

whar s @y ¢ fF &fea o
% fow sy & wgd & A 7 fa
a1 7E qg F WY oA, I 1 g A
aord, dfEA it Wt w@r T
& #1972 FUT90 AT Go ¥ FT T 9H-
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[= TmEarR wrEt)
EqTAT FT THITT FL | I FEAF TG
A AT aw W W9 IW W & e
a9 F1 qar7 # f& srEavgwar @
T dfewel w7 & aw fad qav T ?
e A & w\r ?

st wfrer waw :oaew & g
Afaat & | To AFYV 777 A AAFEN T AT
AN F qAE ¥ FNE 47 | AMT 7
A% Agaw faar a1 AfEw wrm 7
FART qU A7 fFAr | SHE W g
77, far sar @ 9=y 7O F
T 7 1 TAet faEr s A e A
#r a8t ¥ fred g0 1o F ARA fge
¥ q1g 917 q T A0AY | G ATE A7
a7 7 Far fEar 7

ZAT @vg =T AT AF 47 famE
HEAIAA AN FT HAS FT THT fAwA
ad @ wefrge, afear sfs & @17 &
aFAL 41 4R faaigz J@r o 1 w46
Z, 1 O faw AFAT 91 1 IEE
arr 7 ot § =gar g f& gww e
|

THE MINISTLR OF STATE IN THL
MINISTRY OF FINANCE (SHRI P, C,
SETHI) @ I share the anxicty of the hon.
Member with regard 1o the flood control
and the sitvation that had arisen in the
vastern parts of UP immediately after the
flocdds  ther:. With regard to  assistance
from the Central Government for these
measures, it s primarilv  the function
of the State Government but, keeping in
view e linancial and other restrictions and
difficulties of the Siate Government, it has
always been customary that whenever any
such calamities take place in any State,
the Central team consisting of the representa-
tives of the Planning Commission, the Fi-
nance Minisiry and experts are appointed
and they are sent.

In this particular case, Shri 8. Vohra was
the leader of the delegation or tcam which
wend there. The members were Shri K.
Ramaeswar Rao of the Flood Control
Board, Shri B. D. Shasiri of thc Minisiry
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of Food and Agriculture, the Superintend-

ing Engineer, CPWD and Shri Srinivasan,

Under Secretary of the Ministry of Finance.

SHRI UMANATH (Pudukkottai) : Why
were the M.I's. and M.L.As. not in-
limated ?

SHRI P. C. SETHI : | have no parti-
cular information whether the M.Ps. and
M. L. As. were not informed butl | would
take the hon. Member for his word, |
would certainly consider it as an important
suggestion that whenever such (eams visit
States it would be for the State Governments
to intimate the concerned M. L. As. and
M.Ps. wiih regard 10 the visit of the
team so that if they have any important
and uselful suggestions, they can certainly
offer them.

S0 far as this tcam is concerned, it went
wherever the S1ate Government wanted it
o gn. It visited those areas. It is not
possible in short time 1o visit each and
every place where lood has caused devasta-
tion or damage. If it is done, then it will
considerably delay the submission of the
report.  Yel, the tcam went to some of the
imporiant  places which were suggested
by the State Government. Rather, the
tcam wenl wherever it was taken because
the programme was drawn up by the State
Government. Apart from that, the team
had useful discussion with the officials on
the spot.

Then the commitice came o the conclu-
sion that the total ceiling is, as the hon.
Mecmber has rightly quoted, about Rs.
2.90 crores— for reliel items Rs. 1.50 crores,
loan items Rs. 25 lakhs and repair items
Rs. 1.15 crores, making a towal of Rs. 2.90
crores. This was the tota! estimate of the
amount that was required (0 be given o
the State Government by the Commitice
and the Siate Government also accepted
this figure of Rs. 2.90 crores. The State
Government have been informed that this
would be the totul amount that we would
be giving 1o them. As and when they
spend money, more money is allotted to
them. and about Rs. 50 lakhs have already
been paid to them. Whenever they submit
their accounts, more money if necessary
would be provided. There is no difficulty,
as for as this provision of monecy is
concerned.
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Apart from these various devastations
which the floods have caused in the eastern
parts of UP, there is the Ba'ia Beria bund
which the hon. Member has referred 10.
It is feared that on account of the flow of
the river Ganga this particular bund is likely
to be damaged. This damage has to be
taken cognisance of and if it has to be stopped
then some repair work in that bund will
have to be taken. This commitlec has
estimated, and that is also the estimate of
the Stiatc Government, that a sum of Rs.
2 crores would be required for this purpose.

However as far as normal works of de-
velopment or repais are concerned, they
are part and parcel of the Swxie Plan and,
as such, when this reference wis made, it
was pointed out to the State Government
that they will have 10 include all this in the
State Plan and that they will have to under-
lake the work from the State Plan ree
SOUrCes.

As far as the State Plan of U.P, is concern-
cd, although in the last year it was to the
tune of about Rs. 150 crores, the present
Annual Plan of the Siaic Government is
of the order of Rs. 179 crores and looking
to this big amount which they have got
at their disposal it should not be difficult
for the State Gowernment 1o nrovide this
sum. However, it is not correet lo say
that the State Governmen! are averse o
this problem and that they are neglecting
castern U.P.  The present Chief Minister
has recently sent a letter to the Prime
Minister, and Prime Minister has replied
to the Chief Minisier and this maiter has
becn given a second look in the Planning
Commission and the Planning Commission
is examining the whole matter and they
would, after cxamination, if necessary,
recast the Statc Annual Plan. This Balia-
Beria Bund renovation should be under-
1aken within the overall schemie of the Siate’s
Fourth Five Year Plan and it may be taken
up in this vear. That is the proposal which
is being exumined in the Planning Com-
mission,

18Hrs.

Therefore. it is not correct 1o say that the
State Government or the Central Govern-
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ment is averse 1o this problem and not
taking proper care. However, [ have
taken note of the important suggestions
made by the hon’ble Members with regard
10 the information to be given 1o the hon'ble
Members; that the Team should be more
realistic in their visit and whenever they go
they should make it a point to visit such
spots which are absolutely nccessary to be
visited and should discuss with the local
representatives  and  State  Government
officials.

With regard to the point raised by Shri
Shiva Chandra Jha as to whether the Prime
Minister gave any money out of the Prime
Minister’s Reliel Fund or not 1 may mention
that Prime Minister's Relief Fund is a small
amount. Whenever there is a calamity
like fire, carthquake, floods, ctc. then the
Prime Minister does provide some moncy
out of this Fund. | have no information
whether any amount was provided oul of
Prime Minister’'s  Relief Fund but this is
a small amount which could be given for
rchabilitation purposes. It is not possible
1o provide any moncy oul of it for develop-
mental work. As regards the question ol
giving any money out of the contingency
fund it does not arise. Only if we do not
have any money for relief purposes then
we draw from the contingency fund. As
you know we have alrcady provided certain
amount of money for such purpose and from
this point of view it was not necessary for
us to draw from the contigency fund but
if @ necessity arises—as is known to the
hon. Members the contingency fund has
already becn increased from Rs. 15 crores
to Rs. 30 crores—certainly we can draw
from contingency fund also. In this parti-
cular case it was nol necessary 10 draw from
contingency fund and 1 can assure the hon,
Members that all possible care is being
taken not only for the Eastern U. P. but
wherever any such calamity happens because
onc cannot keep one's eyes closed to such
happenings. 1 fully share the anxiety of
the hon. Member who belongs to that place
and whatever is possible under the present
frame of rules and conditions, plan outlays,
etc. we shall Jook into the matler with all
sympathy and care at out disposal.

it wfigwr ST @ FRE A AW
foie & wav @ T afem-afar @i
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% guf ¥ €Y @ qw aArarE gom @
AT g AAHE ¥ E | I W
TN F1 FH FA G FH A
TR |
1804 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Mag 11,
1970/ Vaisakha 21, 1892 (Sika).
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